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LOK SABHA 
Friday, 2nd August, 1957

The Lok Sahha met at Eleven of 
the Clack.

[M r. S p e a k e r  in the Chair]
ORAL ANSWERS TO QUESTIONS

fiiftm «rw pr f v m

fn r iw r t f t  ^  jrtt^ ^t

(v )  sftolfwv 
w^r v  ^ % t fa ?  fair* fV*rr
*n^ ^  tit VUWM!
q *c fr |  f?r*rf«T %  M  * t  s r r c fa r *

^Ct*T %  ^ f t  8TTT *T?3«T

»rt | >wt <rr A fawir fw r
t  ;

(m) *r, <it w  *n**r if xn
? w  w t  s n f r  $ f  ;

(it) V* # f  fa^ft WT’RrTT 
*fa^H%*7*T*T^*T**rWT^nT ;

(* )  dhitaiVnflsqr, ^ftr, 'sstft 
* k  ffz^r A ?r fa*  tit qrar *rmr 
% v fk *  * ^ $ ? m r * r w n « T  
*fr t  ;

( * )  VT* *  fa t iftsRT $f fsflTCT
* r f  « H T T fa  3  «FTT f B |  V » ft TO T T

f fi : »ft f fiw v m  qftft ; %ftK

( * )  «fc  $r, at f%?er̂ r 7

IflH , W * «ftr #W7 **'■ (WTITT
S$ fir) : (* ) % (*r).srf?Pta*ff tit 
kfferv m *  qwafiw *x  tit *t| | 1 
l*t sptot arar *tfnr p̂sft 
Mft *13 % ftr^r ?wr w rt 

qj*r ?s*fr sm  dWfrftwfiw tit

_______ r  1 _______________

q f t  fair | 1 frppr stihf? f W  
*pn# % n w  w *rt N *

fan *MW t f t r o  t c  »m^Rr m* 
fcfr uranrov 1 s w  s # i  A $*frr
w  *p*r ir f  tit m  *g« Hnwnwfr 
$  fapr t t  wreNfer tit *t t #  1 1 

(* )  lit* (*r) fofrr «pt vffar 
q̂ PTT ^ ?wt fRtwrw iwrcr
ĉ ,te % f?n? v tf *nr tt%  <5nw 
5i$f ^t *rf ^ 1 *fi£ itotPiv 
ftRriH P m  vt vqtvrraf *t 
f̂wrf̂ rar ^ f«R% ftnj; kk fT<tf 

r t t  w q iw  swT-r «rf | 1
Shri Kasliwal: The answer may be 

given m English also.
Mr. Speaker: Yes; in English.
Sardar Swaran Singh: (a) to (d). A 

preliminary examination has been 
made of the reports. The approach 
of the U.K. and France is somewhat 
different to the~approach of Italy and 
Czechoslovakia, both in regard to the 
capacity of the plant and in regard to 
the raw material to be used. Before 
detailed project reports an  called, it 
would be necessary to discuss the 
technical details further to see that 
there is a common basis. In the pre
sent context the cost of the plant and 
the terms *of credit are just as import* 
ant. These are being discussed.

(e) and (f). No specific amount has 
been earmarked in the Second Five 
Year Plan for the special and alloy 
steel plant It is included in the 
various schemes of the National Indus
trial Development Corporation tor 
which there is a bulk provision of 
Rs. 85 crores.

•ft no wr° : A arpm *ngnr 
if  ft?  farar t o t  *  ^ f t z  » ft t  * n f r r f r

?PT *T$t, ?ft W  ^

fVr ^?fr ?



Sardar I m i t t  Singh: That win lift 
known, Sir, after the detailed project 
reports have bean obtained.

efto « «  uto %?f> : ii*fr «*vrrc 

fpror tmrnr *mpr %
*7( % ?

Bavdar Swaran 81ngh: This refers 
to the metals and alloys mentioned in 
part (a) of the question.

er> wo m o fo n t : mvfhr *Nt
*  nrft KK *rt? v t f t t v r  fiprr 
1 1 ftnr w* $  firftrr, infhr* F*nrft 
f t  <1*  *rrf*m I, v t f  wsft 
in fr ?
Sardar 8waran 8tngh: I think the 

hon. Member has not correctly under
stood the import of the reply that I 
gave. All that I said was that there 
is a bulk provision of Rs. 55 crores 
which will be used to cover this as 
well as a number of other schemes.

Shri Danppa: May I know, Sir, 
where they propose to manufacture 
these special metallic alloys and stain
less steel?

Sardar Swaran Singh: That stage as 
to what should be the place where 
this plant, if it is decided upon, is to 
be located, has not yet arrived.

Shrl Dasagpa: Are there not pro
posals by certain concerns to manu
facture these special alloys and stain
less steel since facilities are there 
which are specially suited to manu
facture these things?

8airiar Swaran Singh: If a more
direct question is put, I might attempt 
a reply.

Shri T. N. Slagh: May I know 
whether these .projects deal only with 
alloys and steel or even with other 
non-ferrous alloys and, if so, having 
regard to the fact that they have got 
some factories here already working 
so far as the non-ferrous alloys are 
concerned, may I know whether this 
will include the non-ferrous alloys?

Sardar Swaran Singh: There may 
be some manufacturing capacity for

65x7 Oral Answers

other non-ferrous alloys also. In fids 
question, no effort is being made to 
discuss in a general way all the non- 
femnis and stainless steel alloys. This 
question relates to certain things 
which are mentioned in part (a) and 
my reply covers  ̂those alloys.

Dr. Bam Snbhag Singh; What is the 
quantity of annual import of stainless 
steel and may I know whether the 
import of this material is sufficient for , 
the pfesent?

Sardar Swaran Singh: I know that 
the import is a'necessity, but I could 
not give the exact figure. If a separate 
question is tabled, I shall collect the
information.

*<ft no wroTrWr
|r fv  VTT ̂ PCTR ̂  VT vt WlfRI

*  SWT?* 3  srt*
vft ^ t fk  *1*1 < TXT eft eft W
% *f<r on# 45t q m w TT $ 1
Sardar Swaran Singh: That was the 

opening sentence of my reply, when 
I said that a preliminary examination 
has been made.

Shrl M. L. Dwivedl: What is the 
result of that examination?

Sardar Swaran Singh: The report of 
the r e s u l t  is contained in the next 
ii>)A ot the reply. Unless the Mem
ber wants me to repeat that, I think 
the earlier reply covers the present 
question.

Coal Deposits
•571. Shri D. C. Sharma: Will the 

Minister of Steel, Mines and Fuel be
pleased to state the estimated quan
tity of coal deposits in India?

The Minister ot Mines and Oil (Shrl 
K. D. Malavtya): The total reserves of' 
all qualities of coal according to the 
latest estimates of the Geological' 
Survey of India all about 60,000 
million tons, of which about 20,00#  
million tons are usable, coal in seam 
of 4 feet and thicker to a depth <$£ 
1000 feet

Shri O C. Shama: May I know Ml 
prospecting of coal is being done fek

Oral Answer* , 65x82 AUGUST 198?
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India; and whether full exploitation 
k made, and if so, in what places?

Shrl K. D. Malavlya: What I under
stand from the hon Member it that 
he wants to know abovjt prospecting 
that is going on m India as well as 
the exploitation Well, prospecting 
la generally done with a view 
to the assessment of coal and later 
on mining is done for the 
purpose of exploitation Prospecting 
is going on In several parts of cne 
country where the Geological Survey 
of India gives us preliminary assess
ments as to the finds

Shri P C. Bose: What percentage 
of this coal reserve just stated is 
possible to be raised economically and 
with safety?

Shri K D Malavlya: Out of these
60,000 million tons, it is estimated that 
profitably perhaps 20,000 million tons 
cou’d be exploited, but these figures 
can only be tentatively mentioned 
Perhaps it would be more

Shrl Narasimhan. Are the Govern
ment considering the advisability of 
having similar figures for lignite or do 
they include it in the coal figures as 
well’

Shrl K D. Malavlya: Lignite is not 
included in this, but the Coal Council 
is busy with a reassessment of the 
entire coal resources, and 1 presume 
that they will also have lignite in 
view

Shri Y C Shukla: Are the Govern
ment aware that the Geological Sur
vey of India have reported extensive 
coal deposits m the Sarguja district in 
Madhya Pradesh and may I know 
whether the Government are contemp
lating to exploit those deposits in near 
future’

Shri K D Malavlya: The Govern
ment of India are dependent entirely 
on preliminary information So far 
as the GSI is concerned, and so far 
as I remember, certain discovery of 
coal has been made in the Sarguja 
district I cannot at once say what is 
being done with regard to the pros
pecting, etc 

Shrl Jangde: May I know what 
quantity of coal is estimated to be

worked out or taken out from the 
coal mines and what will be the per
centage ^ f  coking coal, as compared 
to the total amount of coal9

Shri K. D. Malavlya: I require
notice

Unauthorised Struct ores on 
Government lianda

•572 Shrl Radha Banian: Will the 
Minister of Home Affairs be pleased 
to state

(a) whether any steps have been 
taken to remove the increasing muxT- 
ber of unauthorised structures on 
Government lands lying open in 
different parts of the Capital,

(b) if so, what is their nature and 
the agency employed to stop these 
and demolish them,

(c) whether any such structures 
have been actually demolished dur
ing the past few months,

(d) if so, their number and place, 
and

(e) whether Government have is
sued clear instructions that this new 
step does not go against the previous 
assurances given on the floor of the 
House regarding unauthorised struc
tures?

The Minister of State in the Minis
try of Home Affairs (Shri Data?): (a)
Yes 1

(b) A mobile police squad has been 
set up to prevent the construction of 
unauthorised structures and to demo
lish new unauthorised constructions.

(c) Yes
(d) 745 unauthorised structures have 

beeh demolished upto the 16th of July,
1957, in the following areas:

1 Delhi Gate . 18
2 Inderprasth Estate 22
3 Delhi College Site .. 55
4 Mal-ka Ganj 15
5 Timarpur 17
6 Hari Nagar Ashram .. 30
7* Asaf Ali Road 0
8 Circular Road Z
9 Ashoka Hotel Area .. 9

10 Vinay JJagar ..  128
11 Puranrf Quila ..  11
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12. Panchkuyan Hoad , , S
IS. Ring Road (near Raj

Ghvt) » • 6
14. Fair Road •  • 1
15. Lodhl Road * • • 1
16. Mata Sundri Road # . 1
17. Bhola Nagar • . 800
18. Hardinge Bridge 143

745

. (e) Yes.
Mr. 8peaker: It is a long list which 

does not interest anybody. Nobody 
cfen carry in his mind what »s the 
number of unauthorised structures 
demolished in each particular mohalla. 
The hon. Minister may read one or 
two and say, the rest is contained in 
the statement.

Shri Radha Raman. May I know 
whether the Government has received 
several complaints from the residents 
of certain localities in which it has 
been pointed out that structures 
which existed for a number of years 
have been demolished and if so, what 
action the Government has taken in 
such cases?

Shrl Datar: In all these cases, Gov
ernment go very carefully into the 
merits of the allegations, and if it is 
found that they «xisted for a very 
long period, Government take that cir
cumstance ’ into account in providing 
alternative accommodation.

Shri Radha Raman: May I know 
whether such complaints, as I have 
just now mentioned, were examined 
and whether it was found that in cer
tain cases, structures which existed 
for so many years had been demolish
ed by this police squad with the 
authority given to it?

Shrl Datar: They are taking reces- 
sary action in this respect. -

Pandit D. N. Tiwary: Is the Gov
ernment aware that an organisation 
of unauthorised structure-owners has 
been formed under the presidentship 
of ari M.P. from Delhi, which k  pro
testing against the demolition of such 
structures?

Shri Datar: We have not recognised 
any organisation of enoroachers.

Shrl Radha Raman: May I know 
whether the Government has actually 
examined this allegation that any such 
organisation has been formed?

Shrl Datar: I am not aware whether 
there is any such organisation at all.

Air Force Officers 
t

, n .  /  Shrl Warior:
^Shrl Kanban:

Wi’l the Minister of Defence be 
pleased to state:

(a) whether it is a fast that Air 
Force officers are entitled to draw 
petrol at concessional rates;

(b) if so, what is the total amount 
of petrol drawn at concessional rates 
by officers during the last three 
years; and

(c) whether this concession is ap
plicable to officers in other services 
also?

The Deputy Minister of Defence 
(Sardar Majithla): (a) to (c). Per
sonnel of the Defence Services as well 
as civilians paid from Defence Ser
vices Estimates and gazetted Civilian 
officers of the Ministries of Defence 
and Finance (Defence) and the 
Office of the Director of Audit, De
fence Services, are allowed to draw 
petrol for their vehicles from Army 
Service Corps Petroleum Depots on 
payment at Payment Issue Bate. 
Separate figures of the quantity of 
petrol drawn by officers of each Ser
vice during the last three years are 
not available. The total quantity 
drawn by all permitted personnel 
during the last 3 years is however 
as follows:—

1954-55—44,679 .gallons.
1955-56—1,54,614 gallons.
1956-57—2,38,190 gallons.

Shrl Narayanankutty Menon: May I 
know whether this concession is given 
to draw petrol to be used by the 
officers concerned during their duty 
hours or even for their personal or 
private purposes?

Sardar Majithla: This petrol is
given for their personal use.

Shrl Hem Baraa: Even for joy
rides?
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9b. Speaker: He has said, person n I 
use. It is to be used lor joy rides
also.

Shri Harish Chandra Mathur: What
is the quota fixed for each officer and
what is the rate of concession?

Sardar Majithia: So far as the
quo i a is concerned, there is no quota
fixed. They pay for it and get what
is within their means.

Shri Warior: Des every officer pay?
Sardar Majithia: Every officer pays

for whatever he draws; there is not
a single exception. So far as the rate
of concession is concened, it is defi
nitely cheaper. For 1957, the price
fixed was Es. 2 44 nP. In June 1957, 

for the earlier part it was Rs. 2:42 nP,
but later on due to the increased
excise duty, it was raised %to
Rs. 2'75nP. In July, 1957.. ..

Mr. Speaker: Is it possible to say 
what is the percentage of concession?

Sardar Majithia: I am giving the
figures of prices they pay.

Mr. Speaker: Hon. Members may
not be able to comprehend or remem
ber all that They only want to know
what is the percentage of concession

Sardar Majithia: I will give them
the basis. It is worked out on an all-
India basis.........

Mr. Speaker: Hon. Members are
interested to know what percentage of
concession they get, whether it is },
i  or |.

Sardar Majithia: It is not h or i
In May the price in Bombay, for inst
ance was Rs. 2.62nP...

An Hon. Member: What the Delhi
price?

Sardar Majithia: The Delhi price
was Rs. 2.97 nP-..

Mr. Speaker: I do not think th< 
hon. Minister has hr’ped the House te 
understand what the quantum of con
cession is.

The Minister of Defence (Shri
Krishna Menon): Tht price at which
it is sold to the public wotftd be some
where about Rs. 3.60 or Rs. 3.70 and 
the price at which it is sold to the

Defence personnel is Es. 2.88 or some- 
where about that. That is the differ
ence. That is only a matter of cal
culating percentage.

Mr. Speaker: What is the percent
age?

Shri Krishna Menon: I will work it
out fox yuu.

Mr. Speaker: Hon. ' Members are
only anxious to know what is the per
centage.

The Minister of Mines and Oil (Shri
K. D. Malaviya): It is a matter of
ca.culation only.

Mr. Speaker: The amount that is
arrived at must bear a relation to a 
base; there must be a base. On that
oase, this is the concession^—50 per
cent, or 15 per cent. Then it will
oe worked out What is the base?

Shri Krishna Menon: It is not work
ed out on percentages. It is worked
out like this. There are two classes
of petrol for different officers. The
concession rate is worked out on the
oasis of their not having to pay cer
tain items which are to be paid when
arriving at the market price. The
market price is somewhere about
Rs 3.3 6—whatever may be the naye
pa sc—and the difference works out
10 somewhere about 12 per cent, or
so.

Sardar Majithia: May I supplement
the answer? The position is, where
as the pi lit? of civilian petrol varies

place to place, depending on
how far it is taken away from the
port, in the case of defence personnel,
we have an average price for the
whole of India. Therefore, I cannot
give the exact percentage.

Dr. Ram Subhag Singh: What is the
average price* We ought to know.
What is the good of coming here in
this way? •

Shrl Krishna Menon: I wi’l read out
the relevant portion. There are two
rates of issue, the Free issue rate and
the Payment issue rate. We are deal
ing with the payment issue rate.
Free issue rate is the actual amount
to the oil companies plus the amount
charged to cover purchasing agencies’



<5*5 Oral Answer* * AUGUST 1987 Oral Armotra

charge* This rate is taken for aa- 
counting purpose* tor issue of oil for
Government purposes The payment
issue rate where the. officer himself
pays includes an amount to cover the
sue* tax paid and other overhead
charges over the free issue rate
These rates are fixed on an all-India
basis and hence these may be more or
less than the local market rate at a 
particular station depending on its
geographical location in relation to
the sea pons 1'ne underlying inten
tion is to supply petrol to entitled
personnel on a 'no profit no loss* basis

Dr Ram Subhag Singh: After all
this explanation, the price is not
known What is the price7 

Mr Speaker: The hon Minister lias
given sufficient data Free issue price
plug sales tax The average is also 
worked out Next question

Shri T. N Singh* May I a«k one
question, Sir7 

Mr Speaker: I am not satisfied, No
Shri T N Singh: That was another

question
Mr Speaker. Whatever it may be,

I am thoroughly satisfied that the
question has been answered in full I
am not satisfied that there is any need
for any more elucidation

Shri T N Singh: I was not con
cerned with the price

Mr. Speaker. Whatever the hon
Member is concerned with, I am 
thoroughly satisfied that the question
has been answered properly Next
question
Advisory Committee for Income-tax

Commissioners
*575 Shri S C Samanta: Will the

Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No 411 on the 3rd August,
1956 and state

(a) whether a small advisory com
mittee of non-official advisers has
since been attached to each Com
missioner of Income-tax,

(b) if so, when and where, and
(c) whether any appreciable result

nas been achieved thereby?

The Deputy Minister of Fhuuue
(Shri B. R. Bhagat); (a) and (b).
No, Sir On a careful consideration
of the matter, Government came to
the conclusion that no useful purpose
would be served by the appointment
of local advisory committees at the
headquarters of each Commissioner
of Income-tax

(c) Does not arise
Shri Pun noose: Would the Govern

ment explain the circumstances which
led to that conclusion7 Is it not real
ly useful to have an advisory commit
tee consisting of people who know the
locality, who know the people who
evade the tax?

The Minister of Finance (Shri T. T
Krishnamachari)* The responsibility
for making the choice of the members
o f/i committee of this nature, I think,
outweighs all the advantages that you
will get from the advice from a com
mittee

Shri S. C Samanta. May I know
whether any other alternative
arrangement has been made to give
advice to these Commissioners?

Shri T T Krishnamachari: So far,
no

Shri Joachim Alva. Sometimes there
are clear cases in Income-tax cases in 
the fact that 1948 cases have not yet
been settled That is one set There
is another set where a levy of Rs 50 
lakhs is made When a person comes
forward offering Rs 10 lakhs, Gov
ernment gets nothing, or Government
get Rs 5 lakhs How does the Gov
ernment operate in the sense at  con
veying the grievances of the parties
to the Income-tax authorities Has 
the Government considered the possi
bility of having a non-ofHcial com
mittee by which these grievances can
be put forward before the Income-tax
authorities?

Shri T. T Krishnamachari: Secbon
54 of the Income-tax Act does not
permit us to lay down all details in
regard to assessees’ matters before • 
committee of non-officials. I think
the suggestion made by the hon.
Member will fall within the purview
of section 54 It is a matter that the
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House will have to consider sometime 
whether the protective umbrella that 
section 54 gives should be continued 
or should be varied. These are mat
ters which coiuS properly be dis
cussed when the Finance Bill Is 
discussed. At the present moment, I 
do not think; until our ideas in re
gard to collection of income-tax and 
other taxes, methods to be employed 
and the amount of publicity given are 
all determined, we are in a position to 
go further with the suggestion that 
has been made by the Taxation En
quiry Commission.

Seme Bon. Members rose.
Mr. Speaker; Next question. Hon. 

Members will have sufficient oppor
tunity when discussing the demands 
of the Finance Department and also 
the Finance Bill.

Loans
t

r Shri Bibhuti Mishra:
[ Shri M. R. Krishna:
] Shri Heda:

*576. J Shrimati Tarkeshwari Slnha: 
| Pandit D. N. Tiwary:
I Shri Raghunath Singh:
 ̂ Shri Ram Krtshan;

Will the Minister of Finance be 
pleased to state:

(a) whether it is a fact that Gov
ernment propose to raise fresh loans;

(b) the targets fixed for raising 
new loans in 1957-58 and 1958-59;

(c) the steps Government propose 
to take to raise the required loans in 
these two years;

(d) whether there is a proposal to 
centralise public borrowing by 
Central and State Governments; and

(e) if so, the details thereof?
The Minister of Finance (Shri T. T. 

KriShnamachari): (a) I would invite 
-attention of the Bon’ble Members 
to the Press Note issued on 
the 25th July, 1957 announcing the 
floatation of twp new Loans by the 
Central Government

(b) The target for the current year 
is Rs. 100 crores. That for 1$58-S9 
can be determined only next year.

(c) Floatation of market Ions Is a 
n̂ormal feature and no special Jtqp 
are proposed to be taken for this 
purpose.

(d) No Sir.
(e) Does not arise.
Some Hon. Members: He is answer

ing another question.
Mr. Speaker: Parts (d) and (a) hare 

been added. Are ttay not in the 
copies of the hon. Members?

j j  f a  *•©  f f T t f  v r i  * T

srcvrc ?r | d k  fcrctf *n*ff % from
Hta ait Tiff %

Shri T. I . Krtshnamar.hart: We con
centrate in the villages so far as the 
National Savings scheme is concerned. 
No special attempt has been made 
excepting some publicity that would 
be given m the normal course to tap 
the village resources for the purpose 
of this Loan.

Pandit D. N. Tiwary: May I know
whether it is a fact that the State 
Governments have been prevented 
from raising any loans and if so, what 
percentage of this will be given to the 
State Governments?

Shri T. T. Krtshnamacharl: The first
portion of the question is not cor
rect. No State Government has bean 
prevented from raising any loan.

Shrimati Tarkeehwart 8inha: la it
not a fact that the Reserve Bank ot 
India gave a directive or advice to the 
State Governments not to raise 
and if so, how this gap of Rs. 2lt 
crores shown in the budgets at the 
State Governments is going to be 
met?

Shri T. t . Krlahnama*hasl: U is
likely, more than likely that the Re
serve Bank advised the Statu Govern
ments against going to the for
the reason that the results of the w  
loan floated by the State Governments 
would act adversely in regard to 
any further attempt this year by fee 
State Governments, lb *  gap Jg ex
pected to be made up at least In part
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by the new arrangement that file
Central Government and the Sta$a 
Governments have arrived at in re
gard to sharing of the proceed* of
National Savings Certificates

Shrlmati Tarkednnri Stadia: In the
last Finance Ministers’ conference at
Bombay which the State Governments
attended, it was rather discussed and
decided that most of the State Gov
ernment* should raise loans on Small
Savings In view of the fact that for
the last two years. Small Savings
loans had shown steadily decreasing
returns, how does the Government
think that this scheme will increase
the prospect of the loan?

Shri T. T. Krtahwamamliarl: In a case
like this, the past is not always a 
guide for the future

Dr. Bam Subhag Singh: What is the
position in regard to Kerala because it
has come out today saying that it is
with the advice of the Central Gov
ernment that they are not going to
raise any loan this year?

Shri T. T. Krishnamaeharl: I expect
the Kerala Government, like many
other State Governments will put
their shoulder to the task of raising
loans under Small Savings schemes

Shri Kasllwal* The hon Minister
said that the loans that are gomg to
be floated will be of two different
kinds May I know what considera
tions have led the finance Minister
to take this step7

Shri T. T. Krishnamaeharl: These
are matters in which advice is ten
dered to me by experts, namely that
there should be two loans which
might have two different appeals for
different sections, namely, a short
term loan and a long term
loan Naturally, the short term
loan carries a lower rate of interest
It is attractive to certain types of
institutional investors, who do n»t
want to tie up their resources in long
term loans That is the advice ten
dered to me by the experts and I ac
cepted that advice

Shri Dasappa: May I know what
amount has been raised through na

tional small savings scheme las* year,
and how much they anticipate to raise
during the current year?

Shrl T T. Krtshgamachari: I have
not got the exact figures in regard to
last year I am afraid sometimes it
takes a little time for these figures to
be compiled We do not get the
March figures quite so soon. But so
far as the Central Government's ex
pectations as disclosed in the Budget
are concerned, I think the hon Mem
ber knows it is Rs 80 crores Under
the revised arrangement, our expecta
tions wi 1 be elongated Maybe
that might be able to collect another
Rs 40 crores, but "whether these ex
pectations will be realised is a differ
ent matter altogether.

Shri Ranga: On what basis are the
loan proceeds distributed as between
the Union and the several State Gov
ernments7 Is it on the basis of their
plan?

Shri T T Krishnamaeharl Which
loan’

Shri Ranga: Loan proceeds, small
savings proceeds, for instance, which
the Government of India wish to
depend upon for much of their finan
cial resources, apart from the tax
proceeds On what basis do they pro
pose to distribute this7 Is it on the
basis of the commitments made by the
State Governments towards the Plan,
in addition to their tax proceeds, or
any other basis7

Shri T T. Krishnamaeharl. The
division of the proceeds of the small
savings scheme is not made on the
basis of plan allotments Hitherto
the basis has changed several tunes,
but the one that is current now is that
a State gets 25 per cent of what it
has col’ected m the past, and 50 per
rent of the excess over the past
collections, the other 50 per cent going
to the Central Government I have < 
now revised for the current year the
basis of allocation If a State Gov
ernment does not go in for open
market operations, then the Central
Government takes 331/3 per cent and
the State Government gets 66 2/S per
cent If the State Government goaa
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into Ate market for loans, then the
'State Government gets 831/3 per cent
an<| the Central Government takes
66 2/3 per cent of the small savings
proceeds There is yet another alter
native If a State Government goes
into the market for loans and is pre
pared to put the proceeds of the loan
in the kitty for the basis of division,
then the percentage of 66 2/3 to the
State and 331/3 to the Centre of the
aggregate amount would apply

Shrimatt Tarkeshwarl Slnha. In
view of the fact that the Reserve Bank
has &lso expressed its apprehension 
about the possibility ol raising inter
nal resources in the country for the
Second Plan, do the Government con
sider that the Reserve Bank’s advice
about pruning of the Plan is justified,
and if so, how far do Government
propose tb go in this matter’

Shri T T. Krishnamachari I am
afraid the hon lady Member accuses
the Reserve Bank of doing something 
which it is neither empowered to do
nor is it willing to do All that the
Reserve Bank has said to the State 
Governments, judging from the market
po&ition of the State loans and the ex
perience they had m regard to last 
year’s floatation, is that the State Gov
ernment’s loans may not have a very
good appeal It might be different
with different State Governments 1 
know of one particular State Gov
ernment whose loans have depreciated
only slightly more than the Central
Government's loans, may be jubt a 
very small fraction of a rupee There
are other State Governments’ loans
which have lost three rupees Taking
a 1 these factors into account and 
takmg the present state of the market
for Government loans, the Reserve
Bank advised these Governments that
it is better for them to find other
channels of raising money, particular
ly through the &mall savings schemes
rather than through these loans It 
does not have any relation to the Plan,
or have any relation to the cutting 
down of the Plan The Reserve
Hnnir WiH not presume to advise the
State Governments on a matter which
is primarily the business of the Plan
ning Commission.

Credit from Soviet Holm

*577 Shrlmatt Tarkeshwarl Bttka:
Will the Minister of Steel, Mines and
Fuel bfe pleased to state

(&) the specific purposes to which
the credit of 500 million roubles from
the Soviet Union is being utilised,
and

(b) the actual amount 'of credit re
ceived and utilised7

The Minister of Steel, Miaea and 
Fuel (gardar Swaran Singh): (a) The
Russians have agreed to negotiate
with the Government of India on the 
fo lowing 5 schemes, to be financed 
out of the 500 million roubles credit
in —

(») Heavy Machine Building
Works,

(11) Mining Machinery Plant,
(m) Power Station at Neyveli;
(iv) Optical Glass Factory, and
(v) Development of Korba Coal

fields—Coal Mines, Quarry"
Coal Beneficiation Pi ant, Re
pairing Shops

(b) Kone
Shriittiatl Tarkeshwarl Sinha. May 1

know 'whether all the project reports
have been completed and the countries
which have submitted these project
reports’

Sardar Swaran Singh: The project
reports are not yet complete

Shriinatl Tarkeshwarl Sinha: The
hon Minister says the project report*
are not yet complete May I know
wneth«»r the Government is waiting
for the coming Russian delegation to
negotiate the matter finally, whethn
some British experts submitted a pro
ject report and Government did not
accept that report, and whether the
are waiting again for the Russian ex
perts to give another project report?

Sardar Swaran Singh: I think the
two things have to be distinguished,
project reports and negotiations in re
gard to the credit provision If the
two ate kept apart, probably the hon.
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lady Member will be able to put the 
question more dearly.

Mr Speaker: I am considering as to 
whether it is at all necessary here
after to say “a lady Member”. Are 
We saying a “male Member’*? Do we 
say “the hon male Member"?

Sardar Swaran Singh: 1 will avoid 
that if fhe lady Member resents that

Shrl S Y. Ramaswami: May we 
know how this credit has been allotted 
among the various projects mention
ed just now?

Sardar Swaran Sinth: Much too
early. It has still to be negotiated

Shrlmati Tarkeshwarl Sinha: In
view of the fact that different project 
reports have been submitted giving 
different estimates, I asked this ques
tion why the British project report 
was not accepted finallv because th r 
estimates were lower than those sub
mitted by the Russian experts The 
hon Minister says there is hardly any 
basis for mixing up the two, but I 
wanted to know why, when different 
project reports have been submitted 
and ^different estimates have been 
given, the project report was rejected 
in the one -case and accepted in the 
other? What was the underlying 
idea, what was the benefit that the 
Government is going to derive7

Sardar Swaran Singh: The hon 
Member from Bihar presumes too 
much, and then tries to frame ques
tions on those presumptions. I am 
afraid I cannot accept the presump
tions which underlie the subsequent 
questions put by the hon Member

Shri Narayaaankutty Menon: In the 
report on the workmg of the Ministry 
concerned for last year it is mentioned 
that the Soviet Union has offered a 
loan of Rs. 60 crores for the construc
tion of an oil refinery in India. It 
has also been said by the Ministry 
that the matter is under considera
tion May I know what has happen
ed to the consideration, and whether 
anything has come out of that?

Sardar Swaran Singh: That is a
separate question altogether. If a

separate notice is given, we shall 
attempt to reply.

Shrl Narayaaankutty Menon: May I 
know whether that offer of Rs. 60 
crores come under this 500 million 
roubles loan or is it separate?

Sardar Swaran Singh: That does not 
arise out of this.

Shri Jalpal Singh: Apart from 
Russia, which are the other countries 
that have given their project reports, 
or are due to give their project re
ports’

Sardar Swaran Singh: That is a 
question which has not yet been final
ly gone into

Shri Jalpal Singh: Do we under
stand that no country has been com
mitted to give project reports’  Has 
the Government not yet decided to 
ask for project reports’

Sardar Swaran Singh: Actually, so 
far as negotiations for the utilisation 
of certain credit facilities are concern
ed, that is a question apart from any 
separate project reports If the hon 
Members are interested in any parti
cular project, then detailed informa
tion can be given with regard to the 
project report for that particu ar 
project, but this was a question 
on negotiations of credit facilities 
which have been offered, and these 
are the various projects that are being 
considered They are at various 
stages of investigation In some cases, 
preliminary project reports have been 
obtained, but nothing final has been 
decided either acceptmg or rejecting 
any project report

Shri Jalpal Singh: My question has 
been evaded I .want to know the 
countries that have already submitted 
project reports That is what I ask
ed I did not ask anything about 
credit, or what has happened to the 
credit.

Mr. Speaker: Are the loans linked 
up with the projects?

Shri Ranga: That was the earlier 
question, but that was not answered.

Sardar Swaran Singh: There is no 
attempt at evading any reply. What I 
would like to say is that these axe 
five different projects. With regard
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to the heavy machine building works,
there have been project reports; pre
liminary talks have taken place with
UX. also But there is no such thing
as a detailed project with regard to
any of these five projects So, 1 
have already given the information
which is with me I do not know
what other information hon Members
want

With regard to the mining
machinery plant, for instance, no pro*
ject report as such has been obtained
yet So, the question of different
countries does ijot arise

Indian Writers’ Delegation to
China

*578 Shn Mahanty: Will the Minis
ter of Education and Scientific Re
search be pleased to state:

(a) whether a Delegation of Indian 
Writers was sent to China in 1966,

(b; if so, the total number of
writers who were included m the
Delegation, and '

(c) the regional languages they
represented?

The Minister of State hi the Ministry
of Education and Scientific Research
(Dr K L Shrimali). (a) Yes, Sir

(b) Two, but only one was able to
reach China

(c) The writers were not selected
as representatives of regional langu
ages

Shri Mahanty: May I know at whose
invitation this delegation was sent,
and also what criteria were applied
by the Education Ministry in select
ing the personnel of that delegation9

Shrl Hem Baraa: And what are the
States represented9

Dr. K L Shrimali: We received the
invitation from the First Secretary,
Embassy of People’s Republic of
China, on behalf of All China Federa
tion of Literary and Art Circles,
Union of Chinese writers, Chinese
People’s Association for Cultural Rela
tions with foreign countries, and
Acadexm Sinica

The criteria which the Ministry had
in view were to se'ect two representa
tive writers One was Shri Jainmdra
Kumar and the other was Shri Tara
Shankar Banerjee The Sahitya
Akadanu was consulted in making the
selection

Shrl Mahanty: I understand from
the reply that five organisations from
China had invited Indian writers,
and the Education Ministry selected
only two May I know why m such
delegations which are  ̂sponsored by
the Education Ministry, the various
regional strata of the Indian cultural
life are not taken into account*

Dr. K L Shrimali: Government
thought that on such an occasion only
two people should go

Shri Mahanty: I would like to know
why Government should have thougnt
like that There must be some answer
to that question The House must be
satisfied My question is specific and
straight I would like to know why in
such delegations which are sponsored
by the Education Ministry, only North
India: is represented, and why the
regional strata are not taken into ac
count Government must satisfy us
on this point

Dr K L Shrimali: It is quite obvi
ous The hon Member should under
stand that if we are sending only two
people, naturally, all the regional
languages could not be represented.
And Government had to make a 
selection And the Sahitya Akadami
which is a very representative body
was consulted m this matter, and they
decided that only these two persons
should go

Shri B K. G&ikwad: Miy I know
whether there were no suitable candi
dates from other parts of the country*

Mr Speaker: Can we send "the whole
of India to China?

Some Hon. Members rose
Mr Speaker: I am not goang to

allow these questions
After all, hon Members also have

gone on some delegations. They must
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know that there is a limit to the
number of persons that we can send.
With respect to cultural delegations,
sometimes, they want 50 persons;
sometimes they want 25; in a third
case, they want 10, and in a fourth
case, they want 2. Shall we go on
sending more persons saying 'Notwith
standing the fact that you have invit
ed only two, I shall send ten'? These
are all the difficulties. Are we to go
on adding to the list? The Minister,
has said that it largely depends upon
the number. When only two ̂ had to
be sent, we had to make a choice, and
we have left it ' to the Sahitya
Akadami. Are we to go into the
question why only two were sent and 
are we to enter into a discussion as to
ŷhy they fixed the number at only

two, in spite of our efforts? It is not
right for us to pursue this matter.

* » » s  / * ”  * * *  '■
firafa f t *  :

WT Tv* %
5TRif%?r ST5ST
A arm# ^  %  :

(*F) WT >FT «TR tftX
wiysf tot | f% <nft *ft qfcra vt 
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xm  3R5rr +(6*in««f w  vnm
v m  'T* | ;

(W) WT arRrft | fr
FTRf *TC ’GPTTT lift
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Some Hon. Members: We want the 
answer in English also.

Shri B. B. Bharat: (a) Government
are aware that brass two-anna coins
are still not accepted by some people
in some parts of the country.

(b) No, Sir.
(c) Government are aware that

there are base two-anna coins in cir
culation.

(d) A gradual process of withdrawal
of nickel brass two-anna coins from
circulation has been in operation
1M0. The speeding up of this with
drawal is being actively considered.
Meanwhile it has been notified for the
ialormation of the public that the two- 
anna nickel brass coins, which are
still legal tender, can be exchanged
for other coins or notes at Govern*
ment Treasuries and offices and agenc
ies of the Reserve Bank of I,u|i»

*r> w r  v f c r : %
Ir w e  I  ft? ?rwft gvfVvl *r<$

t o t  A Tram A x#  f  1 
A wrnrsrr ^nprr f  fm ro ft ^w rw
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Mr. Speaker: The Minister may
issue a statement and try to relieve 
the difficulties by explaining the 
position to the generai public.

Shrl RadheiaJ Vyas: It is not ac
cepted even in the Notice Office and 
in the Post Offices.

Shrl M. L. Dwlvedi: May I put one
small question? This is a very im
portant matter.

Mr. Speaker: Two-anna pieces are 
not very important.

The Minister of Finance (Shrl T. T. 
Krishnamaeharl): We have already 
issued a press note sometime back, 
and I am perfectly prepared again to 
issue a press note on the lines indicat
ed by the Chair.

Mr. Speaker: Andy give due instruc
tions also

Shri Sadhan Gupta: Even m the
Delhi State Transport buses they are 
not accepted.

Mr. Speaker: Instructions may be 
issued saying that these must be 
accepted

Raja Mahendra Pratap: Some people 
are selling two-anna pieces for one 
anna It is a good business.

Mr. Speaker: I have not been able 
to provide any particular rule, so far 
as the hon. Member is concerned.

q*W #  WWjfolW

**50 «ft fww?w Urn tot i|̂ - 
vrt wfl 375 JRTT# itfl fqT VT»T -fa

( v )  w r  *r? w w  t  f a  tw tw  #  * 

f ^ f t  w i^ t  %  w * a r*  #  w *ft w t  WCTrnr^ 

WH T f  • I  ^  t  f  as f5TKZir»T«rt 

w ^*Rt wwt faesrr wfl v t^ , tfrr

(«•) wf? ?r, ft ^TvrT ^
***** §  «ftt VTqwr̂ t f t  | ?
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Tfjrrf inrrw* 4  m *  inf* («f> 
wtmj. (* )  $$ ®rfar *tft 
a«rr ftrw r * h ft  &  f a f c  f  1

(sr) 3*w?r «nmr r̂srrrit 
wrcprr % *  snfcftrv w<j$r
TO^rfaw s w it  ’it «flr ft  
*l {  ft* ar v (r̂ *)̂ f'i ^WRT VT ?  I

Some Hon. Member*: We want the 
answer in EAglish also.

Shrl Datar: (a) Some individuals
have met the Minister of Home Attain 
and the Minister of Education.

(b) The correct implications of the 
regional formula in so tar as it relates 
to arrangements regarding languages 
in Punjab were explained to them 
and they were advised,to discontinue 
the movement.

. T̂ rrar snnrr 
* fr  «ra w  1 1 
■sfr tr̂ r #3 f  rr # 1 sprr ^5 srr?

»̂T = Ftf Tjref? f?r̂ Î 5T®T "FT ^TSTq

^  w?rr ^  § 7

^r-rrf ix r  (<Tftrr He wc w ) :
*PW>"t f*T5T̂ T TtftRT T̂?ft 

ft? 5HT»T »Tc*T $t I

mi fwfor f«w  A srpprr w n  
? fa wr *rrt 5ft r̂tf
VRT '̂dK'r 5FTffr «Tc*T ffl
3r;̂  7

<rlw{f Mo q»j 9fcT
VR TC ^  sRrarrf Iff I  far 3ft
«spj<tt xft* tarcw 3ft wvx $
<r§ 5ptt w

*ft *tt®t Sht wk c t  ms
JTfKr ,snfipr 1

Shrl Ajlt Singh: May I know what 
is the type of satyagraha launched by 
the Hindi Raksha Samiti, whether it 
Is peaceful or unlawful?

Pandit O. B. Past: It is for the local 
Government to decide what la the 
exact character of the satyagraha.

Shrl Ajlt Singh: May I know whe
ther it is a fact that seme of tin 
Ministers and the Secretaries were 
held up outside the Secretariat by the 
satyagrahis?

Pandit G. B. Pant: May be so.

Uj fffo SF^PT
fafaSTC Vt *TcT *IT5J5 $ fa
Sfrnisn't w  f&€t % *rnr % «rt
*Tf*T 5T5TR faPTT *T 7?T $ fa  ^1 
PfiXmRPTT 'fffTTCTff faT

an# «ft *TcRT % ? wr v r ^ t  
frPnw< ^  *rr«r*r fr fa ?tr
V A Htft T f  f3RVt
fa *?r srrc PHf'i'wA A q^t ffT̂ r
W   ̂ cT«TT 5TT,

?nft gfnrm v  ^rr% A 
^chrr 7>t f  fa fa7̂ -

srmHT vtrtt

V
ifk i  *0 w  «tr% <jfr 

«rra-r<r f  w &  f%  Jfrrr t
4  ^  ft  *rŵ  t
fa^^» if«f<T ^  fa f̂t vt srnH
%i
Shri Tyagi: I protest, Sir. I am a 

Minister who has not been taken in 
the Cabinet.

Shri Hem Barna: In view of the
Sachar Formula which provides for 
every Punjabi, irrespective of caste, 
community ahd religious affiliation, 
learning Hindi, what is there for the 
Samiti, which has started the agita
tion, to save?

Pandit G. B. Pant: Perhaps they
did not understand the implications of 
the Regional Formula.

Raja Mahendra Pratap: Is this not 
a caste struggle in Punjab?

An Han. Member: It Is a class
struggle.
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3*  : «nrnr 5
aft m  ITTfT T*T f , ^TPt fftf 
^rrfr t o r  ^  w r  t w  *1^7
fsrroT ^nrr *rff *PRfr «rr sWf *t

srr*r rvsTpT rrvt ?nr «rff * t
a**fr ? wiw v t
$ %  *rtf Tfp fira* «f?n $t *r$
* witx s r r f  *r r r  a rt  # Ttfff
<t«F *rft 5>rr 1 ^t f9TfTT v  / 
«f*TT STOT tfHlft TT *T
Spm?T !T|f vx  *PRft *T v t Jtff T$t
V
Mr. Speaker: It is a suggestion for

action.
«fftnr W i  w r *«r

^ % *T {  <R ffT'TO T̂Tf’ft t  Pp
f»m ar̂ r wk *fhc *ttw 3

irrrT*rT? 1
Baja Mahendra Pratap: My question

is not answered. I asked, ‘Is this not
a class struggle in Punjab?'

Mr. Speaker: Next question.
Pandit G. B. Pant: Caste questions

have to be considered outside the
House.

Central Sales. Tax Act
*581. Shri Heda: Will the Minister

of Finance be pleased to state:
(a) the reasons for postponing fur

ther the date of enforcement of sec
tion 15 of the Central Sales Tax Act
1956; and

(b) the names of the States which
desired further postponement.

The Deputy Minister of Finance
(Shri B. B. Bhagat): (a) Section 15 of
the Central Sales Tax Act, 1956 was
amended in May, 1957 session of the
Parliament and it was necessary to
bring the existing provisions of the
various State Sales Tax Acts to accord
with the amended Section, before it
could be enforced. The date of
enforcement of the said Section was,
therefore, postponed to 1st October,
1957 in order to enable the State Gov

ernments to amend their sales tax
laws, where necessary;

(b) Bombay, Orissa, Madras and
Mysore.

Shri Heda: May I know what will
happen in the contingency of all the
State Governments not being able to
amend their Acts by the 1st of
October?

The Minister of Finance (Shri T. T.
Krishnamachari): If that hypothetical
contingency eventuates, we will have
to take some action then to see
whether we could not meet them 
more than half way.

Shri Heda: May I know what
reasons the four States have givea
for further postponement?

Shri T. T. Krishnamachari: I sup
pose their legislative convenience does
not permit their making the neces
sary amendments.

Shri Ranga: How is it that when
our merchants go to the local officers,
they are not given proper guidance
as to how much is to be collected,
what to pay and where to pay? There
are so many complaints aTsout forma
not being made available. Theae
were also sent to the Ministry. I am
referring to Andhra Pradesh.

Shri T. T. Krishnamachari: So far
as the Central Government is con
cerned, it has no jurisdiction over
Andhra Pradesh. The Central Sales
Tax, though it is called the Central
Sales Tax, is collected by the State
Govemtnents and the beneficiaries are

_ the State Governments. Therefore,
the matter is entirely within the pur
view of the State Governments, and
the Central Government cannot .give
any information in this regard. X 
know that certain States have taken
up the matter with alacrity, parti
cularly Bombay. They have printed,
all the forms necessary and every
dealer has been registered and things
are moving. But in some States, they
are not moving quite so fast All vre
can do when we get to know about
it is to write to the $tate Govern
ments asking them to act We have
no authority at all to compel action.
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Sugar
•Stt. Pandit D. S. Tiwary: WJtf the 

Minister of Finanee be pleased to
state;

(a) whether the increase in the 
excise duty on sugar has brought the
desired result of restricting con
sumption of sugar, and

(b) whether the export of sugar
has increased7

The Depaty Minister of Finance
(Shri B. R. Bharat): (a) and (b) The
enhanced rate of duty on sugar has
been in force only over a period of
2k months This is much too short to
lead to any definite conclusion as 
regards the effect of this enhance
ment either on the volume or internal
consumption or on exports. So far
the increase m duty has had no
marked effect on consumption

The figures quoted below of quanti
ties of sugar exported each month
from February 1957 to June 1P57 
would indicate that the trend of
exports has been definitely upwards —

February 1957 . 2,50,0-0 cwts
March 1957 3,00,000 >1
Apnl 1957 5,00,000
M«y I9S7 5,00,000 »
Ju e 1957 6,00,000 » *

Pandit D. N. Tiwary: May I know
whether it is a fact that the price of
sugar m foreign countries has gone
down and, therefore, there is little
chance of sugar being exported* fiom
India7 •

The Minister of Finance (Shri *T. T.
Krishnamaeharl): A question was
asked of my colleague yesterday on
this point I think he mentioned that
the price of sugar m the world market
has gone down to some extent But
it must also be conceded that the
price of sugar in India has gone up
simultaneously

Pandit D. N. Tiwary: May I know
whether the sugar tax per lb is 5 rP
but the price of fugar has gone up by
2 annas per U>

Shri T. T. KriAmuaachari: So far
as the tas is concerned, that does not
affect* exports The entire amount of
tax is refunded So the question of
'there being a higher tax does not in
any way prevent exports But if
local prices go up m addition to what
ever is the tax amount, as it has been
the case during the last two months,
that margin is such as would perhaps
more than cover the difference between
what our expectations in this regard
are of prices that will be quoted by
the Indian merchqptg and the prices
ruling elsewhere

Shri Tangamani: The hon Deputy
Minister was pleased to state tW
quantity of sugar exported month by
month from February 1957 May we
also know the quantity of sugar con
sumed internally month by month
since February i9577

Shri T. T. Krishnamaeharl: We shall
hdve to collect the information asked
for from the proper Ministry If the
hon Member puts down a question on
consumption, the Minister of Food
and Agriculture I think, would be
able to answer

WRITTEN ANSWERS TO
QUESTIONS

Durgapur Steel Plant
*574. Shri T. B. Vittal Rao: Will

the Minister of Steel, Mines and Fuel
be pleased to state

(a) the number of engineers and
technicians for the Durgapur Steel
Plant who have been sent to United
Kingdom for training in the Steel
works,

(b) when the rest are likely to be
sent, and

(c) the period of training in the
United Kingdom9

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
None so far, 75 engineers will be sent
to the UK in 1957, of these, the first
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SS will be put on training m the U.K 
next month;

(b) The rest of a total of 300 engi
neers to be trained in the UK under 
the Colombo Plan will be sent in 1958 
and 1959,

(e) The initial period of training is 
1 year which may be extended by 
mutual agreement

European Common Market Scheme
f  Shri Raghunath Singh:

•588.  ̂ Shri N. C. Kasliwal:
I Shrimati Tarkeshwari 
[  Slnha:

Will the Minister of Finance be 
pleased to state the attitude of India 
regarding the European Common 
Market Scheme’

The Minister of Finance (Shri T. T. 
Krishnamachari): The formation of 
common markets has been tentatively 
accepted m principle by the contract
ing parties to GATT Whether the 
provisions of the Treaty establishing 
the European Common Market are 
consistent with the specific provisions 
laid down by the GATT is a matter 
for further examination The Treaty 
is to come up for consideration m the 
GATT at its session beginning in 
October It is only after considera
tion of the Treaty in the GATT that 
the exact scope of the European Com
mon Market Schcme and iti> conformity 
with the principles of the GATT would 
be clear It is too early, therefore, 
for the Government of India to have 
any definite attitude towards the 
European Common Market Scheme

‘Bharat Darshan Tatra*
*584. Shri Assar: Will the Minister 

of Education and Scientific Research 
be pleased to state.

(a) whether it is a fact that the 
Government are giving concessions 
or arranging tour programmes such 
as Bharat Darshan Yatra for students,

(b) if so, whether Government 
propose to give such concessions to 
primary school teachers as well, and

(c) if so, when?
The Minister of State in the Ministry 

of Education and Sclenttte Research 
(Dr. K. L. Shrimali): (a) Yes, Sir;
under the youth welfare programme, 
grants are given for educational tours 
to the students of recognised Colleges 
and High Schools

(b) No such proposal is under con
sideration

(c) Does not anse

India's Sterling Assets
*585. Dr. Ram Subhag Singh: Will 

the Minister of Finance be pleased to
state

(a) whether the agreement with the 
UK requiring India to maintain a 
£300 million currency reserve in ster
ling assets has expired, and

(b) what is the present position of 
India’s sterling assets in that reserve7

The Minister of Finance (Shrl T. T. 
Krishnamachari): (a) The Indo-UK 
Financial Agreement dated 20-7-1953, 
under which the Government of India 
agreed not to draw upon the sum of 
£310 million held as a currency 
reserve, without previous consultation 
with the UK Government, expired 
on the 30th June, 1957

(b) On the 26th July, 1957, the 
foreign securities in the currency 
reserve held in the Issue Department 
of the Reserve Bank of India amounted 
to Rs 400 52 crores

Marine Steel Industry

f  Shri Shankariah:
*586. -<j Shri Naushir Bharucha:

[_ Shri Shivananjappa:

Will the Minister of Steel, Mines 
and Fuel be pleased to state.

(a) whether Government are aware 
that high grade iron ore is found at 
Sandur, Bellary District, Mysore State;

(b) the analysis of such deposits 
and the quality of ore;
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(c) whether it is * fact that the ixon 
ore found vs best suited for the Marine 
Steel Industry;

(d) whether Government of
or the Mysore State propose to start a 
Marine Steel Factory in this area, and

(e) if so, at what cost and when it 
is likely to be started’

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) to (e) A state
ment giving the available information 
is laid on the Table of Lok Sabha 
[See Appendix II, annexure No 59]

India’s Flora and Fauna
•587. Shri V. P. Nayar: Will the 

Minister of Education and Scientific 
Research be pleased to state

(a) when the Government propose 
to publish a complete account of 
India's flora and fauna, and

(b) the action being taken m this 
regard?

The Minister of State in the Ministry 
of Education and Scientific Research 
(Dr. K. L. Shrimali): (V) There is no 
such proposal under consideration of 
Government at present

(b) Surveys of Indian flora and 
fauna are being earned out by the 
Botanical Survey of India and the 
Zoological Survey of India respec
tively The reports of the Surveys 
are published by the organisations 
concerned

Foreign Sweepstakes and Lotteries
*588. Shri Wodeyar: Will the Min

ister of Home Affairs be pleased to 
refer to the reply given to Starred 
Question No 84 on the 16th May, 1957, 
regarding the prize competitions 
operated by foreign bodies and state 
whether information has since been 
collected’

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
Yes, the requisite information which 
is ‘Nil* has been laid on the Table of

Lok Sabha. [See Appendix H,
annexure No. 80 j

Mineral Production

*589. Shri Bbhwanath Roy: Will 
the Minister of Steel, Mines and Fuel
be pleased to state whether the per
centage of increase in mineral produc
tion during the last two years of the 
First Five Year Plan has continued in 
the first year of the Second Plan also?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): Yes, Sir The value 
of mineral production m India increas
ed by about S per cent m 1955 com
pared with 1954 and by about 10 per 
cent m 1956 compared with 1955

Centre lor I.A.8. Examination
*590. Shri Damani: Will the Minis

ter of Home Affairs be pleased to 
state

(a) whether Government are aware 
that there are large number of eligible 
Indian students studying in U S A and 
Canada who can appear at IA S  or 
other All India Services examinations 
conducted by the U P S C , and

(b) whether Government will fix 
New York or Washington as one of 
the centres—similar to London, for 
holding such examinations’

The Minister of State in the Minis
try of Home Affairs (Shri Datar): (a)
and (b) A proposal to open a centre 
for IA S  etc, Examination m 
Washington for the benefit of Indian 
students was considered and ultimately 
dropped as the Indian Embassy m 
Washington on enquiry found that the 
maximum number of candidates who 
were likely to take advantage of it 
would not exceed 15

ftrfcrt

**€.?. sfamrar w*f w i
f t  f 'T

f r

(jp) srt it? | $
fare 5
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<nr trwihrf #  *fwr«wf ftnrr

«5J*

ftrw wrfr fcif % *4-
r̂rf?7ff aftwwr ftra *i

(sr) sf* ?r, tft *wr *r? ot
4r smanrr «tt f«wr sit ff,

(ir) wr irsr ^r% srftrepr % 
fSTT «m>T ST9TWT *nfT t  ^ f
«?ti jrftrarrfaft % mxr *rr«r srftrsr«r 
fair r̂rerr ^ 7

pfrfwrr a-»mrt •
< v )  3fr $r, aw f, fo r* ? T i# ft r a i

(sr) hi gn

(»r) srftnsrr srftrsn- 
fajfr ^ tfra tfptr fwr srrar t  •

team tn> the working of Community 
Projects

{ Shrl Ttapaiah
Shri Sanagnna:

Shri T9. K. Mwdauny:

"Will the Mu»«t«r ©I Finance be
pleased to dtsfter:

(a) the number ol Community Pro
jects and National Extension Service
•piwirg visited by the team on com
munity projects and national extensdor 
service Mocks;

(b) whether the team has submitted 
any report; and

(c) if so, what are their main recom
mendations?

Xin Deputy Minister ot Finance 
<Shri B. K. Blugat): (a) 40

(b) The Team is still conducting its 
studies It is likely to Teport some
time in October, 1957.

ze) Does not arise.

•frt* :
f ffe  fto fiWT  ̂ i 

ftmr «frt n rfw  irnnurr
«ttr fa
(*) ^SrsTTTHl-

Sfff HTEJTftRi 1W1
<ft m̂fi *ft ^  ^  fr 'JJpT 4V
«Tcft

(’T) *T*T TPBMPft VT gfwr
<W 3TRft 7?«fT; *f|T

(5) *pt T®»-wsrt IW i ^4 
TO apŷr % f5TT sm TPfr*T$

sfr, fTTOIT *T fâ rrc: | 7

fiwn f̂ T hnfNv «T«m9nr ihiwW 
*  (*?» wio wto *ftm *t) :
(«rr) swt<®rnt faaft *rt %*sr w fW
snr *f *nwrf*nr ftrerr 11

(*t) zsm  i

(»t) *nrr w ftw  sfrt
ftrcn A PrajTT ju t *trt arr ̂ nî r I 

T^rffjr vmWr
A w  srt̂  «r <■ ftrerr 
fMr? w  ^ wr ^  5i awwrr «iSV 
*ri. I  \

Bauxite Deposits In Kolhapur
District

*594. Shri Mahasaonkar: Will th«
Minister of Education and SctatBe
Kosearch be pleased to state:

(a) whether it is a fact that larga 
deposits of bauxite are available at
several places in Kolhapur District;

(b) whether it is also a fact that
highest percentage of Aluminium can
t>e found there;

(c) whether Government propose to
titUiM these deposits ol bauxite; and
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(d) if so, what action is proposed to
be taken in the matter?
-The Minister of State in the Minis

try of Education and Scientific 
Research (Dr. K. L. Shrhnali): (a>
Yes, Sir

(b) No, Sir
(c) and (d) The matter is under

consideration
Wagon Allotments to Collieries

*595. Shrl Matin: Will the Minister
of Steel, Mines and Fuel be pleased to
state

(a) whether it is a fact that priority
for wagon allotments is still being
given by the Railways to Government
collieries in spite of repeated assur
ances of non-discrimination,

(b) whether it is also a fact that
there is discrimination in the matter
of railway siding extensions as between
the private and public sector; and

(c) if so, whether Government are
prepared to make suitable allocations
of the available labour and materials
to both the private and State-owned
collieries in need of further rail trans
port facilities’

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
State Railway collieries were opened
principally for supplying coal to the
Railways As loco coal has the high
est priority, it is possible that the
State collieries are being allocated a 
higher proportion of the wagons they
indent for The wagons supply
depends on the priority grading of a 
particular class of supply

(b) There is no discrimination in
the matter of railway siding exten
sions

(c) Does not arise
Indian School of Mining and 

Applied Geology
*596. Shri R. S. Lai* Will the Minis

ter of Steel, Mines and Fuel be pleas
ed to state

(a) whether it has been decided to
obtain the services of foreign experts

in the Indian School of Mining and
Applied Geology, and

(b) if so, the number o f such ex
perts subject-wise, and their pay, if it
is to be paid by the School’

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a> and (b) A
statement giving information is laid
on the Table ot Lok Sabtia [5m
Appendix II, annexure No 61 ]

Sarva Seva Bangh

*597 f  Start Sanganna*
\  Start B. C. Mullick.

Will the Minister of Home Affairs be 
pleased to refer to the reply given to 
Starred Question No 0D1 on the 29tb
May, 1957 m respect of the Sarva Seva
Sangh and state

(a) whether all the schemes have
been approved

(b) whether any expenditure has
been sanctioned in this connection,

(c) if so, the amount involved,
(d) whether there is any difference

in the method and nature of work done
by the Community Development and
the National Extension Service Blocks
and those of the Sarva Seva Sangh,

(e) if so, the nature thereof, and
(f) if not whethei there is any pro

posal for merger of their work with
that of Sarva Seva Sangh’

The Minister of State in the Minis
try of Home Affairs (Shri Datar): (a)
and (b) Yes, Sir

(c) As against an estimated cost of
Rs 94 15 lakhs of the schemes received
from Sarva Seva Sangh for the deve- 
lopme*'4 of -bo’ it 1 000 gramdan
villages in Onssa, the Government of
India have agreed to give through the
State Government a grant of Rs 68 
lakhs dunng the 2nd Plan period A
sum of Rs 11 92 lakhs was sanctioned
during 1956-57 towards these schemes
and a sum of Rs 10 lakhs has been 
sar^'oned so far during the current
year
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(d) to (f). Detailed information on 
these paints has been sought from the 
State 'Government and will be laid 
«on the Table ot the House by the 
.Ministry of Community Development 
■as soon as received.

sfrnrFm *rar :
1 flro t»«i nfoantf : 

*si£e. J tt° tth 5*1*1 :
Tfflr 5TR WvT :

. A - »W FETT5W WIT ’
vt afwrWV :

T O T fc ra ru Jfc  w i f a v  *nft- 

^ r t r r - ^ r  i t  f< m « r  v '  *rqr 

v^»r w  *PTT eft f t

( v )  S f a ’-TM *  ^K, *

fa & T  ? <f ®T$ ?TV

spY 35TT-CT % *n tt ^psfr V t  P t  sp sp  VOX.»9 V
w fjp r r f  f5T?,TT q  TOT WPfT

( * r )  to t  Tt^nrr v r  fsrsn

tTTpT'tiT % 7  *rfa«T 'i %

f5T««r v r  v n rffN ?r $  vt*  ^  v ®

^ q R T ft#  v)r t .

(< t) *rf?  wj f t  v ,  fM w

4  t o t  v i f c r r e t  v i  I  m v * t  m  f a ^ r r  

t ;
( n )  to t  o t  ff r w f a f f  v t  * n r T -

f?*?T  *FT!T v fsr< r VHSfar H T 'T R  V t  VW 

f a r f t a  *TTC ^  tfTnT | > rr, 3tT(T

(w) Jffe $T, cfr ffWTT WtT faff
3 ?
ftrorr *wit f t fr O r v  ^ s c r a *

W WW-sW* («To «H!o HTo wtarft) :
( v )  ( * ) .  t? ir  f lR T ir  m n  T55T < R

forc m t I  1 |«f«ri qffrpg
v ]

Betirement Age Limit

f  Shri StnltMin Singh:
*599.  ̂ Shri S. M. Banerjee:

L Shri Mohan Swarnp:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether the State Government 
of U.P consulted the Union Govern
ment before raising the age of retire
ment from 55 to 58 years; and

(b) whether the Union Government 
have taken or propose to take any 
such decision of raising the age of 
superannuation?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a) No.

(b) No decision has been taken, and 
there is no such proposal before Gov 
eminent. It is the policy of Govern
ment, however, to grant extensions 
liberally to engineering and technical 
personnel. On account of the large 
demand for such persons it has been 
suggested that their case should ba 
examined in this respect.

All-India Council for Elementary 
Education

fShri D. C. Sharma:
•600 J Shrl Heda:

I Shri N. B. Munisamy:
I  Shri Bibhuti Mishra:

Will the Minister of Education and 
Scientific Research be pleased to 
state:

(a) the number of meetings of the 
All-India Council for Elementary 
Education that have been held so 
far, and

(b) the nature of the decisions taken 
by the Council?

The Minister of State in tife Minis
try of Education and latenttte 
Research (Dr. K. L. ttr im li)
(a) The Council has not held any 
meeting so far.

(b) Dots not arise.
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Increase In the Price of Coal
*602. Shrimati Tarkeshwarl Sinha:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

<a) whether Government have
increased or propose to increase the
price of coal;

(b) if so, the reasons therefor; and
(c) whether Government have

studied the incidence of this price
increase on the general cost of indus
trial production7

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes
The prices were increased with effect
from July 8, 1857.

(b) and (c) The enhancement in 
price has been made on an ad hoc
basis to enable the industry to meet
the increased wage bill of the workers

consequent upon the' grant of addi
tional concessions to labour by the 
Labour Appellate Tribunal In the 
meantime, a Price Revision Com
mittee has been set np by the Gov
ernment to enquire into the entire 
price structure of coal—including the 
impoct at the Appellate Tribunal’s 
award. It will also examine the 
incidence of coal prices on the economy 
of the country and oni industry
generally.
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Stfte Homes and District Shelters

Dr. Ram Subhag Singh:
Shri Sanganna:

Will the Minister of Home Affairs
be pleased to state*

(a) whether Government have
prepared any scheme for setting up
State Homes and District Shelters in. 
the country,

(b) if so, the number of such
homes and shelters to be set up each
year under this scheme; and

(c) the cost involved in imple»
menting this scheme7

TS» Minister of State in the Minis
try of Home Affairs (Shri DatarU
(a) Yes?
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(b) 80 State Homes and 824 District
Shelters/Reception Centres during the
entire period of the Second Five Year
Plan (1956-61).

(c) Rs. 10 5 crores.

Coal-bearing Areas

*605. Shri Matin: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

(a) the amount Earmarked State- 
wise under the Second Five Year
Plan for prospecting virgin coal-bear
ing areas after acquisition under
section 9 of the Coal Bearing Areas
(Acquisition and Development) Act;

(b) the amount earmarked State- 
wise under the Second Five Year
Plan for prospecting virgin coal- 
bearing areas prior to acquisition
under section 4 of the Coal Bearing
Areas (Acquisition and Development)
Act, and

(c) the contribution, if any, made
by the Geological Survey of India7

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b) A provision of Rs 40 crores
exists for the Coal Development Pro
gramme during the Second Plan
period No amount has been speci
fically earmarked State-wise for pros
pecting either prior to or after acqui
sition under the Act

(c) Exploration for coal by drilling
m the Karanpura field was done by
the Geological Survey of India As a
result of their drilling, large addi
tional reserves of coal have been
proved

Technical Assistance from Finland

f  Shrimati Tarkeshwarl
•806. Slnha:

Shrimati Ila Palchoudhuri:

Will the Minister of Finance be
pleased to state*

(a) whether any agreement has
been reached between Finland and

India for providing technical assist
ance by the former to the latter, and

(b) if so, the number of experts
that will be coming to India from
Finland in the near future7

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes, Sir.

(b) Two
Central Scholarships to IIJP.

Students
443. Shri Vajpayee: Will the

Minister of Education and Scientific
Research be pleased to state*

(a) the number of students m
Uttar Pradesh who were given
scholarships in 1956-57 under the
various schemes of the Central Gov
ernment, and

(b) the number of Scheduled
Caste, Scheduled Tribe and Other
Backard Class students among
them7

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali) (a)
One for studies abroad

7,453 for studies in India
(b) None for studies abroad
7 150 for studies in India
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Life Insurance Corporation

445. Shri P. G. Deb: Will the
Minister of Finance be pleased to
state

(a) the total number of life insur
ance policy holders m the country
who had their policies paid up when
the life insurance business was
nationalised, and

(b) the number of Government
employees, both at the Centre and
States, who had their policies paid
up after the above business was
nationalised9

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b) The
information is being collected and will
be laid N on the Table of Lok Sabha
when it becomes available

Development of Laccadive Islands
446. Shri Nallakoya: Will the Minis

ter of Home Affairs be pleased to
state

(a) whether the Second Five Year
Plan for the Laccadive, Mimcoy and
Amindivi Islands has been prepared,

(b) if so, the details thereof and
the action taken by Government for
the implementation of the same, and

(c) the steps taken by Government
to open Post Offices and to provide
other facilities of communications in
the Islands7

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
(a) The Second Five Year Plan of
Laccadive, Mimcoy & Amindivi Is
lands has not yet been prepared The
proposals of the Administrator in re
gard to the Plan have, however, been
received and are at present under
consideration of the Government

(b) Does not arise
(c) It is proposed to open extra- 

departmental Post Offices in all the
major islands as there ̂ is at present

no scope for regular Post Offices It 
is also proposed to establish Wireless 
Stations m all the major islands which 
could be used for transmitting public 
telegrams as well

High Power Goal Council
447. Shri D. C. Sharma: Will the 

Minister of Steel, Mines and Fuel be
pleased to state the number of meet*
ings held dunng the months of May,
June and July, 1957, and the import
ant decisions taken by the High
Power Coal Council?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh):
No meeting of the Coal Council was
held during May, June and July 1957. 
The Council has, however, appointed
four Committees on—

1 assessment of resources,
2 requirements and utilisation,
3 production and preparation;

and
4 transportation

These Committees are meeting and
collecting data on their respective
subjects The report of the second
Committee is expected very shortly

Zonal Councils

448. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state how many meetings of the 
different Zonal Councils have been
held so far7

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
The Zonal Councils for the Northern,
Eastern, Central and Southern Zones
have met once The Western Zonal
Council is expected to meet in the
near future

Ex-Servicemen’s Post-War 
Reconstruction Fund

449. Shri D. C. Sharma: Will the 
Minister of Defenee be pleased to
state:

(a) the amount initially given to 
the erstwhile States of PSP8U from
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the . Ex-Servicemen’s Post-War Re
construction Fuad;

(b) the amount that has been
spent by the late Government of
PEPSU out of the Ex-Servicemen’s 

Post-War Reconstruction Fund; and
(c) the number of Ex-servicemen

-allotted land in erstwhile PEPSU 
State and the acreage of the land
-so allotted?

The Deputy Minister of Defence 
(Sardar Majithia): (a) A sum of
Rs. 35,42,459 was allotted to the State 
of Pepsu from the Post-War Recon
struction Fund The amount was not,
however, released to the State but
pooled into the Central Post-War
Resettlement Fund. Grants and loans
are given from this Fund to such of
the States whose allotments were
pooled, for financing their resettle
ment and welfare schemes for ex- 
servicemen.

(b) Rs. 3,86,882.
(c) 58 ex-servicemen have been

selected for allotment of 580 acres of
land in erstwhile Pepsu State.

Sarnath
450. Shri D. C. Shanna: Will the

Minister of Education and Scientific 
Research be pleased to state:

(a) the amount spent on the main
tenance of Sarnath during 1956-57;
and

(b) the amount proposed to be
■spent during 1957-58?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrlmaii): (,)
Rs. 15,465.

(b) Rs. 16,326.
Soft prinks Centres in Delhi

#51. Shri D. c . Shanna: Will the 
Minister of Home Affairs be pleased 
to refer to the reply given to Unstar- 
« d  Question, No. 1251 on the 20th 
December, 1956 and Slate how many 
more Centres have since been opened 

soft drinks and milk in Delhi as 
part of the Prohibition Programme?

The Minister of State la the Minis
try of Home Affairs (Shri Dakar):
No more centres for soft drinks and
milk have been opened.

Delhi Police
452. Shri D. C. Shanna: Will the

Minister of Home Affairs be pleased
to state:

(a) the number of police personnel
of the Delhi State, who have been
suspended, reduoed in rank, dis
charged or dismissed as a result of
decisions of courts of law during 1957 
so far; and

(b) the number of appeals filed
against such decisions and the results
thereof?

The Minister of State in the Minto- 
try of Home Affairs (Shri Datar):

(a) (i) suspended 5
(ii) reduced in rank NL1
(iii) discharged Nil
(iv) dismissed 2
(b) Two. Both are pending in

Court.

Sahitya Akademi
453. Shri Mahanty: Will the Minis

ter of Education and Scientific Re
search be pleased to state the activities
undertaken by the Sahitya Akademi
in 1956-57?

The Minister of State In the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrlmaii): A State
ment is laid on the Table. [See Ap
pendix II, annexure No. 63.]

Museums in States
454. Shri Mahanty: Will the Minis

ter of Education and Scientific Re
search be pleased to state whether
Government propose to finance some
of the Museums in States which are
at present in a neglected condition?

fete Minister of State In the Minis
try of Education and Setantttc Re
search (Dr. K. L  Shrlmaii): Finan
cial assistance will be made available 
by the Central Government to State
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Governments tor specific schemes of 
development at principal State 
Museums only.

All India Service Officers’ History

Pandit D. N. Tiwary:
Shrl Bam Krishan:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that a new 
edition of History of Services of the 
All India Service Officers is under 
preparation; and

(b) if so, the particulars it will con
tain?

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
(a) Yes.

(b) It will contain such details as 
the officer’s date of birth, his educa
tional career, the date of his joining 
Government Service and the various 
posts held by him from time to time.

Enquiry into the Death of 
Dr. Ambedkar

456. Shri B. C. Kamble: Will the 
Minister of Home Affairs be pleased 
to refer to the reply given to Starred 
Question No. 574-A on the 29th May
1957, and state:

(a) the names of persons whose 
statements were recorded at the time 
of death of Dr B R Ambedkar; and

(b) what person or persons con
ducted the said enquiries?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a) and (b).
The enquiries were conducted by the 
Delhi Police authorities who, dunng 
the course of their investigation, ob
tained the statements of—

1. Shri Yashwant Rao, son of the 
late Dr. B. R. Ambedkar,

2 Shrimati Sharda Bai Ambed
kar, widow of the late Dr. 
B. R. Ambedkar, and 

3. Shri C. G. Buleskar, brother- 
in-law of Mrs. Sharda Bai 
Ambedkar,

among others. There was, however,, 
no occasion to record the statement 
of any person at the time of Dr. 
Ambedkar’s death. '

Government Employees at 
Tripura

457. Shri Dasamtha Deb: Will ;th* 
Minister of Home Affairs be pleased, 
to state:

(a) whether it is a fact that the 
wage-scale of the Government em
ployees of Tripura is much lower than* 
the wage-scale of Government em
ployees in West Bengal; and

(b) whether Government propose- 
to raise the present wage scale o f  
Government employees of Tripura?

The Minister of Home Affairs: 
(Pandit G. B. Pant): (a) No.

(b) Does not arise.
Umakanta Academy High School

Boarding House, Agartala
458. Shri Dasaratha Deb: Will the 

Minister of Education and Scientific 
Research be pleased to state:

(a) whether any representation has. 
been made to Government by the 
students of Umakanta Academy High 
School Boarding House, Agartala 
(Tripura) regarding inadequacy o f 
supply of ration;

(b) whether it is a fact that the 
contractor who obtained tender to 
supply rations to the boarders has 
been supplying only four chataks o f 
rice per meal per head;

(c) the steps taken in the matter; 
and

I
(d) the total amount of money 

being spent per annum on messing in. 
the Boarding House?

The Minister of State In the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali) (a>
Yes, Sir.

(b) and (c). The management has 
fixed the rate of rice at 4 chataks per 
meal p a  boarder which is the aver
age standard rate of rice ration.
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fTffiiaHy this is sufficient but if there 
is a shortage on any day an extra 
quantity of rice is cooked.

(d) 1955-56 Rfi- 22,859-4*0
1956-57 Rs. 24,254-0-0

Army and Air Force Canteens
459. Shri Narayanankutty Menon:

Will the Minister of Defence be 
pleased to state:

(a) whether Government have 
framed any rules regarding the ser
vice conditions of employees working 
in the canteens of the Army and Air 
Force;

(b) if so, what are the rules;
(c) whether Government have re

ceived any representation from these 
employees regarding the pay and 
other service conditions; and

(d) if so, the action taken on such 
representation?

The Deputy Minister of Defence 
(Sardar Majitbia): (a) and (b) Em
ployees working in the Army and Air 
Force Canteens are not Government 
Servants and the question of Govern
ment framing any rules regarding 
their service conditions does not arise.

(c) Not recently.
(d) Does not arise.

Political sufferers in Manipur
460. Shri L. Achaw Singh: Will the 

Minister of Home Affairs be pleased 
to state:

(a) how many persons have been 
given lands or monetary help as 
political sufferers m the territory of 
Manipur during 1947-56;

(b) how many persons applied for 
help or relief as political sufferers; 
and

(c) how many applications have 
been rejected?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a) None.

(b) Thirty-two.
(c) Four.

Movement of Coal

461. Dr. Bun Subhag Singh: Will1 
the Minister of Steel, Mines and Foal 
be pleased to state the total quantity 
of coal moved by railways during 
1956?

The Minister of Stfel, Minet anJ 
Fuel (Sardar Swaran Singh):
35*408 million tons of coal (including, 
coke) was moved by railways during: 
1956.

Tour Programmes of Ministers •

462. Shri T. B. Vfttal Bao: Will the- 
Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that the 
tour programmes of ministers are cir
culated m advance; and

(b) if so, the names of the depart
ments to whom they are circulated?

The Minister of State in the Minis
try of Home Affairs (Shri Datar) r
(a) Yes.

(b) The attention of the hon’ble 
Member is invited to the Press Note 
dated the 28th June, 1957 issued on. 
the subject

Assistance to Scientists

463. Dr. Bam Subhag Singh: WilT 
the Minister of Education and 
Scientific Research be pleased to
state:

(a) since when the Scheme for Par
tial Financial Assistance to Indian 
Scientists going abroad has been put 
into operation; and

(b) how many scientists have so far 
been helped under this Scheme?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrtmall): (a)
1946-47.

(b) 29. Six more scientists will be 
given assistance during the current 
financial year.
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Madras High Court

465. Shrl Tangamani: Will the
Minister of Home Attain be pleased
to state:

(a) whether it ia a fact that a pro
posal has been received from Madras
High Court sad Madras State Gov-

-cmment for tihe appointment of two
additional temporary Judges for the
Madras High Court; and

(b) if so, the action take* there-

The Minister of Homo Affairs
(pandit O. B. Pant): (a) and (b).
Yes, two temporary posts of Addi
tional Judges have been sanctioned
for the Madras High Court Propos
als for filling these posts are under
consideration.

Class m  Employees

f  Shrimati Parvathl Krishnan:
Shrl D. C. Sharma:

Will the Minister of Home Attain
be pleased to state:

(a) the total number of temporary
Class III employees now working in
Government of India offices;

(b) the number among them who
have completed one year and over of
continuous service;

(c) the number expected to be
made permanent in the near future;
and

(d) whether there is any scheme
to make the employees permanent
after a certain period of service?

th e Minister of State in the Minis
try of Home Attain (Shrl Datar):
(a) and (b) The information is
being collected and will be laid on
the Table of the House in due course.

(c) It is not possible to indicate the
number of temporary employees ex
pected to be made permanent in the
near future, because confirmations
are—

(i) dependent on the number of
permanent vacancies which
may occur from time to time;
and

(ii) made in accordance with the
rules for each service, grade or
post.

(d) The policy of Government is
that 80 per cent of the posts which
have been in existence for mor« than
3 years and which are required on a
iiywg term basis should be made per
manent. After three years of ap
proved service, temporary employees
*xe also awarded quasi-permanent
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«tetufe which confers security of 
tenure as well as pensionary benefits 
analogous to those available to perma
nent employees.

Allotment of Cement and Steel to 
Collieries

<67. Start Matin: Will the Minister 
of Steel, Mines and Fuel be pleased 
to state:

(a) the quota of cement and steel 
allotted during the second quarter of 
the year to Government collieries; 
and

(b) the quota of cement and steel 
allotted during the same period to 
private collieries?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh):
(a) and (b). The required informa
tion for the quarter April to June, 
1957 is given below:—

(a) (b)
Govt, collieries Private collieries 

Tons Tons
Cement 7890 t6no
Steel 6673,50 5600

PAPERS LAID ON THE TABLE
H y d e r a b a d  S t a t e  B a n k  ( C o m p e n s a 

t i o n )  R u l e s

The Minister of Finance (Shri T. T. 
Krishnamaeharl): Sir, I beg to lay
on the Table, under sub-section (3) 
of section 41 of the State Bank of 
Hyderabad Act, 1956, a copy of the 
Hyderabad State Bank Compensa
tion) Rules, 1956, published m the 
Notification No. S ll.O. 2274, dated the 
14th October, 1956. [Placed in Lib
rary. See No. S-152/57.]
F u r t h e r  I n f o r m a t io n  o n  S u p p l e -  

MENTARIES TO STARRED QUESTION
No. 134

The Deputy Minister of Works, 
Homing and Supply (Shrl Anil K. 
Chanda): Sir, I beg to lay on the 
Table a copy of the statement con
taining further information on the 
Supplementaries to Starred Question 
No. 134 answered on the 18th July,
1857.

Statement 
While replying to SupplenentariM. 

to the Starred Question No. 134, oi» 
the 18th July, 1957, regarding the* 
amount allocated to the Punjab under 
the Low Income Group Housing 
Scheme, I had inter alia stated that to* 
the Second Plan, there was no target 
so far as the number of houses was 
concerned. Although I had also men
tioned that Rs. 40 crores had been 
allotted and the maximum help that 
could be given in regard to any parti
cular house was Rs. 8,000/- from, 
which it should normally be possible 
to calculate the number of houses, 
which could be built out of Rs. 4(> 
crores, I would like to add that a 
target of 68,000 houses had actually 
been laid under the 2nd Five Year 
Plan but this target would, of neces
sity, be regarded as notional rather 
than physical due to various changing1 
factors, such as, pre and post-budget 
rise m the cost of building materials, 
revision of ceiling costs in the case of* 
Local Bodies and wide flexibility in 
the permissible costs of construction.

BUSINESS ADVISORY COMMITTEF 
F if t h  R e po r t

Sardar Hukam Singh (Bhatinda): 
Sir, I beg to present the Fifth Report 
of the Business Advisory Committee.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE- 
E x p l o s io n  o f  a  R a i l w a y  w a g o n  a t  
A s a n s o l  R a i l w a y  S t a t io n  o n  31-7-57 

Shri Tangamani (Madurai): Sir,
under Rule 197, I beg to call the at
tention of the Minister of Railways 
to the following matter of urgent 
public importance and I request that 
he may make a statement thereon: 

“The explosion of a Railway 
wagon at Asansol Railway Station 
on the 31st July, 1957.”
The Minister of Railways (Shrf 

Jagjiran Rant): Sir, a covered goods* 
wagon loaded with over 100 packages- 
of fireworks, booked from stations in 
Madras State to a number of stations-
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•vta Ajsansol, was received at Asanaol 
from  Khargpur Early in the morn
ing on 31-7-1957, it was placed on 
the siding serving the transhipment 
shed so that the contents may be 
sorted and despatched to the different 
destinations The wagon was opened 
at about 1100 hoars and very shortly 
thereafter its contents exploded

The explosion was of severe inten
sity It was felt not only all over 
Jthe town off Asansol, hut over a 
T a d iu s  of several miles Besides the 
wagon containing the fireworks, 
‘three wagons by its side were 
damaged, and the tool of the tranship
ment shed was blown off The track 
'•was also severely damaged and 
'thrown out of alignment

As a result of the explosion, 10 died 
«on the spot and 4 more have since 
died in the hospital One of those 
■who died is a tranship clerk, another 
a member of the Railway Protection 
Force and three labourers working 
upder the labour contractor The re
maining dead bodies have not yet 
been finally identified, but it is be
lieved that two qi them are of tran
ship clerks and the remaining of 
labourers employed by the contractor 

Two persons who were seriously 
injured were taken to the Railway 
Hospital where they are progressing 

Some persons also received minor 
injuries, but their exact number is 
mot known

An enquiry into the accident by a 
Committee of Railway Officers com
menced yesterday (181957) The Ins 

2>ector of Explosives, Calcutta, the 
Additional Superintendent of Police, 
Asansol, and a representative of the 
local District Magistrate were also 
-present during the enquiry

The Indian Explosives Act, the 
Indian Railways Act and the Red 
Tariff issued by the Indian Railway 
Conference Association prescribe a 
■number of regulations in regard to 
the packing, marking, handling and 
transport of explosives and dangerous
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goods Some of these are for the 
senders to comply with and the ctl’ ers 
for the railway staff to implement

At this stage, with the enquiry into 
th* accident still in progress, it is 
not possible to say what was the cause 
of the explosion

POINT OF INFORMATION
Shri Vlswanatha Reddy (Rajam- 

pet) May I make a submission, Sir? 
Some days ago I gave notice of a call 
attention notice with regard to the 
Pataskar Report on the subject of the 
Madras-Andhra border Since then 
certain reports which purport to be 
substantial portions of the Pataskar 
Report have appeared in the Madras 
Press I wish to know from the 
Home Minister whether he is prepared 
to make a statement on the subject

Mr. Speaker: The hon. Member h» 
given a call attention notice regarding 
Pataskar’s Report on the ground that 
sorne portion-: have appeared m the 
Madras Press 1 have passed it on, 
I think, to the hon Home Minister 
fo* consideration and information 

the Minister of Home Affairs 
(Bandit G B Pant): I don’t thiriS. I 

have received it 
Mr. Speaker. Let me see where it 

is I shall try to send it on immedi
ately I will look into it and see

dem ands f o r  g r a n t s  *—contd.
M in is t r y  o r  L a w

Mr. Speaker. As suggested by me 
on the 31st July, 1957, Members who 
wijnt to speak on the Demands for 
Ghants in respect of various Kins- 
trtes should send me chits intimat
ing, their names, Division Numbers, 
State, Constituency and Party to 
which they belong and also whether 
they have already taken part in any 
other debate or debates on the Gener 
al Budget Even m case when 
Parties and groups give names, the 
may use the same forms.

■Moved with the recommendation of the President
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The forms fear this purpose are 
•available at the Table. Members who 
'wish to speak may now use the forms. 
Copies of the forms are also avail
able In the Notice Office.

Some of the hon. Members say that 
they have had absolutely no opportu
nity, and I am not able to distin
guish and see in a moment how many 
have spoken and from what terri
tory. Sometimes territorial distribu
tion has to be made as in the case 
o f  irrigation, education etc. and oppor
tunities have to be given some
times to party interests etc. I 
thought that this will facilitate my 
deciding, when I am sitting here, to 
■call on any particular Member. The 
forms will be made available and 
hon. Members will kindly take the 
trouble to fill in these forms and 
send them to me instead of chits.

Shrlmatf Rena Chakravartty (Basir- 
Tiat): May J know what is the pur- 
-pose? Is it only to intimate who are 
the Members that want to speak, 
where they come from and is it that 
you are ruling today that you are 
‘going to call only on the basis of 
territories or constituencies? We 
should like to have clarification on 
this point.

Shri S. N Dwlvedy (Kendrapara): 
In this matter, I do not think it is 
your desire to go away from 
the procedure that we are fol
lowing. It is not only territorial re
presentation, I think, but party point 
o f view also that should be placed 
"before the House and it may be 
necessary for parties to select their 
Members to speak on subjects. They 
may not belong to particular terri
tories even. Therefore, I do not think 
that you should have any method 
saying that only persons who have 
not spoken will be given opportuni
ties.

Mr. Speaker: This is only for my 
information. I shall give representa
tion to territories, to parties and to 
interests and all sections of the Par
liament. The front-benchers, the 
sniddle-benchers and the back-ben
chers, all thes4 I will take into con

sideration. From any particular group 
a name may be given; but, If I find 
that names are not given by other 
groups, I can choose from that group 
some person who stands. I am not 
going to ignore the recommendations 
of any particular group. I will call 
those Members. But, wherever I do 
not get such help or assistance I «hall 
choose from other territories. In 
some cases it may be necessary, as in 
the matter of irrigation, without pre
judice to the groups giving names, 
other Members also should be given 
opportunities. But that would not 
clash with others.

Shrimatl Renu Chakravartty: This
may be necessary as far as the Con
gress Party is concerned. But, as far 
as other parties are concerned, we 
generally take into consideration, 
that we will get a very small number 
of speakers, two or three, and on 
that basis we give our lists.

Mr. Speaker: I want to know the 
name and also the Division Number 
and the Party to which he belongs. 
What is the objection to filling these 
in the form to which I have referr
ed? If I am going to ignore the 
party slips, it is a different matter.

Raja Mahendra Pratap (Mathura):
I belong to humanity.

Shri Radha Raman (Chandni 
Chowk): May I know whether the
new procedure you have just announc
ed will differ from the present 
practice of catching the eye?

Mr. Speaker: Order, order.
The House will now take up dis

cussion of the Demands for Grants 
Nos. 73, 74 and 75 relating tq the 
Ministry of Law. As the House is 
aware, 1 hour has been allotted for 
the Demands of this Ministry.

There are a number of cut motions 
to these Demands. Hon. Members 
may hand over at the' Table within 
15 minutes, the numbers of the select
ed cut motions they propose to move. 
I shall ask the Members to move ftwn, 
if the Members in whose names those 
cut motions stand are present in the
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[Mr. Speaker]
House and the motions are otherwise
in order

D em and N o 73— M i n i s t r y  o r  L aw

Mr. Speaker: Motion moved.

“That a stun not exceeding
Rs 1,00,56,000 be granted to the
President to complete the sum 
necessary to defray the charges
which will come in the course
of payment during the year
ending the 31st day of March,
1858, in respect of ‘Ministry of
Law’ ”

D e m a n d  No  74— A d m i n i s t r a t i o n
o f  J u s t i c e

Mr. Speaker. Motion moved

“That a sum not exceeding
Rs 1,39,000 be granted to the
President to complete the sum 
necessary to defray the charges
which will come in course
of payment during the year
ending the 31st day of March,
1958, m respect of 'Administra
tion of Justice’ ”

D e m a n d No 75—M is c e l l a n e o u s

E x p e n d it u r e  u n d e r  t h e  M i n i s t r t
o f  L a w

Mr. Speaker. Motion moved

“That a sum not exceeding
Rs 3,65,000 be granted to the
President to complete the sum 
necessary to defray the charges
which will come m course
of payment during the year
ending the 31st day of March,
1958, m respect of ‘Miscellaneous
Expenditure under the ‘Ministry
of Law ’ "

Shri Easwara Iyer (Tnvandrum)
What is the time allowed, Sir*

Mr. Speaker: How many minutes
will the hon Minister require*

The Minister o f. Law (Shri A. K.
Sea): About fifteen minutes

Mr. Speaker: All right Fifteen,
minutes will he takes by the Minis
ter and fifteen minutes by the Oppo
sition Half an hour will be taken by
the others

Shri S. Ohose (Burdwan) Sir, law
being the sheet anchor of the House,,
we would request you to extend this
time

Mr. Speaker: I cannot help m this
matter A sub-committee was appoin
ted which suggested this It has
now become the order of the House
as it has been accepted by the House.
The leaders of groups represented
there that the Law Ministry need not
take more than one hour

Shri Easwara Iyer: Sir, Within the
available time-limit, I shall try to do
justice (Interruptions) As a 
Member of the profession I must say
that this is one of the most important
subjects but yet it has been allotted
only one hour
12-13 h is

[M r D e p u t y - S p e a k e r  tn the Chair]
Sir, I do not propose to go into the- 

details but submit only certain aspects
of the matter for the due considera
tion of the Minister of Law Our
Constitution has provided—I refer to
the Preamble—that we should evolve
a legal system based on social justice,
political justice and economic justice.
I think that the legal system of our
country, having due regard to the
frame work of the Constitution that
has been laid down—whatever m$y
be my political ideology—needs a
complete reorganisation or revision.
The legal philosophy of the country
must change according to the concept
that had been laid down m the Pream
ble to the Constitution, the legal
concept being social justice

An examination of the Directive-
Principles of the Constitution reveals
the fact There is a provision in the
Directive Principles that due regard
must be had by any State to the
social justice What exactly is this
social justice9 It is a matter so
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which I can dwell at great length. 
"Unfortunately, I am prevented from 
doing so for Jnck of time. I respect
fully submit for the consideration of 
this V.r.me that the principles which 
had been derived from Macaulay, 
Salmond and Austin—all these con
cepts should not any more be made 
the basis for our legal y  philosophy. 
The legal philosophy must get a 
complete reorientation based on social 
justice.

We have got our Fundamental 
Right;;. The Constitution declares 
equa^t/ before the law and equal 
protection of law. I do not under
stand how in a- capitalist society 
equality before law could be worked 
out in its prarl ical application, parti
cularly when there is wide disparity 
between the exploiter and the ex
ploited.

Shri Nath Pal (Rajapur): Sir, 1
am sorry to interrupt but it is a bit 
extraordinary for the Law Minister 
to be be absent when the Law Minis
try is being discussed here.

The Minister in the Ministry of 
Home Affairs (Shri Datar): Sir, I am 
here to represent him.

Sbri Nath Pai; We want the Law 
Minister.

Mr. Deputy-Speaker: The Law Min
ister is here: he is having some dis
cussion with the Speaker. He will be 
coming here shortly.

Shri Nath Pai: We are happy to 
have the assurance that he is coming.

Shri Easwara Iyer: With the time 
at my disposal limited and with so 
many points, I would request hon. 
Members not to interrupt.

Mr. Depnty-Speaker: 1 am glad that 
the hon. Member has got conscious
ness of the limitations of time.

Sbri Easwara Iyer: Having1 due
regard to the pattern of society that 
we are having under the Constitution, 
ft certain amount of litigation could 
be avoided or mitigated by evolving 
a reform of laws in this country. I

would say, with respect to judicial' 
reforms also, a few words about the 
avoidance of delay in the matter of 
disposing of cases. To this 
I would also add the avoidance of 
undue haste, avoidance of unnecessary 
expenditure in iiugation, or avoidance 
of procedural technicalities, reducing 
che trials in courts. They are all a 
matter of discussion rather than a 
case for the search of truth. Trial 
before the court should not mean 
that one counsel must get a victory 
over the other. All these could be 
avoided by necessary legislations on 
the subject. Certain amount of equa
lity before law in its practical appli
cation could be managed if these 
things are done having due regard to 
the principles that have been enun
ciated in our Constitution. 1 would 
earnestly suggest this to the hon. 
Law Minister because 1 read from 
the Law Ministry's report for 195U-57 
that its function is also to advise iA 
necessary matters the other depart
ments. The Ministry of Law cannot 
of course be a water-tight compart
ment.

1 cannot conceive of any moder̂ x 
society in which there is no law. 
Lawlessness cannot exist in any system 
of society. Law, if 1 may say so in 
common parlance, is the legal cloth
ing for society. With the change in 
the pattern of society, the cloth also 
changes.

As an illustration as to how the 
social justice could be worked out, I 
may submit before this House that one 
of the fundamental points that is to 
be considered is that the personnel 
o t  the judiciary should also be men 
of progressive nature. They must 
have due regard to the social justice 
that may be required in the matter 
of interpretation of rules or Statute. 
They should not be guided by out
moded or exploded principles of 
jurisprudence that they have leamt 
in ancient days. In this connection,
I may say with great respect tint 
there are certain things to b e ; consi
dered. Possibly they may be coming 
within the purview of the Home' 
Ministry but it is also for considera
tion by Law Ministry.
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(Shri Easwara Iyer]
Most important of all is the separa

tion of the judiciary from the exe
cutive. Moreover, quite apart from 
an impartial judiciary that is desira
ble, in eases where there has been 
an ambiguous provision of a statute 
which is capable of different inter
pretations while it is open to the 
judiciary to give its interpretation 
once it is found that a decision has 
been arrived at without due regard 
to social, economic or political justice, 
which is the root of our Constitution, 
we must be providing proper legis
lation, immediate legislation, to wipe 
out that disability

I say this, Sir, because I find that 
there are a number of interpretations 
that have been arrived at which are 
not consistent with social justice 
The Law Minister may say that he has 
appointed a Law Commission for the 
purpose of revising and remodelling 
our laws Lack of time prevents me 
from commenting upon the work of 
the Law Commission, and I will 
chpose my time to comment upon it 
when its report comes before this 
House

But, I might say with respect that 
in one of the interpretations of a 
statute, I refer to the States Reorga
nisation Act, while the matter was 
pending before this House the Law 
Commission forwarded a report re
garding the desirability of having one 
High Court at one State This House 
threw that report overboard and 
enacted Section 51 It was said there 
that consistent with the notions that 
are available in modem days, tho 
high standards of administration of 
justice, which the Law Commission 
thought would be available only if 
the judiciary sits as one High Court, 
could very well be got even if the 
judiciary could be split up into two or 
three Division Benches “The high 
standards of administration of justice” 
is an expression which has been used 
by the Law Commission for the 
purpose of opining that the judiciary 
must sit as one High Court

My small experience as a lawyer 
taught me that the standards of ad

ministration of justice are not depen
dent upon the entire lot of Judges 
sitting in a colossal building In a 
Moghul Emperor fashion, but they a n  
really dependent upon the integrity, 
the impartiality, the independence 
and, last but not the least important, 
the legal erudition of the Judges who 
adorn those benches

This House has enacted Section 51 
and consistent with the States Reor
ganisation Act it has been provided..

Mr. Deputy-Speaker: The hon
Member must conclude now

Shri Easwara Iyer: I will conclude 
in five minutes

Mr. Deputy-Speaker: The hon
Member can have two minutes more 
Only SO minutes are allowed for this 
subject and not more than 15 minutes 
to each Member

Shrl Easwara Iyer: Consistent with 
Section 51 of the States Reorganisation 
Act, the Bombay High Court provided 
Division Benches, the Madhya Bharat 
High Court provided Division Benches, 
but it needed an agitation so far as the 
Kerala High Court was concerned to 
provide a Division Bench at Trivan
drum There too, surprisingly enough, 
the Kerala Chief Justice put an inter
pretation inconsistent with social 
justice and the demands of the people 
of that area, that though he may 
constitute a Division Bench cheapness 
of litigation is not available to Tri
vandrum persons because foi appeals 
etc they will have to file the papers 
at Emakulam, the principal seat of 
the High Court

This is directly contrary to the in
terpretation put on the section by the 
Bombay High Court or the Madh> 1 
Bharat High Court, or any other High 
Court I do not say for a moment 
that the Bombay High Court or the 
Madhya Bharat High Court are in
fallible, nor do I say that the Chief 
Justice of Kerala cannot come to a 
different conclusion It may be open 
to greater intelligentsia, to differ from 
Bombay High Court or Madhya 
Bharat High Court Although I am
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bound to Abide by the decision* of 
fee Chief Justice at Kerala High 
Court, I am yet to leam to admire 
his lagal erudition.

I, then, put a question in this House 
as to whether, since there is no uni
formity in law, or the central law 
that Is applicable in the matter, it 
could not be referred for an authori
tative decision, under article 143 of 
the Constitution to the Supreme Court 
Article 143 has been provided for such 
purposes. The answer was parado
xical, if I may say so with respect, 
that the aggrieved party may take it 
up. Why should the aggrieved party, 
who is a very poor man and who 
wants his case to be decided at Tri
vandrum, file a suit or appeal at 
Trivandrum, get it dismissed, then file 
a writ petition making the Judge 
who has refused to receive the ease 
a party to the case and get 
it dismissed again, then file 
a Division Bench appeal and get it 
dismissed and then finally take it 
before the Supreme Court? That will 
involve him in unnecessary litigation. 
Why should there be a provision 
under article 143? Is it not incon
sistent with economical, political or 
social justice* Why not an authori
tative decision l̂ e arrived at? Why 
should Central Government fight shy 
of this decision? Let the Supreme 
Court decide that under section 51(3) 
a filing jurisdiction cannot be got, 
then we will be prepared to take it 
consistent with the provisions in our 
Constitution I may not be sharing 
the views of the Trivandrum people, 
”but it necessarily gives rise to this 
inference, that so far as the people of 
Kerala are concerned they are treated 
in a step-motherly fashion.

This has been the feeling there 
and on behalf of those persons whom 
1 represent I respectfully implore 
-the Ministry of Law to put a saner 
interpretation on this matter and 
move the responsible quarters for 
referring the matter under article 143.

I have again to refer to a matter 
where there is need for revision under 
the Criminal law. Lack of time pre
vents me from going into details, 
but I would say that in all cases

where a firing is ordered by any au
thority—it is in most extraordinary 
circumstances that a firing is ordered 
—a judicial enquiry must follow 
under a statutory provision and statu
tory minimum damages should also 
be provided. Where an officer has 
acted irregularly, otherwise than 
illegally, if any officer has acted irre
gularly he must be, in law, liable in 
damages for shortened expectations of 
life. Such provisions are absolutely 
necessary consistent with social 
justice.

Mr. Depaty-Speaker: The hon.
Member's time is over.

Shri Easwara Iyer: Sir, I have more 
to say.

Mr. Deputy-Speaker: This House
can hear the hon. Member at another 
time.

12.28 hrs.
Shri R. J. Kao (Koraput): Mr.

Deputy-Speaker, Sir, as I went 
through this book showing the sub
jects allotted to the various Minis
tries, I found that the Ministry of 
Law.. . .

Mr. Deputy-Speaker: The hon.
Member may try to conclude his 
remarks in ten minutes.

Shri R. J. Rao: I will try, Sir.
I find that the Ministry of Law has 
not been allotted subjects that pertain 
to it The appointment of Supreme 
Court Judges and High Court Judges 
is given to the Ministry of Home 
Affairs S im il  ir lv , the items criminal 
procedure an d  t r im in a l law which do 
form part oi law should have been 
allotted to the Ministry of Law. I do 
not for a moment mean that the Min
istry of Home Affairs is dominating 
over the Ministry of Law. But, all 
these matters are connected with the 
Ministry of Law. The Minister of 
Law should be the Minister of Justice 
and he should be in charge of all 
these portfolios. s

Mr. Deputy-Speaker: That might 
be a wider question, not for the 

Minister of Law to answer.
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jSferi R. J. Kao: I quite agree. The
' joint responsibility of the .Cabinet is 
there. *

Mr. Deputy-Speaker: Here we are
concerned with what this Ministry has
done with the jobs entrusted to it.

Shrl R. J. Rao: What I would like
to impress upon the House, is that
the Minister of Law is responsible
for judicial appointments and also for
the administration of justice. Of
course, the Cabinet is jointly respon
sible, I do not dispute that.

Shri Tangamani (Madurai): It is
separation of judiciary from execu
tive at all levels.

Shri R. j . Rao: Next I would deal
with the oft-quoted principle of sepa
ration of judiciary and executive. We
have been fighting for this principle
even from the British times. After
we achieved independence we are not
going ahead with this principle.
Several State Governments have not
so far implemented this principle. My
submission is that every State Gov
ernment should be called upon to 
implement this and see that the
judiciary is separated from the exe
cutive.

In this connection, I would like to
say that in a welfare State, the posi
tion of administrative law has also to
be considered. We have adopted the
democracy of the British parlia
mentary type, but the position of the
administrative law in a welfare State
with its growing activities has also
to be considered. We have to see
what powers are to be given to the
administrative tribunals and the right
of appeal or superintendence over
them should not be taken away. Of
course, the superintendence, of the
High Court and also of the Supreme
Court is there in certain circum
stances. But it has to be seen that
where an administrative tribunal is 
appointed, this right of appeal to a 
higher authority is there.

A few days ago, the -Finance Minis
ter declared on the floor of this House
that he would prefer appointing a

network of administrative tribunals
to go into the disputes regarding Hie 
pay or wage structure and so on. Bat
in all these though I concede the
necessity of the administrative tri
bunals in a democracy, the principle
that these tribunals should be all
sovereign could not be conceded.

I next refer to the law’s delays in 
the administration of justice and in
the disposal of cases. At present,
civil cases takcsja long time to be de
cided upon. It takes a long time for
a slut to be disposed of under the
Civil Procedure Code. There is also
long delay in the disposal of criminal
eases. Of course, this problem has
been entrusted to the Law Commis
sion which is required to go into the
state of the existing laws and devise
ways and means for the speedy im
plementation of justice. But unfor
tunately, the Law Commission has 
taken a long time in submitting its 
report. In September, 1955, the Law
Commission was constituted and we
are given to understand that its time
will be extended up to the end of
December, 1957. My submission to the 
Law Minister is that the Law Commis
sion should expedite its work and
submit its report and recommenda
tions and that the recommendations
should bp implemented soon.

Next I would deal with the draft
ing of the legislative enactments.
Any amount of illegalities and loop
holes are to be found in the Acts
that have been recently passed both
by Parliament and the State legisla
tures. I would request the Law
Minister to bestow greater attention
on this and see that in the matter of
drafting all these laws, these irregu
larities or loopholes do not get in. It
they get in, the result is that the
litigants tmd the poor men are hit
hard. For instance, the Life Insu
rance Corporation Act, sub-section (i)
of section II has been given an In
terpretation by the High Court which
held that the section is ultra viret.
The position is still worse in regard 
to the State enactments. X am glad 
to find from the newspaper reports
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that the hon. Minister is going to con
vene a meeting of all the State Law
Ministers on this subject, and that he
is going to see that hereafter draft
ing is given great 'importance and
high priority and that hereafter a 
better system would be evolved.

I would also submit that some years
back there was a proposal to give legal
assistance to poor clients free of cost.
Questionnaires were sent to all Bar
Associations m the mofussil, but 1 do
not know at what stage the matter
stands. I would request the hon. Min
ister to consider and see if this ques
tion could be taken up.

Next I would request the Law Min
ister to consider the question of the 
creation of an All-India Bar This
question had also been previously
taken up. There should be a unifica
tion of the bar and the Minister should
see that there is one grade of lawyer
throughout the country. At present,
various States have laws regarding
legal practitioners and these laws
differ, and similar is the case with
regard to the fees. There should be a 
uniform system, and there should be
a uniform grade of lawyers and a 
uniform system of fees, so that the 
clients can approach with certainty a 
lawyer and have the case argued.

Next, I would refer to article 222 
of the Constitution which empowers
the Government to transfer judges of
one High Court to another High
Court. This is a very salutary rule
Incorporated in the Constitution. The
transfer of judges from one High 
Court to another is highly necessary.
In cas* where a particular judge
occupies the bench for more than five
or six or eight years, it would be in 
the interests of the country that the
particular judge, however impartial
he may be, is transferred to another
wigh Court. However impartial he
may be, he would naturally acquire

likes and dislikes, and it would
be better that article 222 is imple
mented »  future. This question 
should be considered.

Lastly, I refer to the Election Com
mission The Election Commission is

given wide powers under article 324 
of the Constitution. It was experienc
ed during the last elections that-the
Election Commission passed certain
orders and these orders are final.
Some inconvenience was felt by the
contesting candidates and parties. At
the last moment, some constituencies
were newly delimited and changes in
the system of balloting were intro- 
duced So, I would request the hon.
Law Minister to bestow a greater
amount of superintendence and super
vision on the Election Commission 
and see that whatever rules are pass
ed by the Commission, apart from the
technical or formal rules, especially
those rules which materially affect the
elections, better attention is paid to
those rules, and those rules are placed
before Parliament before they are put
into force.

Shri Surendranath Dwlvedy: 1 want
to be very very brief, and refer to a 
specific matter regarding the election
petitions Generally speaking, the
elections have been run fairly and in
an impartial manner. I have no grie
vance as regards that, nor do I sub
scribe to the theory that the powers of
the Election Commission should be
curtailed. But I feel there have been
certain lapses or neglect, whatever
one may call it, which to me appear
to be very serious.

In the first general elections, there 
was an election petition against one
ex-Mmister, Shri R. K. Bose. He was
a member of the Congress party in 
the Orissa Assembly. The election Tri
bunal that was appointed, disqualified 
Vnm for six years, and an appeal was
then preferred in the Supreme Court
The Stgpreme Court held that the
election tribunal that was appointed
had not gone into all the matters
referred to in the.election petition and
that therefore, this matter should
again be referred to the same tribu
nal. But, unfortunately, although the
Election Commission appointed a
tribunal, but not with the sameper- 
sons who constituted the first trihc* 
nal. There was a rumour that certain
wire-pullings were done and that the
samt persons were not there. I  do not
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want to go into that matter, but the
fact remains that the new tribunal
or the changed tribunal that was ap
pointed gave a verdict in favour at
Mr. Bose and rejected the petition.
An appeal was preferred in the High
Court against the decision, and the
High Court held that the new election
tribunal that was appointed had nu 
loeus standt to decide the issue and
that the matter should be referred to
the previous tribunal. Nothing has
been done in that respect; nor another
tribunal was appointed; nor the Sup
reme Court was informed about the
difficulties in appointing the same tri
bunal, as a result of which the person
concerned who was disqualified by
the tribunal again contested the elec
tion and got himself elected

Shrimati Rena Chakravartty: Was
he appointed as a Minister7

Shri Surendranath Dwivedy: He
could not become a Minister because
there were several allegations against
him. I do not want to go into them
Therefore, it would seem that unless
we take some speedy action regarding
the disposal of election petitions, it
would be very difficult, and the whole
elections would be unfair.

There is another thing to which I
would like to refer The House must
have known that even during the first
general election, there were com
plaints about the ballot boxes The
Godrej boxes especially were said to
be defective I know that in Orissa
Godrej boxes were used I am inform
ed that before a month of the polling,
the defect in the Godrej boxes was
pointed out to the Election Depart
ment in Orissa and, the Godrej Com
pany was also informed about it.
The company ultimately wrote
to the person concerned that the ( 
boxes were made according to the
specification given and with the
approval of the Election Commission,
who were the proper authority to
be approached. The Election Com
mission, did not go into the

matter, although Z am told that in the
Election Department of the Govern
ment of Orissa, it was demonstrated
that the boxes were defective. When
the polling is going on, when the final
seal is not put, it is possible to open
the box and transfer the ballot papers
from one box to another. Still no step
Wits taken and the same boxes were
used in the last general election. It is,
therefore, inferred that in some eases,
it is possible that the boms were
tampered with and votes transferred.
Things happened which were said to
be unfair Therefore, I would like the
Minister to refer this matter to the
Election Commission or come forward
with a statement in the House as to
how far these things can be remedied.
In future, let us not hear complaints
like this, that the Election Commis
sion neglected things, which were
very important and serious in all res
pects

Shri Pattabhi Raman (Kumbako- 
nam) I am afraid that the legal pro
fession, to which I have the honour to
belong, has not in recent times been
sharing the glory that it used to share
in the olden days in the building up of
the national life and m the contribu
tion to the administration of the
country The lawyers must regam the
position they held originally After
all, the father of the nation belonged
to our profession; our Prime Minister
belonged to our profession—I need
not enumerate the numerous persons
who belonged to our profession

I do not share the view of my hon. 
friend from Kerala that we are not 
keeping in touch with the dynamic 
forces m the country today nor do I 
concede that we are reactionary and 
are not moving with the times. I 
would submit with great respect that 
we are well-qualified m every de
partment, and we will only be too 
willing and ready to rush to the aid 
of the Government and the adminis
tration, wherever we are needed 
and whenever we are needsA

I submit In the first Instanee that
legal education and the Bar
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be placed on an all-India basis. Like
wise the judiciary also. I feel that the
qualifications ot lawyers and judges
all over India should be the same and
there must be a tree transfer of judg
es, so that we will have judges with
an all-India outlook, functioning in
the various places It will add to the
homogeneity in the country and it
will certainly counteract fissiparous
tendencies that may be obtaining
in the various parts of the country
The Madras State Bar Federation
have submitted complete answers to
the questionnaire sent out by the Law
Commission and we have stressed
inter alia there the various aspects of
legal education and the equipment
for the judiciary

I next come to the sad fact that
there is no mention at all of lawyers
or the legal department in any of the
Government publications of recent
origin India—1957 refers to a number
of matters including Manipur dances,
to various departments and various
institutions in all parts of the country,
but not a word about the poor law
yer I think he deserves some little
mention After all, I am astounded at
the work done by the legal depart
ment and the amount of achievement
that we have had in the last five or
six years Now the Hindu law of suc
cession is different, our ideas of pro
perty have changed, we have abolish
ed zamindaris We have got a sepa
rate code for compensation where- 
ever lands are acquired by Govern
ment So much has been achieved,
but not a word about the legal depart
ment or the lawyer is found m any
Government publication except

Mr Deputy-Speaker Would the 
hon Member like to be bracketed with
Manipur people?

Shri Pattabhi Raman I wish
to refer to this eight-page bulletin,
which is very useful to us I submit
that we deserve, and there is need
for better mention of us than what
has been done

Reference has been made to the
separation of the judiciary from the
executive That, I am very proud to

say, has been achieved almost com
pletely m Madras We have bean the
pioneers in that direction and I have
no doubt that other States wffl
follow That is very essential for the
proper administration of justice, es
pecially criminal justice

With regard to legal aid for the
poor steps have been taken in some
States Some act and some do not act
I su!»nit that all aid should be given
to the poor in whatever manner they
need it Here while talking about this
matter, I wish to stress with all the
strength at my command to the wick
edness of the stamp charges in various
States In Madras, we have to pay
7$ per cent ad valorem stamp charge
es ofl litigation without any upward
Yxn&V

I will give you an instance Sup
posing a great family had donated all
then' lands to the nation and the
trustees have to fight to recover from
tranSpassers some land, say worth
Rs S lakhs In Madras they will have
to pay Rs 40,000 and odd as stamp
charges—7J per cent ad valorem with
out any upward limit I am glad
some States like Bengal have fixed
an upward limit of Rs 10,000. There
are States which want to make money
out ot litigation It is wholly opposed
to the great Magna Carta principles
‘To no one will we sell justice", etc

but yet justice is being sold. The
usual answer trotted out by the
Ministers in charge of legal depart
ments in the States is that the civil
administration is not running at a 
profit But they include the c6st
of the magistracy and the
criminal courts along with the
civil justice receipts and say that there
is no profit Is it not a crying
that the States should make money
out of the misery of the litigant?
After all, he does not resort to liti
gation unless he is forced to do It; it
is not as if all people rush to litiga
tion It is a shame that a huge
amount has been fixed as stamp
charges—7| per cent ad valorem. 1 
know it is a State subject and the
Centre cannot act in theae maflyy
But, I hope that with the energetic
load from our Law Minister, saae
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sort of uniformity would be achieved 
in this matter, as in so many other 
matters

So far as the simplification of Law 
is concerned much has been achieved 
I will give one example Mayne’s 
Hindu Law is a big book with a 
thousand pages I had the honour of 
collaborating in the 10th and 11th 
editions of that book But now after 
the laws that we have passed recent
ly, so far as Hindu law is concerned, 
that book needs to be reduced to one- 
third of its size, because matters like 
bandhu succession and so many other 
matters are now absolutely out of 
date and they are interesting 
only as ancient monuments There
fore, I would suggest that while the 
legal profession is co-operating in 
every manner in the simplification of 
law, it should be given proper recog
nition and as many lawers as possi
ble should be made use of for various 
purposes

For example, there is a dichotomy 
already in existence, so far as plead
ing and acting are concerned Con
veyancing is done even where there 
are not solicitors and bamstors a* m 
Calcutta and Bombay We have 
barristers m Madras, but they become 
advocates the day they start to prac
tise there Even m places like Madras 
there is a clear dichotomy There are 
people who are doing conveyancing 
woik and there are people who are 
pleading in courts Conveyancing 
will become expert if we do like this 
1 will give you an instance to show 
m what way lawyers can be made 
use of, so far as the getting up of the 
documents and their registration are 
concerned The Companies Act today 
is a very cumbersome enactment. 
There are so many enactments which 
need the advice of a lawyer at every 
step 1 submit that before every im
portant document is registered, it 
should contain the signature of 
a lawyer as having advised the 
person concerned. It will certainly 
help to relieve the great unemploy
ment in the profession and avoid

much confusion After all, it was not 
their fault There were only twenty- 
five or thirty when they joined the 
profession and they had then very 
different ideas of the profession AIL 
of a sudden, they are left high and 
dry They cannot become useful mem
bers of society unless they are res
pected, unless they are told in what 
way they can be made use of. I have 
no doubt that this will engage the 
attention of the hon Mmister

I find there are three wings func
tioning so far as the Law Comihis- 
sion is concerned One section has to 
deal with statute law and they are 
trying to codify the statute law and 
bring it up to date on an all-Indian 
basis A second wing has made sug
gestions with regard to the liability 
of the State in tort, parliamentary 
legislation with regard to sales tax, 
Limitation Act and a proposal that 
the High Courts should sit for a few 
days at different places in the States. 
Their work is not all embracing I 
submit that they should engage them
selves more with the rationale of the 
law and the juridical principles and 
any suggestions coming from them 
will be of immense value to us I 
sincerely m conclusion hope that an 
attempt will be made to place all the 
lawyers and the judiciary on an All 
India basis, and that this will engage 
the attention of the Ministry.

w w ft ((**$■<:) : vwrtawr

p i  w w
grreft *>t «n*r htvRrt mt̂ tt

S «
*nbrRr favrer $ fa  *5  wjpr

ft, f t  iflr &
^5 wrnr *tht *rcnr f  1 *f 
«Ftf $; *fanfa «nft tpr *n*r-
jfta h sft #  fa  w  tar <»*** 
3-5 ^  *rc fa
vgfbr isi#*

*rfar iftr flfar
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Pandit K. C. Sharma (Hapur)- 

"With your permission, I may correct 
the Member Report is made with re
gard to the work done not the method 
or the judgment
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fatft aft ^  STTSf aft flatT t̂ »ri at ^r 
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^  « ftr «n*r ^ a ftr aft fu r ft  
^ prtt asT w f w |  ait | ct 
fen- arrv i
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Ŝ tri A. K. San: Mr. D^uty-
sPeaker

. 8hri Taagaauud: B cb n  the lilnii- 
ter bagina, may I rabmî  Sir, ia this 
on* hour, even the points which are
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brought oat in the cut motions could 
not be elaborated by independent 
speakers?

Mr. Deputy-Speaker: This House
has decided one hour. More minutes
could not be compressed into that
hour.

Shrl Tangamani: I request that the
hon. Minister may meet all the points
covered by the cut motions though
they were not developed in any of
XJte speeches.

Shrl A. K. Sen: It has been very
pleasant indeed to notice so much
enthusiasm for the work of a Ministry
which functions rather peacefully,
beyond the pale of controversy. I am 
very much obliged to the hon. Mem
bers of this House for introducing'
into the debate impartial and cons
tructive suggestions  ̂ whether they
have been on the opposite side or on
this side. That is really a very signi
ficant thing so far as our Ministry is* 
concerned. It shows that we do dis
charge a useful function for which our
demands are very frugal. I am oblig
ed to those who have expressed the
opinion that the Law Ministry should
be given more importance than it
enjoys at the present moment That
is indeed a matter not for me to
answer, but for others to answer. It
is not a matter which is pertinent to
the work of the Law Ministry.

IS hrs.

Shri Tangamani has requested me
to deal with all the cut motions. I do
not think it will be possible to do so
within the period allotted' to me.

An Hon. Member: You can take
some more time.

Shri A. K. Sen: But I shall certain
ly try to deal with the substantial
ones.

Mr. Deputy -Speaker: The difficulty
is that I shall have to ring the bell
and not the hon. Member.

Wttl A. I ,  Sen: Let me now deal 
with the paints raised In the course 
of the debate this morning. The hon. 
Member Iran Kerala has introduced

the subject of social justice, funda
mental rights, equality before the law.
1 do not suppose that it can be eon- 
tended for a moment that the law oC 
this country is not based on those high, 
principles or the laws do not recog
nise those principles to which we all 
owe our allegiance. It is only neces
sary to quote from the Constitution*
the preamble which forms the basis- 
of all laws in this country. I suppose- 
the greatest achievement of free and- 
independent India has been and wQl. 
always be its Constitution which t»««
given it the place of the greatest,
democracy in Asia and which it is tor
us to maintain. It is necessary ag»<w- 
to quote the preamble of the Constitu
tion.

WE, THE PEOPLE OP INDIA,,
having solemnly resolved to constitute- 
India into a SOVEREIGN DEMOCRA
TIC REPUBLIC and to secure to all.
its citizens:

JUSTICE, social, economic and poli
tical;

LIBERTY of thought, expression,,
belief, faith and worship;

EQUALITY of status and of oppox-t
tunity;
and to promote among them all

FRATERNITY assuring the dignity* 
of the individual and the unity of the
Nation;

IN OUR CONSTITUENT ASSEM- 
BLY this twenty-sixth day of Novem
ber, 1949, dp HEREBY ADOPT,
ENACT AND GIVE TO OURSELVES
th is  con stitu tion .

That is the answer to the points- 
raised by the hon. Mwn^fr from.
Kerala; nothing more need be said.

Shri Easwara Iyer: I did not dispute- 
that. I said that such provision having
been made in the Constitution, our
obligations must be -orî y
that and we must develop a legal'
philosophy in that respect

^  Sen: Any law or any* 
administration of justice which coo— 
ttavenes those principles wiH be fly -
lared ultra vires; nothing move a n t
be said on that
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[Shn A.'K. Sen]
Regarding the question of revision 

of laws and judicial reforms, they are 
certainly urgent needs. There will be 
no attempt on our side to minimise the 
importance of those two subjects. As 
hon. Members are aware, the Law 
Commission was constituted to deal 
with two specific problems. Hie first 
may be described as administration of 
justice; the second the work of law 
revision The deliberations of the 
Law  Commission on the first problem 
is awaiting completion and their report 
is expected by the end of this year. 
Hon. Members will no doubt be 
apprised of the report and I can assure 
them that all necessary legislation will 
be undertaken to expedite cheap and 
inexpefnsive justice.

Regarding statute revision, the Law 
Commission has uptil now produced 
four reports on four specific subjects. 
They would do credit to any Law 
Commission in any part of the world 
I have myself gone through them and 
I have nothing but admiration for the 
excellent work they have done so far. 
I have no doubt that when their 
labours will be completed this country 
will be given a set of the finest laws 
which you can imagine

I would like to say a few words 
more on the necessity of preventing 
delays in the administration of civil 
and criminal justice and to make both 
cheap and inexpensive. It is true that 
due to various causes which it is not 
possible to deal with during the shorl 
spell of time allotted to me this morn
ing, litigants have justly felt and are 
■facin g that they have to wait for an 
indefinite period in getting justice, 
whether it is in a criminal court or a 
civil court. I agree with the hon. 
Member from the United Provinces 
about many of the complaints which 
he has given expression to this morn
ing. He expressed a feeling which is 
current among the litigants in general. 
Whether all the complaints are true or 
not is a different matt*, but the feel
ing that justice is delayed must be 
ft. note of and serious note of. For 
that purpose various expedients are

under examination, including the in
vestigation of the Law CoiAmission. 
Hon. Members must have read already 
the various steps which the Law 
Ministry have initiated for the pur
pose of formulating a set of rules or 
laws which would henceforward make 
justice speedy and cheap.

I may give a few indications here 
and now which are not finally decided 
upon, but which may be discussed by 
hon. Members and in future we might 
have further discussions on them. 
Take for instance, the High Courts 
which have been the subject of con
stant complaints both from the liti
gants as also from government depart
ments It is not necessary again to go 
into the causey which have been res
ponsible for the huge arrears which 
have accumulated in the different 
High Courts of India Nor is it neces
sary again to dwel on the causes which 
prevent expeditious disposal of cases 
pending before the High Courts. Hon 
Members are aware that most of the 
High Courts have been given addi
tional judges, including the Calcutta 
High Court We are also contemplat
ing the question of introducing writ
ten arguments m appellate stages. It 
is a complaint of litigants and some
times of judges that there are many 
advocates who do not know how to 
make their speeches short and incisive 
and as a result much more time is 
taken up than is actually necessary to 
assist the courts.

Shrl Easwara Iyer: Some judges
sleep also

Shrl A. K. Sen: It is for the Bar to 
pull them up A healthy Bar would 
always pull up a judge who sleeps. 
That is the tradition of the Bar and 
I hope the Bar will keep it up.

Mr. Deputy-Speaker: When written 
arguments are given they have to read 
them at home Who will pull them up 
then?

Shri A. K. Sen: Then there is the 
question of refusing adjournments 
repeatedly on flimsy grounds. Various 
other methods are under examination.
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bat no final conclusions can be reach*
ed before the report of the Law Com*
mission is available.

Some hon. Members referred to the
question of introducing administrative
law, in order to reduce -the work of
High Courts and also civil courts. It
is a matter worthy of examination,
and I can assure the hon. Members
that the Law Ministry is having the
matter under its examination. It is 
too early to say yet what the conclu
sions of the Ministry would be, and
necessarily we have also to depend
upon and take into account the report
of the Law Commission which may be
submitted by the end of this year. >

The next question raised by the hon.
Member from Kerala is the separation
of the judiciary from the executive.
Several other hon. Members also have
touched on the same question. In
most of .the States there is already a 
complete separation of the judiciary
from the executive. Not always does
that bring about speedy justice or
inexpensive justice. The High Courts
are completely free, most of the civil
courts are completely free—why most,
all civil courts are completely free
from the executive in every manner,
and yet there is delay, there are
arrears, there is corruption, and liti
gants have to pay more than they are
obliged to pay under the law for
having anything done in a court of
law. So, the separation of the judi
ciary from the executive is not always
the panacea for all ills. Some other
steps have to be taken into account
and devised.

We have tried mostly in West
Bengal—and the Law Minister of
Kerala has responded to that sugges
tion very quickly—having combined
committees of senior Judges and
representatives of the Bar for each
court to deal with the question of
delay, corruption and other problems
relating to courts, so that the primary
need of meting out cheap and speedy
justice to the litigants may be ensured
from day to day. It is. my firm con
viction, and I am sure the hon. Mem
bers here will agree with me, that no
court of law cam function free from
corruption of the administrative offi

cers below and no court can mete out
speedy and cheap justice to the liti
gants without the co-operation of the
Bar, and the bar owes to the nation
and the litigants whom they serve the
duty of rendering all assistance possi
ble to the courts in discharging the
paramount duty.

The Bar in many States has respond
ed. There have been difficulties creat
ed. Some High Courts have raised the
question as to whether such commit
tees would not be interfering with the
paramount superintendence of the
High Courts. Another view is possi
ble in the matter because this has
nothing to do with the superintendence
of the courts. It is a matter touching
on the public side of the admin
istration of jastice in which
consultative committees consisting
of representatives of the Bar
and the Bench sit together to deal
with specific complaints regarding
corruption and delay. In my view that
is the only way by which these two
evils can be got rid of. If there is 
any such legal difficulty felt in the
way of implementing these consulta
tive committees drawn from the Bar
and the Bench, necessary legislation
may have to be undertaken, but the
paramount duty of serving the public
must be followed and complied with,
and no technical objections can stand
in the way of the implementation of
these very healthy measures.

My hon. friend Shri Jaganatha Rao
again has said—it is certainly very
pleasing to me—that the Law Minis
try has not been given enough import
ance. That, as I have said, is not a 
matter to which I should reply or
should really be called upon to reply.
He has also touched on administrative
law. I have replied to that aspect o f
the matter. Then, delay in the civil
and criminal courts. That has already
been replied to.

He has raised the question of article’ 
222, namely the exercise of powers by
the executive in transferring a High
Court Judge from one High Court to* 
another. It certainly is a very extra
ordinary power. The power in its
terms is unlimited and no condition te
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[Shn A. K. Sen] 
prescribed lor it* exercise by the 
•executive, but as the executive in any 
democratic set-up must act respon
sibly, this power under article 223 
must be exercised with due care and 
-caution. Though in terms it is unlimi
ted, and though according to its sped- 
ilc provisions the executive is not 
■answerable to any one but Parliament, 
yet for the purpose at preserving a 
fearless and independent judiciary 
which is the greatest safeguard for 
preserving democratic institutions and 
rights, it is necessary that these extra
ordinary powers in the hands of the 
executive are exercised with due care, 
caution and restraint, and I am sure 
the hon. Members who are in favour 
•of the executive* exercising these 
powers would agree with me that 
these great powers have to be 
exercised very, very rarely It 
is only in rare cases where 
it becomes important for the pur
pose of ensuring incorruptible jus
tice in a particular High Court that a 
Judge should be transferred from his 
'Court to another, and I have no doubt 
that under our Constitution any exe
cutive that is entrusted with the Gov- 
•ernment of this country would observe 
that rule of care and caution.

The next question on which most 
•of the cut motions have been tabled 
is the question regarding the work and 
functions of the Election Commis
sioner. No doubt there have been 
cases here and there of rules for the 
conduct of elections, for the prepara
tion of electoral rolls and other rele
vant rules being broken. Whether the 
complaints are genuine or not is a 
■different matter, but I can say this 
with firm conviction, and I am sure 
most hon. Members will agree with 
me, that one of the greatest things 
that our Constitution has achieved is 
the setting up of a fearless and inde
pendent Election Commission which 
has undertaken and carried out the 
work of conducting elections covering 
a population of nearly 400 millions of 
people m a country where even a few 
years ago our ex-rulers used to think 
democracy was impossible, in a coun
try where it was freely expressed that

it would be impossible to introduce 
universal adult suffrage. The require
ments of the Constitution of giving the 
right of vote to every one, and the 
right to every adult nun or woman to 
choose his own representative and his 
own Government have been admirably 
discharged by the Election Commis
sion set up under the Constitution. Xt 
is not only that we feel flattered our- 
selves by what has been done under 
the Constitution by one of the integral 
organs of the Constitution and the 
Government, but it is a matter which 
has been very freely acknowledged by 
the outside world. It is only here in 
the whole of Asia that amongst a vast 
population suffering from all sorts of 
evils, poverty, disease, illiteracy etc* 
that we have set up a machinery 
which has during the last two Gene
ral Elections successfully discharged 
the responsibilities demonstrated by 
a responsible electorate. This House, 
and representatives drawn from every 
shade of opinion from every political 
party worth mentioning, will speak for 
the efficiency with which the elections 
have been conducted, showing thereby 
that the electorate has been taught its 
role and that those who have run the 
machinery have in fact run it very 
very well. No law need be amended 
for this purpose, and no principle of 
ours need be changed. What is neces
sary is to check the evasion of laws, 
the breach of rules in particular inst
ances. That is for the hon. Members 
here to ensure, and the different party 
leaders to ensure.

The question of ballot boxes, the 
question of voting by purdanashin 
ladies, and various other matters 
covered by the different cut motions 
have been made fool-proof by the 
rules. If they are observed, they are 
immune from any vice. But if they 
are not observed by those who are 
entrusted with the work, then like any 
other rule, they may break down. But 
I am happy to say that they have been 
observed universally, excepting pos
sibly in very very rare cases.

I think that really brings me to the 
end of the 15 minutes allotted to toe..
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Mr. Deport?-Speaker: 28 minutes.
Sind A. K. 8w : I am thankful to

you and the House for the indulgence
•extended to me, and the few kind
words extended to me. Z hope that
the Ministry will live up to the expec
tations raised in the House in the
course of the debate this morning.

Shrl Surendranath Dwlvedy: What
about the specific point which I raised
■about the election petition’

Shrimati Rena ChaJcravartty: He
means Rajkishore Bose’s election.

Shri A. K. Sen: I am not posted
with the faots of the case, because
that is not the subject of any parti
cular cut motion But I can tell the
hon Member that the rules regarding
election petitions are perfect andtare
not capable of improvement What is
necessary is that those who are chosen
to man the election tribunals are
chosen with care and the Bar which
is represented

Shrl Surendranath Dwivedy: The
Minister has not answered my point
Perhaps, he was not here when I
spoke, and he has not understood what
I said

Shri A K Sen: I was here very
much

Shri Surendranath Dwlvedy: The
High Court held that another election
tribunal should be appointed

Shri A. K. Sen: I was here I have
told the hon Member already that I 
am not posted with the facts of this
case So, I cannot deal with it That
was not made the subject-matter of
any cut motion What the High Court
has held, why it has held so are all
matters which need investigation But
the running of election tribunals is
governed by rules of procedure, and if
the personnel is chosen properly, X do
not see any scope for improving the
rules

If there has been any tribunal which
has not done its duty, there are the
appellate authorities which will set it
nght That is the function of the
apppellate authority Even in ordi

nary courts, you will find cases which
are remanded by the High Court,
either to the same court or to a differ
ent court But that is not a reason
why the Code of Civil Procedure
should be amended or the Code should
be abolished Particular matters
should be agitated in a particular man
ner I suppose if there has been any
case of malpractice by the tribunal, it
is a matter for a specific complaint to
be addressed to the Election Com
mission

Mr. Deputy-Speaker: The follow
ing are the cut motions intimation ot
which was given at the Table

Demand No

73
74
75

No of cut
motions

1132, 1183, 1134 
1137 1138.
1141, 1142,

Shrl Sadhan Gupta (Calcutta-
East) Cut motion No 781 also may
be included

Shrimati Rena Chakravartty: Yes
terday, the Speaker allowed

Mr. Deputy-Speaker: I will include
that also
Election Commission's proposals of

new method of Marketing System
of elections instead of the

present one
Shri Tangamani: I  beg to move

‘That the demand under the
head ‘Ministry of Law’ be reduc
ed by Rs 100 ”

Delimitation of constituencies
Shri Tangamani: I  beg to move

“That the demand under the
head ‘Ministry of Law’ be reduc
ed by Rs 100 ”

Appointment of retired judges on
election tribunals

Shri Tangamani: I beg to move:
Thit the demand under the

head ‘Ministry of Law’ be reduc
ed by Rs 100”
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Delau in' disposal of appeals pendin~1
before the Supreme Court

Shri 'I'angarnanl: I beg to IY:;Y;,::

"That the demand under the
head 'Administration of Justice'
be reduced by Rs. 100."

•
Heavy costs for fiLing of appeals
before the Supreme Court against the

decisions of Industrial tribunals

Shri Tangamani: I beg to move:

"That the demand under the
head 'Administration.. of Justice'
be redticed by Rs. 100."

Need jar the early publication oj the
Law Commission's Report

Shri Tangamani: I beg to move:

"That the demand
head 'Miscellaneous
under the Ministry
reduced by Rs. 100".

Need jar new legislation on criminal
Law, procedure and Law oj Evidence.

under the
Expenditure
of Law' be

Shri Tangamani: I beg to move:

"That the demand under the
head 'Miscellaneous Expenditure
under the Ministry of Law' be
reduced by Rs. 100."

Need to i71troduce legislation jar
minimising delay in civil and;

criminal litigation

Shri Sadhan Gupta: I beg to move:

"That the Demand under the
head 'Ministry of Law' be reduc-

I ed by Rs. 100." )

Mr. Deputy-Speaker: I shall now
put the cut motions to vote. \

AlL the cut motions were 'put and
negatived

Mr. Deputy-Speaker: The question
is:

"That th~ respective sums not
exceeding the amount shown in

the fourth column of the Order
Paper be granted to the Presi-
dent to complete the sums neces-
sary to defray the charges which
will come in course of 'payment
during the year ending the 31st
day of March, 1958, in respect of
the following heads of Demands
entered in the second column
thereof, namely Demands Nos. 73,
74 and 75.".

The motion was adopted. ,

[The motions jor Demands for
Grants which were adopted by the:-
Lok Sabha are reproduced below-
Ed.]

DEMAND No. 73-MINISTRY OF LAW

,"That a sum not exceeding
Rs. 1,00,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay!"
ment during the year ending the
31st day of March, 1958, in res-
pect of 'Ministry of Law' ".

DEMAND No. 74-ADMINISTRATION

OF JUSTICE

"That a sum not exceeding
Rs, 1,39,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in res-
pect of 'Administration of Justice' ";

DEMAND No. 75-IvIISCELLANEOUS;

EXPENDITURE UNDER THE MINISTRY

OF LAW

"That a sum not exceeding
Rs. 3,65,000 be granted to the
President to complete the sum
necessary to defray toe charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of 'Miscellaneous Expendi-
ture under the Ministry of Law' ".

MINISTRY OF TRANSPORT & COMMUNI-

CATIONS

Mr. Deputy-Speaker: The House-
will now take up discussion of the-
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Demands for Grants Nos. 82 to 91 and
127 to 131 ,relating to the Ministry of
Transport and Communications. As
the House is aware, 9 hours have been
.allotted for the Demands of this
Ministry.

There are a number of cat motions
to these various Demands. Hon.
Members may hand over at the Table

,within 15 minutes, the number ,of
the selected cut motions' which they
propose to move. I shall treat them
as moved, if the members in' whose
names these cut motions stand are
present in the House and the motions
are otherwise in order.

The time-limit for speeches will, as
usual, be 15 minutes for the members
including movers of cut motions, and
20 to 30 minutes if necessary, for
Leaders of Groups.

DEMANDNo. 82-MINISTRY OF TRANS-
PORT AND COMMUNICATIONS

Mr. Deputy-Speaker :.Motiom. mov-
ed:

'''That a sum not exceeding
Rs. 72,09,000 including' the .sum
already voted on account for the
relevant services be gran ted te
the Presid:ent to defray the charg-
-es which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of 'Ministry of Trans-
port 'and Co~unicatioIis·"'.

DEMANDNo. 83-INDIAN POSTS AND
TELEGRAPHSDEPARTMENT(INCLUD:'

ING WORKINGEXPENSES)

Mr. Deputy-Speaker ; .Mofion snov-
ed:

"That a sum not exceeding
'Rs. 35,31,66,000 be granted to the
'President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
-:31st day of March, 1958, in res-
-pect of Indian Posts and 'Tele-
graphs Department (including
working EX'p~nses)' "..

Demands for Grants

DEMANDNo. 84--PORTS AND PILOTAGE
•Mr. Deputy-Speaker: Motion mov-

ed:
/

"That a sum not exceeding
Rs. 36,85,000 be granted to the
President to complete the }lum
necessary to defray the' charges
which will come in course of pay-
ment during the year ending the
,31st day of March, 1958, in res-
pect of 'Ports and Pilotage' ".

DEMAND No. 85--LIGHTHOUSESAND
LTGHTSHIPS

<
Mr. Deputy-Speaker: Motion mov-

ed:

·'That a sum not exceeding,
Rs, 80,83,000 be granted to' the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
:31&t clay of March, 1958, in res-
pect of 'Lighthouses and Light-
.ships' ".

DEMAND No. 86-METEOROLOGY

\Mr. ]')eputy-Speaker : Motion mov-
red:

"['hat a sum not exceeding
Rs. 88,84,000 be granted to the
President to complete the sum
necessary to defray the charges
wbi:ch will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of 'Meteo,rology'''.

l[DEMANDNo. 87-0VERSEAS COMMUNT-
'CATIONSSERVICE

Mr. Deputy-Speaker: Motion mov-
oed:

"That a sum not exceeding
Rs. 67,0'0,000 be granted to the
President to complete the sum
necessary to' defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of 'Overseas Communications
Service' ".
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D e m a n d  N o  88— A v i a t i o n

Mr. Deputy-Speaker: Motion mov
ed

a siim not exceeding 
Rs 2,07,74,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay* 
ment during the year ending the 
31st day of March, 1958, in res
pect of ‘Aviation' *.

D e m a n d  No 89— C e n t r a l  R o a d  F u n d  to
Mr. Deputy-Speaker: Motion mov

ed

“That a sum not exceeding 
Rs 2,49,78,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1958, m res
pect of ‘Central Road Fund1 n

D e m a n d  No 90—C o m m u n i c a t i o n  
( in c l u d in g  N a t io n a l  H i g h w a y s )

Mr. Deputy-Speaker: Motion mov
ed*

“That a sum not exceeding 
Rs 3,34,06,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1958, in res
pect of ‘Communication (includ
ing National Highways)” ’

D e m a n d  N o  91— M is c e l l a n e o u s
D e p a r t m e n t s  a n d  o t h e r  E x p e n d i

t u r e  u n d e r  t h e  M in is t r y  o f  
T r a n s p o r t  a n d  C o m m u n i 

c a t io n s

Mr. Deputy-Speaker: Motion mov
ed

"That a sum not exceeding 
Rs «1,57,94,000 including the sums 
already voted on account for the 
relevant 'seivices be granted to 
the President to defray the charg
es which will come in course 
of payment during the year end
ing the 31st day of March, 1958,

in respect of TifiseellaneoUB 
Departments and other Expendi
ture under the Ministry of Trans
port and Communications*

D e m a n d  No 127—C a p it a l  O u t l a y  o n  
I n d ia n  P o s t s  a n d  T e l e g r a p h s  ( h o t  

m e t  f r o m  R e v e n u e )

Mr. Deputy-Speaker: Motion mov
ed

“That a sum not exceeding 
ft*. 14 45,18,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come m course of pay
ment during the year epdxng tho 
31st day of March, 1958, in res
pect of ‘Capital Outlay on Indian 
Posts and Telegraphs (not met 
from IteveiYttey”

D e m a n d  No 128—C a p it a l  O u t l a y  our 
C iv i l  A v ia t io n

Mr. Deputy-Speaker: Motion mov
ed

“That a sum not exceeding 
Rs 1 67 77,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March 1958, in res- 
pcct of ‘Capital Outlay on Civil 
Aviation’ ”

D e m a n d  N o  129—C a p it a l  O u t l a y  o n  
P o r t s

Mr. Deputy-Speaker: Motion mov
ed

“That a sum not exceeding 
Rs 3 12 08,000 be granted to the 
President to complete the sum 
necessary to cjefray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1958, in res
pect of ‘Capital Outlay on Ports’ ”

D e m a n d  N o  130— C a p it a l  O u t l a y  o n  
R o a d s

Mr. Deputy-Speaker: Motion mov
ed: ^

“That a sum not exceeding 
Rs. 8,45,83,000 be granted to the 
President to complete the sum
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necessary to defray 1be charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1958, in res
pect of 'Capital Outlay on Roads’ 

D e m a n d  No 131—O t h e r  C a p it a l  Otjt-
LAY OF THE MINISTRY OF TRANS

PORT a n d  C o m m u n i c a t i o n s  

Mp. Deputy-Speaker: Motion mov
ed

“That a sum not exceeding 
Rs 11,52,92,000 including the sums 
already voted on account for the 
relevant services be granted to 
the President to defray the charg
es which will come in course 
of payment during the year ending 
the 31st day of March, 1958, in 
respect of ‘Other Capital Outlay 
of the Ministry of Transport and 
Communications ’
Shrlmati Renu Chakravartty

(Basirhat) Under the Ministry of
Communications, I shall coniine my 
remaiks to the Demand under the 
head ‘Aviatiop’

Actually for the last four or five 
years almost every year, I have been 
raising the question of the Civil Avia
tion Depailment the Indian Airlines 
Corpoiation and also the Air India 
International We find that most of 
the basic problems about which we 
have spoken in this Mouse again and 
again have, not been attended to at all 
by the Ministry during these five 
years So I wonder whether it is 
any use our debating upon these 
Demands for Grants at all

This year, we are discussing the 
Demands of this Ministry under the 
shadow of the strike notice which 
has been given already fey the Civil 
Aviation Department employees’ 
Union I feel that if during the 
course of these five years, the various 
demands, and very legitimate 
demands, which had been placed 
before the Ministry had been attend
ed to by them, not only would our 
services have been better, but even 
this stnke notice would not have come 
about

For instance, at the time of the first 
Pay Commission, this Department was 
absolutely in its infancy There

were hardly 23 aeronautical com
munication stations, and 27 aerodromes 
at that time But after Independence, 
today, we have developed this Depart
ment to such an extent that we have 
got 67 aeronautical communication 
stations and 70 aerodromes, we have 
seven institutional centres, we have a 
training establishment, we have a 
stores department, a radio construc
tion and development organisation 
and so on All these have since crane 
into being Since 1954, we have 
indented for the latest technical 
equipment, radar equipment and so 
on, and as a result, highly trained 
hands have now come into this orga
nisation

At the time of the first Pay Com
mission, the employees of this Depart
ment were not even able to represent 
their case before the Pay Commission, 
with the result that m many cases, as 
for instance, in the case of radio 
technicians and operators the pay- 
scales were reduced from what they 
were earlier in the British days So, 
it is a very legitimate demand that the 
service conditions of these people 
should be looked into, for this is a 
Department which works under cer
tain special conditions

For instance, the living conditions 
of these people are very different fiom 
officers They live m remote places far 
from the cities and aerodromes, and 
they have hardly any connection with 
the cities There arc few public trans
port facilities for them Medical aid 
also is very difficult to get at The 
schooling of their children is a pro
blem which has been discussed m 
this House again and again

It was said that transport was going 
to be provided for them Even m a 
small matter like this, in spite of the 
promises held out on the floor of this 
House, it is only in a very few xaero- 
dromes and places of work that this 
facility has been extended to the 
workers

Then, there is the question of the 
hours of work

That has been a long-standing dis
pute regarding the employees work
ing round the clock all the 365 days.
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[Shri Mathi Renu Chakravartty] 
Shn Raj Bahadur knows it very well 
I myself have raised it four times 
during the last five years We have 
been told by calculation <xf hours that 
they get 36 hours and 24 hours in 
between But a man who goes for 
duty this morning at 7 goes back 
again to duty tomorrow in the even
ing at 7 This is how 36 hours are 
calculated But if a man wants to go 
for the week-end, it is not possible 
for him to take that day off, because 
he is again on duty in the evening

The workers have -even said this, 
‘you arrange our time-table, do any
thing you like, we are prepared to 
follow the schedule, but we desire to 
have one day off in the week. We do 
not want to work 365 days in the 
year’ I think this a very very legi
timate thing and this is a point 
which, with just a little arrangement, 
can be met

Then again, there is the question of 
chowkidars—class IV staff We all 
talk about it What has happened7 
The question of their hours of work 
has been debated on the floor of this 
House again and again At one stage 
I remember the Minister—I do not 
know whether it was Shn Raj Baha
dur or whether it was the Minister— 
saying that this is a matter about 
winch we have agreed and we are 
going to reduce the hours

Again there is the question of three 
categories among chowkidars, the 
casual, the intermittent and some 
other, I think ‘alert staff* or something 
like that One cannot understand 
What is meant by this intermittent’ 
category Is it that those who are not 
on the ‘alert’ category and are in the 
intermittent category will have a few 
hours of work and again they wi 1 go 
off for a few hours, according to the 
Rajadhyakaha Report, or is it that 
they will have to continue on duty 
and they would still form this inter
mittent category7 
13-32 hrs

[Shri Bahmaw m the Chatr]
One can understand what is meant 

by the ‘casual’ caie*wy but as regards

'intermittent’ category, one has to be 
dear as to what is the meaning of it.

These are small points, but they 
have been left unattended to; year 
after year, things have cpme up and 
been discussed Sometimes _ the 
Minister has agreed Then we hear 
that the whole thing is held up We 
are told sometimes that this Ministry 
has agreed to it but the Home Minis
try has held it up Up to what point, 
up to what limit can we go on dis
cussing these things7 And then the 
whole matter is reopened in the next 
year and the only occasion on which 
we are allowed to discuss these things 
is when the budget demands come up 
for discussion

Therefore, I feel that there is a very 
good case for these people to put their 
case before the Pay Commission 
Let the Pay Commission decide whe
ther the Demands made by these peo
ple are legitimate or not

I myself have been to many of the 
aerodromes in the Assam area This 
is an area which is the most paying 
so far as the IAC goes And what 
is the position regarding the Civil 
Aviation Department employees there’  
Every year, as I go through the 
budget estimates and budget demands, 
I And that allocations have been made 
for construction of quarters Now, it 
is no doubt true that in places like 
Dum Dum during the last five yean 
we have put up some very good 
houses But as far as the very far 
places are concerned, as for example, 
a place 'ike Mohanbam what is the 
position9 I am sure the new Deputy 
Minister knows that in places like 
Mohanbam there is hardly any other 
place where the civil aviation emp
loyees can live except the jungles 
So unless you put up quarters for 
them where are the civil aviation 
department employees going to live?

Again I find that this year there is 
an allotment for it But I do not 
know whether this year construction 
of quarters will be undertaken in 
Mohanbam, because I believe the 

PWD is not interested as they are not
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able to get the middleman's profit 
minem thegr t e n  to cart all the foods 
over long distances. If that is so, 
the department has directly to under* 
take the construction itself.

There is also the question of school 
buildings. Every year, we have 
allocated some funds for building 
schools But as far as I know, there 
are no school buildings built as yet in 
any of even the major aerodromes— 
if I am incorrect I hope the Minister 
will correct me.

Now, I shall also take up the ques
tion of lack of planning in some of 
the buildings. For Instance, there 
is a new terminal building in Santa 
Cruz This was built for air condi
tioning; the whole building plan was 
such with vary few floors and win
dows. Now because of foreign 
exchange difficulties, air conditioning 
is not coming. But our best equip
ment is going to be put up there. It 
will be impossible for the workers to 
work in such a designed house with
out air conditioning. The seating 
arrangements are such that it is most 
uncomfortable for the workers to 
work Now we have no foreign 
exchange for air conditioning.

I would at least beg of the Minister 
to take away some of the air condi
tioning equipment from the Secre
tariat here and put it there, because 
the technical equipment which we 
have there'is more precious to us 
than the comfort of our Ministers 
Of course, I do not want to take away 
comfort from the Ministers, but I 
want to just a little minimise their 
comfort and that of our officers, so 
that that equipment goes there. I 
thmk there is no harm m that. So I 
hope that this new terminal building 
will have the air conditioning plant 
which is so necessary from the techni
cal point of view.

I do not want to go further into 
the question of the civil aviation 
department employees because I am 
sure the new Minister, who has come, 
wfll lode into it. I hope he will do 
something about these major issues.

I have not raised at all the question 
of the pay structure, because that is a 
very very intricate matter. Most of 
the civil aviation department emp
loyees have been recruited round 
about 1947 or 1948 and they have all 
reached the maximum of their promo
tion. All the high cadres are direct
ly recruited. Now, those who have 
to retire u  10 or 15 years are at m 
standstill, they have no means of fur
ther promotion. These are very 
serious things.

I think as far as the civil aviation 
department employees are concerned, 
they work more efficiently and under 
worse conditions than those who 
handle such technical equipment, say 
for instance, in the army, t  know 
the army will be called in which a 
strike occurs. But 1 can assure you 
that a radio operator working,in the 
conditions of the civil aviation depart
ment is working in a far worse condi
tion than a man handling similar 
equipment m the army, and this army 
man, who has various other subordi
nates, will be handling one machine 
which the boys of the civil aviation 
department will be handling alone.

So you cannot say that this is a 
department in which the employees 
are not working but are demanding 
more This department * is, to my 
mind, one the staff of which has the 
most legitimate right to ask for a 
revision of their pay scales.

Now I go on to the Indian Airlines 
Corporation and Air India Interna
tional The Air India International 
is showing a surplus, but the Indian 
Airlines Corporation, as ever is show
ing a deficit Many of us on this 
side who have been interested in this 
particular department, have seen the 
stages nght from the beginning, with 
the nationalisation Bill, up to date. 
We have always advocated that there 
should be some sort of one corpora
tion. But that was not accepted. 
Now the Estimates Committee , has 
more or less appreciated many of fbe 
things and policies carried out by 
Air India International. X fed  some 
soft of a Board should be constituted 
which would main available to the
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Indian Airlines Corporation and its 
high executives some of the experience 
which has earned rich dividend for 
Air India International Each should 
be able to learn through the other

I do not go very much into the 
details about this Board and the 
Indian Airlines Corporation itself as 
constituted The Estimates Commit
tee has gone into it very thoroughly 
and it has recommended the type of 
manager we want, the type of Board 
we want etc

But what I want to point out is 
that after nationalisation, we hear 
criticism that it is because of nation
alisation that all our ills have come 
about But we, as persons who have 
supported nationalisation always, feel 
very much concerned when people 
who are always opposed to nationa
lisation are m a position to really 
blacken nationalisation by the figures 
which we produce every year show
ing that the expenses are going up 
every year

Now, the hours flown have increas
ed, the miles flown have mcreased, 
passenger traffic has increased, freight 
carried has increased and mada 
carried have increased—and the 
deficit has # also increased This 
is the position that we are faced with 
I am happy of course to see that the 
deficit is a little less this year than it 
was last year, but still we have no 
place for complacency

One thing of course, I do want 
this House to appreciate because I have 
noticed that from one quarter cons
istently there has been an attempt to 
show that nationalisation is the reason 
why there has been so much loss in 
the. Indian Airlines Corporation 
I want to put one thing very clearly 
that from the basic figures have to be 
deducted the amount which we 
have spent on fuel I do not say there 
has been economy on fuel but the 
basic price structure is a matter which 
has been debated upon in this House 
I suppose we are practically control
led by the international world mono
poly of the Americans «nd the British 
in the oilfields We will dot be able

to reduce the rates But there is the 
other thing which the Estimates Com
mittee has very correctly pointed out. 
That is the question of the amount of 
excise duty which we pay and the 
amount which State Governments 
have deducted from us by way of 
sales tax, and it should be taken note 
of by this House If the total is taken, 
we will find that while we incurred 
a loss of Rs 119 lakhs the Exchequer 
gained to the tune of Rs 96 lakhs

Even before nationalisation took 
place, I remember the Government of 
India used to subsidise the private 
companies to a very large extent—I 
do not remember the percentage, 
whether it was 100 per cent or less— 
on fuel A very wise recommenda
tion has been made by the Estimates 
Committee which, I hope, this Minis
try will press with the Cabinet or 
with the Finance Ministry or the 
Ministry concerned that we should 
lower the incidence of taxation on fuel 
which is used by the Corporation 
That, I think, is a very wise sugges
tion made by the Estimates Com
mittee, because, without that, this con
stant showing of huge deficit seally 
reduces the mora'e Immediately, 
there is a hue and cry that because 
private enterprise has been stifled and 
nationalisation has taken place, we are 
incurring huge losses People forget 
that these Tatas, these Birlas and these 
Bharat Airways were subsidised by 
the Government earlier That is only 
the bright side of the picture

But the other side is that (me of the 
most difficult things to understand 
is the way we have been 
indenting aircraft Even at the time 
when nationalisation took place, we 
pointed that most of the aircraft 
which were being taken over were 
aircraft which were very old and that 
the amount of compensation was too 
much The Estimates Committee has 
also pomted out how inflated 
figures were given and they have 
warned us against it This warning 
was, of course, given from this aide 
of the House much earlier but I aa  
afraid the Treasury Benches were
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puffed up so much with their own 
importance that they were thinking 
that what were saying was not worth 
considering. I do not gloat over that 
fact. But, I do feel that we have 
taken over these Dakotas at higher 
prices.

Secondly, immediately after that we 
went in tor Skymasters. At that very 
time, I remember, many people said 
that Skymasters are very big aircraft 
and unless you have long distances to 
fly, they will not be economic. 
We took them over. We could have 
continued with the Dakotas. There is 
a statement made by the' Estimates 
Committee. I think the authorities 
said that the choice was wither to con
tinue with the Dakotas until we got
3 suitable medium size aircraft or to 
change and take over to Skymasters.
I would have said that it is better we 
had continued with the Dakotas, and 
with a little amount of patience and 
foresight we chose an aircraft that 
would have been suitable. We have the 
Skymasters now. i t  we go through * 
the amounts that we have been spend
ing, you will find that the cost at 
every stage is more; the landing cost 
is more, the fuel consumed is more 
and the Skymasters have been respon
sible for the greater losses we are 
showing in our Budget estimates. The 
hon. Minister need not shake his head.
It is there in the Estimates Com
mittee’s report.

Then, I come to the Herons. I took 
up this question last time itself and 
it has been admitted by the Minister. 
But what is most amazing is this. How 
is that our officers rush to England 
every now and then, to European 
countries now and then and spend so 
much money—God alone knows—and 
then we indent machinery. Immediat
ely on landing in India there is a 
magic that they start becoming bad. 
The D.G.C.A. said that it is one of the 
best aircraft but when it came here 
it did not work. The same thing with 
regard to the crusher, the giant 
crusher that came to Maithon but 
’which worked only for 18 days out 
o f  100. So, we have been getting

machinery that is not useful for the 
purpose they will, put to.

Now, we are going to indent Vis
counts. I would very humbly put it 
to the House: Is it the time for this
when we say we are badly in need 
of foreign exchange? As regard the 
Air India International, we are told 
we have to compete in the world 
market and that we cannot afford to 
lose our market and therefore we 
must indent for new machines. The 
I.A.C. is internal and generally people 
who ride them are people who are 
supposed to be used to the bad things 
in life, uncomfortable things in life. 
We want that they should have the 
best; no doubt about it. But poor 
people cannot' be choosers. Already 
our Ministers have spent money izl 
duch a way during the last few years 
that now we must put up with a cer
tain amount of economy. Still I do 
not see why it was necessary to take 
up these Viscounts. We are told that 
they would be very useful in the long 
run and very cheap. We are told that 
for our Dakotas which are useful now, 
spares are not available. We were 
told some 5 years ago that we had 
enough of spare parts, enough for 10" 
years Have they suddenly disap*- 
peared. It appears to me that we 
could have used these Dakotas a little 
more and we need not have spent 
these crores worth money on Vis
counts just now.

I was in Europe only the other day 
and there I saw a number of our 
young boys who are there for training 
i am glad that they are coming back 
with a knowledge of the latest scienti
fic knowledge of Viscounts. But, I 
would ask whether it was necessary 
at this stage to send them there or 
purchase these aircrafts. Could we not 
have delayed this matter about which 
I have grave doubts.

I will not go very much into the 
question of Jets which are intended to* 
the A.I.I. That will need pre-planning 
because our fields will have to be ex
tended. I believe there is a new Hen 
in which you have stated that they 
are extending the air-fleld* at P a lm
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and Santa Cruz, Bombay. That ha» 
not been undertaken and, 1 think be
fore the time they are completed, by 
1960, the Jets will be here. Will they 
try to co-ordinate the two?

What are we going to do with the 
extra machinery which we have al
ready got That will have to be sold 
now. Let us take the warning of the 
Estimates Committee to see that we 
get the best value for our older ma
chines. Let us try to dispose of them 
to our benefit.

If I had the time I would also like 
to mention vary many serious wrong 
things go in on in tiie A.I.I. regarding 
stores purchase. This is a section of 
the Aviation industry which i» work
ing and as yet showing a surplus  ̂
But, I would like the Minister to go 
into the various kinds of corruption 
that are taking place in the matter of 
stores purchase. I have not got tb? 
time but I have got enough material 
to speak for even two hours in this 
House.

How are stores being purchased 
usually? We have a Stores Purchase 
Mission in England and one in U.SLA. 
All these are being by-passed. O 'r 
officers go there and they just indent 
directly. Even the Tatas had been 
purchasing machinery for the A.I.I. 
earlier. 13iat too is by-passed and 
many wrong things are going on 
which have to be looked into. If we 
keep an eye on the stores purchase 
which would cost lakhs and lakhs of 
rupees as far as the A.X.I. is concerned,. 
I am sure we will be able to make a 
saving of a good bit of amount. I hope 
the entire machinery will be tightened 
up regarding the Stores Purchase 
Department.

I would also like to mention a point 
about one of the items showing an in
crease in expenditure, General Ad
ministration. Under ‘General Ad
ministration', you will see the figures 
have gone up very much. Of course, 
they would say in regard to this that 
there has been rationalisation of wage 
atftictur*. But that was last year;

there was an increase in. the salaries 
and allowances. This year the amount 
which has gone up is much less. But 
I feel that we have come to a stage 
when we should think, of bringing 
about much more, rationalisation about 
our operational organisations. Thi* 
is a thing which the Estimates Com
mittee has rightly pointed out—and 1 
myself half—whether we should have 
Delhi as headquarters or not It will 
take time for me to find out the page, 
but the figures show that if the capa
city foe flying is 44 at Calcutta it is 
only 12 for Delhi. I think, that is so, 
if I am not very much mistaken. I f 
that is so, what is the reason why we- 
should have Delhi as the headquar
ters. Besides, we are putting up a 
huge construction next to Radio* 
House—in Parliament Street at a cost 
of three lakhs of rupees and we will 
tfcend much more on it  AIT the expert 
committees say that it is not necessary 
far us to have the headquarters here* 
yet we continue with the scheme. 
It is an independent corporation. 
It is running the airlines and it 
should be where the traffic is heavy. 
There are many routes managed by 
the Air India International and ttien 
wny not we manage it from Calcutta 
or Bombay where 'the traffic is heavy?* 
Why should we have the headquarters 
here in Delhi? We speak of decen
tralisation and say that many offices 
should go outside Delhi but we want 
to have the headquarters in Delhi it
self and thus spend large sums of 
money.

I shall not mention many other 
points since you have rung the bell. 
There is only one small point about 
the booking agency commissions. 
When discussion on nationalisation 
took place, both in the Select Com
mittee and also here, we urged that 
the booking agencies were numerous. 
What used to happen was this. Bharat 
Airways would be functioning and 
some other small company inter relat
ed would be the booking agency. 
So, they would make on the 
commission of boo&fcg? agents. The 
figures show that the amount that ha* 
been paid as cofnitrinsion- kr 1166-99



<627 DilWfflltf a k m  i  AUGUST 1*57 Dettand* /or Granti 66a&

is about Rs. 20,39,000. That is on* of 
the big items of expenditure taking 
•way a sizable percentage of revenue. 
Very wisely the Estimates Committee, 
have said that we should reduce the 
number of booking agencies and try 
to improve the methods of publicity, 
etc. and try to integrate it with that 
of Air India International, so that 
expense should be reduced. It is a 
huge amount. I think this will not 
affect our traffic. It is a monopoly.

These are some of the suggestions 
and criticisms which I offer because
I feel that the Indian Airlines Corpo
ration has done well since its birth. 
It has increased its passenger traffic, 
etc. I could have gone into the ques
tion more about the non-schedule 
traffic winch »  now going oitm Assam. 
More goods are carried by non
schedule traffic, more than fifty per 
cent The report of the Estimates 
Committee refers to it  We must 
make our Indian Airlines Corporation 
something worthy of nationalisation. 
Give the good-will of the workers 
and the management. I am sure we 
shall make nationalisation effective 
and put a stop to all the criticisms 
that have been coming from certain 
sections of the House.
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3T?R- *T TOft* WS % «T5̂ T?r TO % 7RT
t 0 *rrar t o  |<i i t o  to*t t o
%■ trt Vo ?iM to anrrf t  < w r r
% «mr to w r  to stfrrer
§ 3T*f«P JJ3T % q’̂ lcT TO % *TRT %TO
«n,ooo to  snrrcr <r, w fa; ^  s w  
% Ot t o  TOfa *r? % t o  % tot
vr *mr to  «r i srot % «mr
TO *rro srrcr to ^  | TOfar
^ 5  %v«R̂ rcT TO % TRT ^ o .o o o  
TO % 3T5RT «T »ft< It 3* *TW
t o  % *r i w  sttt « t r ^  qft 
w m i  i ^  u v «
i t  T O  %  <T W  ? , K . o , o o o  JST a i^ n r

q  tftr «nw t o  wT % tiWT^ fRi^ 
<mr 85- w w  t o  % «*fw t  1
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^  w w i ^rsft? 5*r #  *rr'

Vt TO ^ T̂SIT I sf^cft
^*r Ir «r.’f  ftr»ro *nu «Ar f»r % 
?TfT <̂  to »

14 hrs.
irrt «? «ft * m  ^  q;q» m *

TORT %  a t  TO n*P % I  I
frfSpsr fffgram  ^  ftri%<T O t  zvtwt 

% *r%  p r ^  ^ t f aari*r ^  t o w  i
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xnr *n*r Fir m w r t  ifr ***&  
^  ^ fr  1 3 «mr S*nr
*ft< tr ft it^ tt jw t sw 5*tsr
*£t qrffqrawa *  % =5rrâ c wre
«̂RT%«PT ?f *fn «TT "Unique 

step for unique industry which is the 
life line c f  our country" i fa jjo  %o 
3T?T «T?% XO qpw? &tt *rr,
%o nrr* Vo «totz wra^r sî rsflr 
frTqfrpft | 1 ^  3fV
<T° %o ^ W *  *  *1% ^

^*nt ^  ?fr snr 
^  f?p unique step for unique 
industry, which is the life line o f  
our country srr»r JpTTi T 
«rî Tt »rrn ?rr^r

<rrcr Ir *rr f&  sf*Tf?r 4ft <k*t; % 
* « r r fa r  v k  'sw < r 1 fa fq * r %  

srcr 5ft ?mr«r ?fon  *r
**nfar =rr jett^ t  *fhc p f *  % 
^’iif% M w  nJ*t *ti vT
| 1 ^  « r ^  I  fa  wnr s*rr*: ^r *  
ftrf«r*T ^  ^ fr, eft ftfoff ^ ? m r
* tf  ^  «rra«n *ftr *rfc

"̂far | ffr ^  vft «n^u &r 
*rpt *pt *r^i 1 1 f*rrcr 

^t?t ftaT ^TTft? * f r ^  «rrr 3r»nt iirr 
«rc n r w r  ^  w  f*nr «jt i <f^n? 

*tt aw p̂HV *pt «rn»r,r f*rr ?nr smftar 
*tHe *ft *rar qft 5sr̂ T*T?rr ^  v z  

•srsrr wtf«p ft  «ft 1 «w
*nr l$pi ft? Ifaw w  *pV %fq*r
tT P R p tv r t^ ft^ t  | I 4  '3'flT % f̂ TT
jt?  *Fg»rT ft? r ^ f fR frra ^  ft? 
f W v  ttvtsmft n  m i  w  t,

WTWt % TT$l $  ^TT ^ST WPP
5  «iVc x m  f*r mtt ’tort *ft
^  *r$r r̂t v  f^ n r  * m n r
^  5*r »rft tst ^  n f t r t  

| € w , » r ^ ~  iN '

VRTT^Trr J w  I <W
^  w t  arersTRT ^ n g w  j  f v  ^ jr? fr

#  ftrtv»r irV ^»#o»
^ v r fit s R  i w  sr̂ V 5 1 qT 
#?«r £ w  ^  f  *hr j w
^  f  1 <n*r f^ ?rn r  % ftRr «Pi apr 
fsr^ W T  #  F̂wfiT ^  ,

?  ?fr arp ?fr q v  ^ r  
% $ m fd teR  q^r r̂,%jc
| fv  ftrff % arfT̂ r ^  ^

f̂trr f%m 511̂ *11 ^»r *rV̂  t t  sn<r
*r? ^  v ?  ?iTt t  fie s»t x& 3«rr 

ft  f
«PT snft̂ T ^  I 

^ r  *rr^r ^  v*»iThR t  Rrwr
^ r  <rsB{r f>rr, fsnr ^r qrpy «r«5  

% tu t ^rrr ^ t '<>ft ftvrr ufa
^T Wfr BTT*T̂  I «PTT ^ f d K
% tmr *r^[ sr̂ rar ^  grt gfSmr 
% *tpf? ^ ^wfrn- ^  ?r^rr 1 3 -̂ 
fr̂ Trr »f f̂ <rj«ri»f «n# spMt, %'*#* 
wrfk f r̂fqir 5h’pr*fh? %

^  Wsp»T 3R f%
i w  t  1 &r % «rrct wnr 
^ f r  f% #?*r 5 w  wi w r  *nrr w r r  
«Ck ? ^rrr ^ r r  fafiw vwpftqr f̂r 
#?«r #  ^it ̂ >rr 1 n  tmr yt
^fsnr f  ft? ^,r«r??T rfa «pt
xrx ?Vrr f¥ tr̂  vt fsrar «ft
fsp sfcsR' ^o «rr vr $tm  f ,  ^
#  9!fRr JTTJTT i> w
^  <wr «ri»rr s r  ^  or̂ nr vt
tpr ?ft ^r vt «r  
»hr 5 w  T»r 1 sirsft #  5T5Tff ^  «mr?^ 

ip ^ r  s i r  i^ r f w  * r k  trn r

#  %m %  faifrcr H #  fSrcpft
g'srfir ̂  1 ^  f%*rr »wr ft? ̂ aft«rftr
oft *ft w r  «nronr *r mtift
^rsrim «it a w  *1̂  «nKrr ^h: 
^  wtt <Tfremr *»? jwr ftt «ftr 
ammr % '̂afWRpff 3  fa r  vk
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• [« ft  x<nrwftng 
fiif*r«r ?  « m r v m  ftrcrr 1 
•Tfr ftrPm % 3*qr fcw

?m r, £ w  * *  *  « t t  ^  
mm, *HHHz -&i wft swfatft fcfr |  

w  in r  « r f w J T  $  f t r  v t  t f N f  
f tf f  v  fcrfa*r aznrartr #  v rfr w ntft
tit  |  tfftR T  *5f t  ^T?T VQIgZ
^TTpsfr i f t r  * t  t w  w p j r  « w t v t  

r f  a w f t r  « ft  * 0  # 0  f» « iM f« ir O  
* *  3p tt  *£  $ , s*r * t  ?ft 2*sr 
'anfirr, v fro *  iftr £v* MTf*rt, t r -  
« fft? p r  s w  s n f f f r  %ttn v n *  $ w  

1 *  ^  %mvft ^rr ^ t t  j  
ffc  Vf * r i f  CTsft' % tft *sr fc r  * r  
« m n r  i t  a i r n r  i

w  <m Pp ?*mft fefhr 
<Nvfhr jffaRT if srfraft a ron r ^  
ftw 3v» *tft? vmr ttot w  t  » 
arjr *v» v ft?  stst *tt % w ^r
^  >mr 1 ^  ’s ft?  q'
?v» * k t *  vr a r r  eft « r w  f  s m j t ?  * r t a r

V t  a p fr ?  VTJJT 'BTTT *
7f«5R r  V t  f^ T T  I * W  <TTT
fa  **3* *  % T (« w  w t ftarr 1
*»#* ^ Vo «rcfe fr t?  t?«frawr f w  1 
w r -f ?  v * r f * n w  *ra»r ftTfr»r
jp w p fh r  v t  sffir  f  i r k  w t t i

v s t t  Sr se r  v t  s f f a  f c f t  t  1 \°
vafar w m rr *fr tit ftrfto ^rsfhr 
v t  i p r t c  % f a ^ r r  f  * f t r

*rr *T5 qrftrm  t  ^  *rw ornmr 
S f t p n  ^  ^vs ar^ R ff t t
« p t5? *  w f  f t  *rcrr t  1 &  * *  tit 
^ T T fw r s r  *BT*ft (\i<4I^ Tul W T p f r )  
T 7? f t  !«TTffT I

«W ar̂ T fRJ ¥T
^ ^  ^  Jrt *r? ^prr | %

m  ^
^  f3R tit ft? WWrft W

*  «ft ftm t % h tw t  
WHT TPWT t  Pp ^TT#Fw  tf ftRr 
VT I f  W  t  I «rn#ftnr
5? w  t o  cr ^rrr zsf ^  affw  p r  
wrar «rc rftrear j t j  ^ w rflr 

%*nT ?o gmpr ^  % argnr 
t ^ 52t  1 itiw  < t Ht M «nr wn»T9fNr
$', ^  % * 5 *  tft v ivfh r «rr# 3r?nft
w  ^far̂ ttw m  im^^yVuT v r fr  

jf TTRfl’ | «rtr t  *?rf*w «i?t 
«r̂  TTRft | GTftr v t i w  *r fcrr 

1 w  q' xm  % ŝprr ’̂ ffsrr ;  ftr 
t^ W P T  tit ftiPnr v*»r«(W ttp tt

*  «rk <Tmyf<»<r w yfaî FT v w
<I¥ «PT H  rft «TTT «pp Tf»T ? w fftr 
ftrar ^ r  t  ^ t a r  tor
vr ftRr «rc fftrn ^ ? <nr

vr *r^nrr »r*efr & 
5nrr ^  *ptt q^r ftfPrr
v f r f w  B its  $ ts  ^  * n r
ftRT VT XftRfSHTTHT ?[¥ ^  T ?fr 
«K %  f?W WT IRF»T73T ft  3rrWt t
vfo f *frc m ttvr vwft w  titfm-
*  w f h  # P r ^ ^ i  5nrnr ftro
*FI Tf^Rf5PT w O f l  %■

« w t

tit ^t€t ftrf^r ®FRfW B5tt 
^t2 T7T Tft t  I
*  ^ it  ̂ fa wrqr

<BÎ T r<a>l̂ q~0 >j % ?F5T f?$RTFT 
%■ ^ r r a  ?rt#, v  *nct? % p t r
*R <TPT ^  w  ? r t?  SBÎ *T frSBlVT-

ft>^ ?ftr w f snjt 
5TT4nri ftrPm % ftw stott ? ^srr 
^  ^  ^Tf7 % ftrfinr *>*Tf*raf
■ft x m  3̂ r a * f  v r  •d srcf sPT w  
^  ’FTR sfipfr % *T? *TTT
^  ^ 5T ^ W T » r  tit  9*TPJT VPt * n TT
^  ^  ntvft 1 w*t 5T[̂ ?r fiafvr 
v w r M f  %
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^  * f » r  1

fiw # mrqrifV qif̂ RfY
ft? Tctz: ?w «sr*r iFrtfrffe ^  
*ft £N? & *  * iw  g w r  *£  «ftr 
x? «rofe t*  w f  ^  arnt 1 vs. ttbPs 
nsftr «flr *? Trfz:
*T M T  r f is w  I # ^ R  V H

Tfew  srH itsrrfk^ o tb  si*}<k«I 
7fa*r 1 TfaR^snr ^ t ĵ*t ®Pt *1*1+1 
41'(V*i, VTT ^  *T̂

%■ W& «R ft r *  t*ft ^  
*TTT W  T j f a  T^*IT ^rfa1 *T«R

■smf I w t  | at si^nr %m % 
^ n r *t w p tt  t f t r  ’B'pt w  *£ * tt 

*rh  srrr ^ t w r r  1 ^  n #  
A  f  fa  cRT*rf, snft
^t£ taft fssFsr tfrrf|*H qft Trfsrcft
q?t ^rr ? ft W T P T T  ^ T f?T  1

<r*T t̂tt It tar farfar vi^pfhr
^ T  ?n WTT fsi^i Vt Tf̂ PFZT «Ti<
*ft ^ o  £t° yw ^H iO ^  g ftr 
«BT^T #Pr< i9| ^JT »rq^ g  ^  ^ 

fft | f% wrr 'Brt’T
^ T ffr j T̂t «wt 5T t̂ TftWH'a «F5C?t, 
^  v T  ^ r  q- s t t t  f t f s r a  «r? 

q K  * T  SR- ar *7 * 3 T R *ft I

«ra t^p ^ k'V $• *rrr % =p̂ tt
^T^TT j? ?ftr Vpfff 1̂ T̂ ̂ Wq -̂d-

t  1 ftF gw w  « m  *r̂ r 
*n?r * qrcte *% ?rre w  w  ?rt?rr 

^ rrat 7 ? t  ^ t a r  ^ ^ p t ^ t t  $  

•fc ?*r m-r *ftr ^rft ^  ^  i
f^W TH  ^  ^ n fl-  VTTfrpiT ftnR !<
w  ifm xtj; fg  i  f iw  % 
•ftr *g?r T»r *rr*n?jfr ^tcft | 1 *0 ^ro 
vt h> r # <  %■ \yk >rdr w r

vt wm&ft $ «ftr arrqrr v t
w  *rd* ^s. 9n«r *rar «f> mw^ft

;jrrT P r «t

^ r  m?ff ^ sfcrow T*$r% fw r

| I *Z*fi WVFft \\o v?t*
Jifir | «fk  ¥*pti«$ ^t, oftfv t̂ fr 
fltteT sr tar fc srftr

^  *  ,3*wfo ^  ’ ttot Vr m m  
?? «ptty jrfer aw qn^r ^jrt^t 
f̂r vm^fr $ tft $ » vft Qwitiiwft

# ^  t  fwr f̂ HF?IT*T «RTff Ir % «R 
q v  3PTt«- ^  cT* srfa *TT 5R? %•

ttt̂ t

«ifr v*f|- #  ar,?r ^ r  % 1 w  
&r n vt<t m fzfizt *r*ir m i  t t #  

=*nrf ^  | 1 ?̂Prt #  'TT? rr^z 
jtt <tt$s vz  mr^ ^t^r f  t 
r& ***** ^ inr *p̂ *rr »r? t  ft? tffer 
^rie# lr «5mr ^  1 ^  ^  tit

’ptitV vt ^rnrr 3tht 1 
^ ^ ij- v xm  f^fRffsft
<3I?T̂ ft y tqfiriff ^T fJHFRT ^1
tar vt z^sr tow, ?ft **r t w  vt
3IT SPFSTT % I ?evy» ^  «TTT #  V?
Trfir<ft v s t  ft? f*rnr z^«r afar mm 
t& t ^Tf^ 1 * m  jpn^ T*t *f5 ^  
?rrcr z*% srT ?*r «r*ra vrt? 
^  trw^sr vt ^rr
«t, ^ m vet It flrrfiRT *pt yvar
5 1 %rnr q«rnr v d *  ^  ^
v * &  ^ M ,  ^rr vvr h  «pt ^  Tsnrr 
vchr «  «r»*w4t ?Wr 1 ^ 
v«t % *mr T̂ »i *ftr xm  vr

w«t % t r t  «n7*rr 1 W W w  
| f?p afr xm  #

^ » t  ^ er# W , % vnr 
^ n r  1 trrr *pT <wrar ^  T'TO 

^rrffv 1 wtt ^  f  ft? *n<r ftr<Rff 
ftnr ^O^rr *ts^ t  1 ^  ^  ^  ^
# fft <Z*Tif ferr $ *ftT T f^ T H
^ Tfflr 1 «nft q^fr #  ^  w r r  H 

f^nq ^ ^  qw ^  «nr ft: 
f?w€T ftm uvt.'a Sr f|f»|«rrT vt 
P r  ^ i j t  vj ?r^ ^ r f w  ^

Wtftp JTfT «?^«rw  *ft
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f«fr 7^rr«r Is? ] 

irwrfr fapsr tn  *pp qrra f t  
«%»nr 1 3W ^  'rw ftrr— smrc ^  
H * *  w  t s  ?t— -ew §  m rer ^  
ftrqr ar<r *k  r̂%»r 1 ^ 3  $  m ? * r
a rfq - ^TeT #  eTT̂ R fS^THT =̂ Ti£eTT

f j f a  fa « n ?f f s r r  q ft afor^r ? * * »  3

!,Ko,«*o tft* «ft, ? £ * *  *

t o  %ttt 3R m  ^  ^t
?ft R̂T aft ^*RT ^t 3TTEr<ft «t,V9V!.,00Q
qY? 1 'rnr ftn r #  *rnr

tfirc ^  JffcT * f  »r$ 1 
3ft * t»  *m  v t  sa€ «Brpr iforc
*  *y , <frr <t «ftr *  f»ra sraieft 
•ft, *rra q ? *m  ^t v f fa  *trt sito  
qhr # fa#»r> 1 eft *rr ^  m i *rO**rr 

m ^ r f , eft srcft 1 fa r  >ft A mrcfaT
t f a f e  wnfrH'srcrc * t  5^

%■ f i w  fc?rr g  «fhc #  m m
jfrTerr g fa  *nrera w t?  *  ^ f^^RTR 
«ft *rc$ fa«*r srer fa#r 1 
r^ |W H  w  smrrct ^ T r 1

m  <H>efi £ fa w faw nc 
?Tf w r r  xrnr-nT 1 # m*r * t

aRVRrrfj fa  fa<*r *t faetft 
$ 1  ^ r r t  f t i ^ r  apt i t  j w k  ^ t  *nfar<r 
| I trsp frffafaaH srtf^r 
3? tfa*r, ;nritita«r «rfr zfHe
fftw  $1 $  *r*rcrar % fa  tfan *
<nf jft v w , ^ ft^ r  *  t . *
v d ?  *W, ^W>d^R  H I c .'i  spfta 
W>T *tT  <rFS? ffoa? ^ ? o . ^  T ^ tf 

?«w v t  m iro ft fieft |  1 ^  5sw eft 
fticg’.v t  ird^nr %■ 1 ^ r % w r t  *mr 
f ^ r  ^  ^  1 ^  * w i * f w i 0  ^  ?^r
fTRI 3ft W&f<£ v<ai | , 3 H *T V^I1? f t
v nr-^t f e n f  t  w  ^ ct? ^-w, 
«nrf% A ^e*t *pV m*R*ft
? 8RT3T ̂  ̂  1
i f  w  ^  ^ it g f  fv
Vt^Rft f t  *Ft in ^ t  *Ti!f* i  «ft I

f*i amp: % ^ ptt *rra ff r y w  ^
s^ 5 ir ^ liW a i!^ T T ? fr^ |% ftie ir 
%r 3fr *%?. %■ \w  Vd?^T<Trf̂ yR»PT 

gr*r h  3|T T5T t  ^tf«F t f ^ ,
ir k  ffe^  % m #?r 

5t# r̂r#t w#r<r % «rfirfcw  ^  w  
T N tff t # t rn r «pff *r|t ^  ? ?»r^r 
m *far < rw  ^rr |  vtfc ^ rrn  m s 
t o  ^rr | 1 ?v* v d f  w #  
m»r<wt ^ It *p*t % >̂»r <r*rRr v f ir  

«nf*P 5̂ vnr<f*fr 
0̂0 frd »  ?pp *TfT aiw y 

c=r̂  ^  f̂t f̂t ^it «frr̂ r
f̂ rfoRT VPTpWt *ft t , 3 * aft *ft 
TWT ^t'H^eft t  I

^ JT5 >ft fW s'i m ^rr  ̂
fsp ftrM- ^t p r  W w f
%  ̂ I qt° €t® ^t +51̂  
firm  m ^fw . *rnraT % ^tht
5nTST  ̂ ^t 5*̂  ft'TCT H*l,
r̂f%?T *PR 5 T W i  ̂ ?5T5?F fleft 

eft £!( 7 W  5ft ^
^t qtsg' ^ m% ^  ^ 3 ^  

«pjt m rc ftnT 7 v  3Htnr ? r f -  
«mr> % « r f ^  ?fK xrf^Tfrsft ^  

STTT =s|TfTr % ftr * r
*ftrar 3TT fr«r ^ 1 1 fW«a?ft ^ h r#
f|p5talH >̂T Ŵ PIT
m f^r artr ?seTM % *r<®r ftif̂ nr 
®qr rn r̂ srft ^ ft mf̂ q- 1 v iw f  
aRRT tnpr !T i f
|  ft* «fto f|-o HTO v t *pt

 ̂ ?*r -vft ^  1 ^ 
sr+wj % ^T7T trfiftf % ?pftH
v^rr m^jT jr fa  w  r̂ ^*r 5?r
flTTeT W Wra T5TTT m f^  fa  XfTK 
f^ W H  ^  ^  5TOTC Vt ffJTPfl j f r  
?ft «Pt q̂ > ^  V d l % W T
TC t ?  *ft ffltn  WT Wftiaff 15t ifcfr
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<tt » rsrf? f f* r  q fn r \ x m  f  
fa  tnp 3rfnr «rt q v  for qrr «r* *n: 
$nr* ^rq ftarr % *pir «n^r
***$ q aî TT $  I £V * t TO T9TCT 
'w f is T fa ^  arsnft *r«rsf^

qSt q ft  f  i «r q?t$ f t s q r  q ft  f  i q  

w q  q?t *rH>rrvfi q ft f  * *5̂  
^  *  sryr *r sqreft f  i w fa ?
# 3 *  «rfavf It Pw'<r v t a t  ^i^di f  

f a  v  ^ r t r  qrr « rw « r ?r <t i ^ f r  e w  
^ t WW'V t* ?*n7 r qfa-TTS*! 

q p  ft  »T3Bfr | ) $  *w »nw «rPwTpff
ffRR- T’#  I SRWT fa^ft V R fN f 

«Ft ^  fT fa* 5JTW fa
q^T TC 4t£l<4 tjq> d*t> (s i' 
^  f , ^T Sqfal T̂T3f qi^? |
^ r fa tft JPFR  qSt 55?Tî  ^ fl̂ TCqr 
«T f f a T  ^Tf?W  I

^rrct ?r?q>d fq -foft fc<j*r *ftr 
im  qrr snrr § < *  m *w  $ i qrafh: 
m  %  *A < <1*1 *r sft nnft
3 *  *r H^w=r q?t w a v  f*radt |  1 
errsqTFT^R' * fk  f t

fafcn^t q-1 1 w fa*? A x*  f*rfr*jt 
% q^ *r*rr t̂ t̂ tt f  fa  fa*r ^  m i  
qr^ r tfun: «#r # siTffr ari # f w t  
qrnw faqr «rr, 3 *fr qrr^
* f h E T T c f - p — f | ^ TR
q?t fafqq qft ^ftiqr # *n#«q*3  c t r  
f̂ Jiq-qy I

^ r c r  * * 5rq  *  *rnr q?t q $  * q T  
^Tfcrr f  fa fafat f r  ?tmt t o t  qft &
tffa'̂ rnr, ii4oi*ic sftr i

| y  «rrr^ f^ fe n frq t % 
vr f t  1 1  v tfr^  f ?  % ftr^ prrr 
*r? t  fa tffarH ^qf «ftr qfr
tp? ftifqq- ^  «i*ftfa *ar

^ ^ r dWt qrr srrcr ?rk Ir
| 1 <?*3r&: 5*  % q r#  Jm ? r w  q^
^ fa  ^fa«R «T̂ <T ^  ^  t  gPT
% ^rm &  «Ft 5sft#  wiPwr q iw

’qrfiq «flr r r  ^sff $  *nqr< % fa# 
^  v f  % f*ra qnc qq? tpr̂ ffg 
^  fa# finR SRTJft MTf̂ q I W qn̂ TT
jj fa  fa^r ?nc? %■ ?q#» q>r ^ T fe q r  
*rfwiq< m «nfaqw «ftr fa^r src$
^ spRfar ’qr^nr | fa  qfafaqr q^T- 
?nqr #  &t qrr m fiPTfq ^  %
?f^r«r 'crtOT *  firm  mfoqwr ft, 
«ftr ^*rnr f t  qfV qf?qr qfa*rr % *w 
^ ft  q?r vir«rTw f t  t t^gfaq *trr v^ qr 
I  fa  qisqrfaq % 5fffar qr fa*
It ?ft tfesft f t  q?t qqr qq f, f̂refTsr 
iftx  f ^ « i h  *pt +)fe<^ viT^r q^rrqt 
^rrffq v tr  trt^sr
% 5*^  «fT f t  tcF f, vfa^nr, 
< n ^ » «rrft w fe  1 fm  ^  
flPSWH ^  ftifqq vr ?n?w t f t  *%Tt 1

Shri 'Mohinddin (Secunderabad): 
Mr Chairman, after the oratory of 
Mr Raghunath Singh, in which he 
managed to compress a considerable- 
amount of emotion, I wish to confine 
my remarks to a prosaic subject*, 
ramely, major ports The hon Minu
ter for Shipping, in his statement on 
29th July, said that dur ng the period 
irom 12th May to ^9th June, the num
ber of ships that had arrived at Bom
bay, Madras, Calcutta and Visakha- 
patnam was 520 in 1956 and 607 in 
1957 The hon. Minister did not say 
in his statement how many ships were- 
waiting for berths in the stream or on 
the buoy But the figures given in the 
newspaper reports show that there is 
a large number of vessels waiting for 
berths inside and outside the four 
major ports of Bombay, Calcutta, Mad
ras and Visakhapatnam and during, 
the last two months, May and June,, 
they have multiplied six-fold from-* 
14 to 81 at the beginning of July.

This is the state of affairs as far as- 
the working of the docks is concerned. 
In the middle of June, Mr Nanda had: 
said that the conditions of work In 
the major ports were one of his major 
worries. But in the middle of July,
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[Shri Mohiuddin] 
the hon Minister for Shipping, after 
his Visit to Calcutta, said that 'there 
is no congestion of cargo, but conges
tion of ships on the river front" and 
that he was not disappointed—I am 
only quoting him from the newspa
pers—with the working conditions m 
the docks These different sentiments 
were expressed within a month 
While there is a large numbor of ships 
still waiting in the streams to enter 
the ports and for berths, these differ
ent sentiments are causing confusion 
in the minds of the people

Shri B. S. Murthy (Kakinada— 
Reserved—Sch Castes) The senti
ments come with the ships and go 
with the ships

Shri Mohiuddin: Is he referring to 
sentiments7

Shri B. S. Murthy: Of course
Shrl Mo^inddin: No, Sir sentiments 

stay on That is the first point I 
wanted to mention That different 
ideas and sentiments expressed on 
behalf of the same Government cause 
confusion

The second point I would like to 
hnng to your notice is that the objec
tive of the second Five Year Plan was 
to modernise the port facilities and to 
provide mechanical means of handling 
cargo and to equip the docks so as to 
provide for new needs arising from 
the economic and industrial develop
ment of the country Some progress, 
I am sure, has been made in this 
direction

I read m the Indian Shipping a 
journal published from Bombay, that 
No 18 P K Dock at Calcutta was put 
into commission last April and that 
dock is mechanically equipped to 
handle coal at the rate of 500 tons 
per hour This fact unfortunately has 
not been mentioned by the Ministry in 
their annual report for 1958-57 What 
they have mentioned is that another 
berth No 5 King George’s dock is 
being mechanised for handling ore I 
suppose the Ministry does not attach

much importance to the mechanisation 
of handling of cargo In the report, 
however, it is mentioned—I am quot
ing from the report for 1996-57—that 
the need for procuring additional 
cargo-handling appliances and mom 
mechanisation of facilities for bulk 
cargo like ore and coal has been 
revealed during the last year with the 
import of heavy equipment and steel

On the one hand, the Ministry of 
Transport are mechanising the docks 
and berths and on the other we find 
that the Government agrees under 
pressure from labour m Bombay that 
the grain-elevators that have already 
been fixed there will not be put into 
commission Hus is really surprising 
that on the one hand, we are spending 
crores of rupees on importing and 
fixing the mechanical equipment for 
handling bulk cargoes, on the other we 
agrte not to use the grain-elevators 
that have already been fixed at bani- 
bav, because the labour is against it 
This is another contradiction m the 
policies or in the implementation 
of the policies which I personally 
feel is causing confusion.
In 1952, 53 and 54, we have had a. 
very bad experience as far as the 
cargo handling at the major ports was 
concerned The Government of India 
appointed the Dock Labourers Regula
tions Committee to examine the Dock 
Labour Regulations The Committee’s 
report gives very revealing figures re
garding the handling of cargoes The 
committee estimated that the comput
ed number of days taken for handl
ing 5 000 tons of import cargo other 
than foodgrains was 19 days in 1952, 
22 days in 1953 24 davs in 1-954 and 
17 days m 1955 For export the com
puted number of days was 6 7 in 1952, 
9 3 m  1053, 13 1 m 1954 and 11 6 in 
1955 Accordingly, on account of tha 
delay in the handling of cargo, the 
number of days for which the ships 
are detained increases proportionately 
In Calcutta, the number of days the 
ships were detained unnecessarily had 
increased from 1 9 in 1952 to 5 4 in 
1954 Similarly, in Bombay, the maxi* 
mum detention in 1954 was 5 8 daya.
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the attention of the Ministry to oueX give another illustration. The 

1065-56 report of the Bombay Port 
Trust shows the fastest and slowest 
rates Of un-loading and loading of 
vessels which worked 1,000 tout and 
over during the year, in un-loading, 
the fastest was 1,230 tons and the 
slowest was 90 This was in 1955-56. 
In loading, the fastest was 1.110 tons 
and the slowest was 104. These 
variations from year to year are not 
peculiar for the years 1952-58 and 
1954 If the Ministry were to examine 
the history of the speed at which cargo 
is handled during the last 15 years, 
they will find, perhaps, that the varia
tions have been of the same order, 
for many years Perhaps, they will 
also be there in the future

What is the effect of these varia
tions in the rate of handling of cargo 
m the number of days that the ship is 
detained7 The Scmdia Steamship Co, 
in their evidence before the Committee 
said that an average loss of 5 days on 
account of poor discharge and loading 
operations in a round voyage—by no 
means a high figure in the present con* 
ditions of labour in various ports— 
would amount to m the case of the 
Scmdia fleet to an aggregate loss of 
the order of 800/900 voyage days or 
the equivalent of 2i vessel's If a 
ship were detained on an average for 
five days in a port it would amount 
to immobilisation of about 2} vessels 
As Shri Raghunath Singh just now 
said a vessel of 10,000 tons costs now 
£175,000 Immobilisation of vessels on 
account of delays m the handling of 
cargo is an extremely -crious matter 
for consideration It involves a very 
great national loss

The facilities at the ports have in
creased considerably during the last 
five years In 1954-55, Bombay, Cal
cutta, Madras, Vizagapatam and Co
chin had handled 20 million tons In 
1955-56, these ports and also Kandla 
handled only 24,847,000 tons Accord
ing to the hon Minister’s statement of 
the 29th July, these major ports han
dled about 27 million tons in 1956-57 
This is good But, I wish to draw

important and very important factor. 
We are, no doubt, adding some berths. 
We lire, no doubt, building another 
port at Kandla at a very heavy price. 
It is necessary, it is essential that we 
must have that port and other ports 
as well But, my point is, what is fhe 
efficiency of handling of cargo at these 
ports Additional berths may give 
scope for handling more cargo That 
is not sufficient What I wish to 
emphasise is, what is the increased 
efficiency in handling the cargo at the 
same port, for the same docks and 
berths

An expert,—1 do not remember his 
name, I remember to have read this 
somewhere—said that a ship is a high
ly mechanised unit It is a highly 
mechanised unit which costs thousands 
of rupees per day for its maintenance 
and for its working If we subject 
this highly mechanised unit to a pro
cess of manual labour for purposes of 
loading and un-loading, we are incurr
ing a very heavy national loss on the 
capital A highly mechanised unit 
should be, for purposes of loading and 
un-loading, provided with highly effi
cient and mechanised equipment, so 
that the turn round of the ships is as 
quick as possible Unfortunately, the 
annual reports of the Ministry do not 
give any indication as to the efficiency 
or increasmg efficiency of the major 
ports The hon Minister was in 
charge of the Railways He is now 
m charge of Transport and Communi
cations I suggest that he may adopt 
some indicators to show how our 
working of the ports is increasmg In 
its efficiency The indicator may be 
turned round of the ship cargo handl
ed by a gang of labour, or, any other 
suitable indicator may be devised so 
that we can see that the efficiency in 
handling cargo at our major proU> Is 
increasing day by day and not going 
down

There is a threat, as Shn Raghu
nath Singh pointed out, from the 
Shipping Conference that, unless our 
efficiency increases, they will raise the
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freight. Perhaps, they have not rais
ed the freight so far; I hope they will 
not. But, we have got to do our duty 
to see that these highly mechanic eJ 
units are not wasted by standing in 
the stream or by detention in docks 
longer than is essential that there 
should be no detention and unneces
sary waste.

Shri Nath Pal (Rajapur): A few
days ago I was travelling in one of 
the Dakotas of the Indian Airlines, 
and after we had gone a few minuted,
I was reminded of a joke by Pop in 
the Times. While travelling in a car 
he once said: “In this car everything 
is making noise excepting the horn” . 
Such was the condition of the Plane.
I think that the passenger who takes, 
a risk and pays a very fair price is 
entitled in return for that risk and 
that price to a modicum of comfort 
and a reasonable degree of safety. It 
is true that very often the planes do 
land very safely at the places of desti
nation, but for me it looked like a 
minor miracle after what I had gone 
through in the plane.

I am not taking a delight, I should 
like to assure the House, in denigrat
ing our own airlines. The only good 
thing in the plane was that the staff 
was unusually courteous and polite, 
and I think what we were lacking 
in comfort was made good by
the air hostess who on the
airlines is unusually good. When 
we had been given a tray, it
took the combined strength of some
of the passengers and most of the staff 
to extricate me because the table 
could not be put into place once it 
was detached. I found something was 
dangling there. Out of curiosity I 
looked and it was a tray, and there 
were a few of them lying.

As to how poorly these lines are 
run, if there was a testimony requir
ed in corroboration of what I am say
ing, I could quote Rajkumari Amrit 
Kaur in what she had to say recently 
in an article in the Times of India. 
I think that is testimony respectable

enough for a large number on the 
Treasury Benches.

In their report, they have said sonie- 
thing which is rather interesting. At 
page 8 they say:

“The I,A.C. are playing a very 
important role in chartering their 
aircraft for the use of V. I. Ps. 
and the delegations visiting India. 
Throughout the year they had a 
brisk demand for charters."
There is a delightful vagueness 

about a brisk demand. This kind of 
delightful vagueness may be fine 
perhaps when two young people are 
dealing with each other, but I do not 
think it satisfies us or helps us In 
getting a clear idea of what is really 
■happening. They could perhaps have 
really give information ns to how 
many planes were chartered, what was 
the demand etc. Many paragraphs are 
couched in such delightful vagueness. 

i

It is of no use going on telling the 
passenger that we have nationalised 
this. It is a poor comfort to the pas
senger to know that the plane in 
which he is traveling is nationalised 
property. We should like to propose 
to you that it is not enough to say 
that it is nationalised, try to rationa
lise the whole system of running it. 
And by rationalisation for Heaven’s 
sake do not understand that I am 
suggesting retrenchment.' Far from 
that. The point can be gone into, but 
there is shortage of time, and I leave 
it here.

Having said this about the Indian 
Airlines Corporation, I should like 
to say something about the Air India 
International, and I should like to put 
in a word of appreciation for flue way 
that airline is run. In a field at 
keen competition from countries 
which have a long advance in this 
field, this line has done something, 
established a reputation for good 
service and efficient service of whlcfe 
we can be proud, and efayfhlatf 
should be done to see that tras floe 
record is enhanced.



Demands f<* Grant* 2 AUGUST 1957 Demand* for Grants 6648

Now J should like to turn to an
other point—because 1 am very con
scious of the hounds of tuna at my 
heels and that is about our. ports. 
One topic that has been engaging the 
attention of all is the congestion in 
our ports A variety of reasons have 
been given as to why this congestion 
is taking place One is that sudden
ly it happened that the Suez canal 
was opened and ships were coming) 
and therefore there was congestion 
This is not very convincing If they 
were good enough to give the rele
vant figures of ships that came the 
same time last year, we can prove 
that it is not the case f

There was another reason given, 
that is there was adoption of go- 
slow tactics by the porters and the 
dockers Shri Raj Bahadur is on re
cord as having declared in Calcutta 
that he does not belitfve that the 
workers have been resorting to go- 
slow tactics

Then there is the third reason 
given by the Government in dealing 
with this problem of congestion that 
there has been this influenza and so 
many workers were affected and 
that is why it has been happening 
like that Once again that is not 
very true

What happens is this In this 
country if there is one word that 
has become as common as Ram nom, 
it is planning Planning, planning, 
planning For constantly ten years 
we have been hearing this word, it 
has been dinned into our ears, and 
one is reminded of “Water, water 
everywhere, not a drop to drink” . 
We hear of planning and planning, 
but what we find m most depart
ments is chaos What happens is 
this We place orders, and as the 
Plan advances these orders material
ise, cargoes arrive We have hardly 
thought about the number of ships 
that will be coming at Bombay, Mad
ras or Calcutta or Calicut after six 
months When they come we rush to 
Und a solution It is like digging a 
well when the house is on fire.

There is another thing. Cargoes 
arrive which require particular types 
of cranes, or particular types of 
machinery to deal with them. We 
discover this after the cargo arrives, 
and therefore the congestion is there. 
I can say one thing here; I think 
the plan in some ways, if successful, 
will do a lot to remove this conges
tion

There is another aspect with which 
this Ministry is concerned to which 
I should like to draw attention I 
have very little time, and I will make 
my point by only quoting an autho
rity If the Plan has to be a success, 
in which I think all of us are inter
ested, we cannot wholly rely upon 
the capacity of the Indian railway 
system which is being stretched to 
the fullest There are other methods 
of transport which have tb be ex
ploited to the maximum capacity, in
land navigation is one which has 
been ignored Much can be done and 
not enough is being done It does 
not sound a particularly staggering 
figure tEat we have 12,500 miles at 
highways I do not want to bore the 
House with figures, but we know 
that compared with even small coun
tries like Switzerland, Sweden, Hol
land and United Kingdom, ours is a 
very poor thing

Here is what Mr Eugene Black, 
the President of the World Bank 
had to say to the Finance Minister 
as to what India can do m this field*

“We are struck by the extent 
to which the lack of adequate 
transport facilities threatens 
to constitute a bottleneck in the 
country’s economic develop
ment”

Uiymstakably and unambiguously, 
he states the position here:

'‘Indeed, in view of the acute 
shortage of capital for develop
ment and the very high import 
content of railway investment, 
attention should be given first 
to the possibilities of improv
ing the operational efficiency of 
the railways and of encouraging
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road transport and coastal ship
ping. The latter between them 
should be capable of making a 
considerable larger contribution 
than at present".

This is something from a man who 
knows what he is talking about, not 
wild talk from the left I hope thi* 
will receive due consideration at the 
hands of the Ministry.

There is another aspect While on 
the one hand we should try to appre
ciate the difficulties the Government 
is encountering and the efforts made 
by them, it is amazing how in some 
departments there is colossal negli
gence or connivance or even acquies
cence in methods of waste.

One word I would like to add 
before leaving this department here. 
The Scindia Steam Navigation Com
pany which runs ships on the coast 
of Konkan has raised the rates four 
times. It is a burden which is not 
even taken into consideration. The 
people organised themselves for 
some succour also, but nothing came 
out. The rates during the last ten 
years have shot up four times, but 
what has been happening with regard 
to the development of shipping. They 
will perhaps enlighten us on that 
record when they give the reply.

Having said this, I shall turn my 
attention to a problem which has 
been engaging and exercising the at
tention of all Members of thi« 
House and of the public too. There 
is the shadow of a major national 
strike taking place in India from the 
midnight of 8th August It is a pity 
that only one union has been men
tioned, namely the Post and Tele
graph Employees’ Federation. There 
are other unions which have served 
strike notice on the department The 
Civil Aviation Department Union 
has served notice. There are others, 
a large number of them. I am a bit 
associated with them as the Chair
man of this confederation. I shall 
not take up the time of the House 
in trying to reply to those insinua
tions and slightly slanderous remarks

which have been made, because X am 
not interested in joining this battle of 
acrimony. But time will take care 
of the *truth of these wild allegations. 
But I will come to the rnniTI tiling. 
It has been said that the workers are 
behaving irresponsibly in all *hl«- 
Now, let me point out to you one 
thing. The first point X will be talk
ing about is the workers’ impatience, 
irresponsibility etc.*

The Federation of the Posts and 
Telegraphs Workers and Employees, 
on as many as six occasions, appeal
ed for what, not to have heaven 
graxhed to them, but for an inter
view with the Prime Minister. Begin
ning on the 8th August, 1956, cul
minating on the 20th April, on six 
different occasions, efforts were made 
to seek an interview with the Prune 
Minister Even when they issued 
the strike ncgice, they still appealed 
to him to grant them an interview. In 
spite of these repeated rebuffs, in 
spite of seven separate attempts 
which were, I think, given a very 
cold shoulder, in spite of all the 
humiliation that is involved in the 
hand of co-operation being turned 
down, the workers still came and 
wanted to meet him. This is not a 
very glaring and convincmg example 
of irresponsibility and impatience on 
the part of the workers.

It may be asked ‘Why insist on 
seeing the Prune Minister?’. There 
is a good reply to that. Like so 
many other people in this country, 
the workers too continue to believe 
that if only the Prime Minister 
knows the injustice, the sufferings, 
the inconveniences and the grie
vances, they have some measure of 
the justice, some measure of fillip 
may be given to them. Perhaps, 
they may learn otherwise. But that 
was the reason why they wanted to 
see him.

There is then this thing, this show
ing how -often, how long they have 
have been patient. I would like to 
read out one thing, and I am open 
to correction. Is this an example, on
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their part, of impatience? The work
ers' federation made tbis suggestion 
to the Ministry that there should be 
threp-maqthly consultation^ betwcn 
them and the Ministry. God ‘ knows 
what happened to this very construc
tive suggestion. They sent their 
memorandum. I have got a docu
ment and acknowledgments. The 
workers made a suggestion and sub
mitted a memorandum giving their 
full plan for a Whitley Council; 
and no one would accuse that the 
drawing of a Whitley Council or mak
ing it do work is a particularly re
volutionary thing to do. And this was 
done at the invitation of the Minister. 
Nothing happened. They made their 
own comments, and submitted tr 
them; perhaps, it was very artistic, 
ostentatious and very presumptuous. 
How can anybody except those of us 
who had the good luck of being at 
Elysee or Cambridge talk on matters 
of planning and economics, but if that 
continues to torture us?

But they submitted their own hum
ble suggestions in the department 
which affects them, and made their 
constructive suggestions, which, if 
they had been taken notice of seri
ously, would have made some contri
bution towards effecting economy and 
bringing m more efficiency. But what 
happened? Nothing.

Then, they made, another sugges
tion, namely, appoint the tribunal 
for the whole of the nation, an aT- 
India tribunal. Then, they made an
other suggestion for a permanent 
conciliatory machinery. What do 
they talk7 What is this approach7

I know that this criticism may 
sound a bit harsh, in the light of the 
fact that the two Ministers concern
ed, both Shri Lai Bahadur Shastri 
and Shn Nanda are men with an 
unusually fine record in labour 
strikes, and a very sympathetic 
understanding. What has gone 
wrong with them, I do not know. But 
the treatment that is meted out to 
these associations has not been the

best that could have been. It is not 
most helpful, was not most construc
tive either.

I should like to add at this point 
further, after having made , these 
pertinent points that these six asso
ciations that have served notice—I 

plead guilty for being the chairman 
of that Confederation—have not been 
even called and asked ‘What are your 
grievances? What can we do?’. I 
believe, on the other hand, the na
tion will be told, because we do not 
control the press or the radio, that 
here is a irresponsibility at the 
height of it, here is treachery, anti
national, anti-social. But will it 
help? In exasperation, in despera
tion, you may utter it. But if in 
seriousness you believe it, it is a 
very unhelpful attitude, I am afraid. 
When faced with difficulties, you per
haps said it. I do not want to harp 
on it; I do not want to make capital 
out of it  But this is the record we 
want to bring to your notice.

Now, it is said, “Why do you want 
to go on strike?'. You see the spec
tacle of the postman going. We see 
him bend under the weight of the 
loads which he carries. Few of us 
see the burden of suffering, misery 
and frustration that he carries with
in Then, they say, ‘What of the 
Plan? If we grant you, what will 
happen to our Plan?’. Then, they 
come and say, *What of the national 
emergency?’.

Let me now say a few things. 
Firstly, I quite agree, that we shall 
have to be very careful; in making 
any demand. We must always bear 
in mind the danger that inflationary 
pressures may be released. All that 
is true. I grant, and I agree with 
the Planning Commission which says 
that the economy is fully strained. 
We bear all that in mind. But there 
is the other side to it.

If wages have got to be frozen, 
prices have got to be pegged, and 
profits and dividends also have got 
to be frozen. The two cannot be 
separated. I know the offer that has 
been made l e t  us Creese them at the
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present level’. We do not accept that 
What the worker expects today is 
the question of taking the right atti
tude. Let us understand it. Let us 
not go ,on wrong ideas of prestige 
‘Who loses? Who is threatening?’!, 
It is not a trial of strength. Now, 
what is happening? You come and 
say, help the Plan, the Plan must be 
saved. We agree. But who disagrees 
about it? Everything must be done 
to save our Plan and make a success 
of it. All that the worker asks is 
this, “When the Plan will be success
ful, when the Plan will be implement
ed, a new era will come, a new 
dawn will be coming, and it will be 
prosperity for many of us”. “In 
order that we live to see the dawn 
of that prosperity give us the chance 
to survive till that dawn comes” is 
the demand of the working classes 
today. That is what they are beg
ging,—not some heaven—so that 
they may live to see the dawn. *Grive 
us a chance to see that dawn* is 
their demand.

Is this something very unreason
able? Is this something that cannot 
be done? I am not very much con
vinced.

I have only a few minutes, I 
know.........

Mr. Chairman: At 3 p.m. we shall 
have to commence the non-official 
business. The hon. Member may go 
on.

Shri Nath Pal: I have not finish
ed. I was at this point, and I should 
like to make a few replies to that, 
about the danger of it.

In view of the danger that I may 
have to stop exactly at 8 p .m . I 
shall have to mention this first. I 
should like to plead one thing. 1 
want to ask one thing. Is it beyond 
the realm of constructive thinking, is 
it beyond the realm of courageous 
leadership to reach a solution which 
will do justice to them, and also pre
serve vital national interests? Can 
we not do something still to save

this situation? Is it enough? Shall 
we have discharged our duties if w* 
say ‘national catastrophe’, and then, 
after shaving given a solemn and 
shrill cry of national catastrophe, 
proceed to bury our heads in the 
dreary sands of apathy and indiffer
ence, and sit quietly? I do not think 
that attitude will help. If there is 
one thing when there is a national 
catastrophe, that is that every 
avenue of averting it must be explor
ed; and it will not help if we only 
try to pass the burden of blame 
somewhere That is too much.

I would say that no false concep<- 
tions must come. Appoint a commis
sion in which the working classes 
will have faith It is no use appoint
ing a pay commission. I do not want 
to go into details, for I am very con
scious of my time. If we succeed in 
appointing a pay commission which 
can inspire confidence in the working 
classes, if we can offer something 
more tangible to the working classes 
immediately the workers want to go 
on strike, it is conceivable, it is not 
beyond possibility, it is not removed 
completely from the realm of possi
bility that still we can reach a solu
tion which, while preserving the 
vital interests of the nation as a 
whole, would still have done justice 
to the demands of the working class
es That will be my plea to them.

I have got this thing to say also. 
Let us remember that it will not 
avail to quote Appleby as a certift> 
cate, every time some criticism If 
levelled Not one Appleby, or a 
hundred Applebys will avail us in 
the last resort. All our efforts, all 
our endeavours should be directed in 
one direction, should be in one chan
nel, and it is this, to obtain the con
tentment and satisfaction of the man 
who toils in the field and sweats in 
the factory. If we can get that—and 
how is he to get that satisfaction? 
Who, more generous, to be satisfied, 
who more generous in his expression, 
who more ready to be satisfied with 
a little than the Indian peasant an|l
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then the Indian worker—if we take 
that attitude and understand that 
then I think we can achieve 
something And many of them 
have been leaders of long standing.
I am not begging I am pleading 
because I believe that everything 
must be done, which is in tbe 
realm of reason and justice, to 
avert this catastrophe If that can be 
done, if they bnng this attitude, I 
think we can succeed. But if we 
think m terms of big club and small 
club and sticks, I am afraid—and this 
is my conclusion—that the over— 
enthusiastic Indian police, some of 
whom seen to be better equipped 
with arms than some of our Indian 
Armed Forces, may bnng about 
some catastrophe, some tragedy, of 
which we have seen some very tra
gic example only the other day
14 57 hrs
[ M r  D e p u t y -S p e a k e r  m  the Chair ]

They may lead to something which 
the Ministers and the Government do 
not mean, in the Government's deter
mination to meet the strike. They may 
lead more than it is; they may lead us 
to somewhere where you do not want 
to go and we do not want to go

That is my plea, Sir, and I hope it 
will be read m this light and still 
justice will be done to workers and 
care will be taken of larger national 
interests

Shri Raghunatfa Singh: We should 
go together

15 hrs.
COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS 

T h ir d  R e p o r t

Shri Jhul&n Sinha (Siwan): I beg 
to move.

“That this House agrees with 
the Third Report of the Com
mittee on Private Members’ Bills 
and (Resolutions presented to the 
House on the 31st July, 1957".
Mr. Deputy-Speaker: The question 

Is:
“That this House agrees with 

the Third Report of the Commit
tee on Private Members’ and 
Resolutions presented to the

Hpflse on the 81st July, 1957” .
'he motion was adopted

RESOLUTION RE: DISCONTINU
ANCE OF GRANTS OF SCHOLAR
SHIPS TO STUDENTS ON COM

MUNITY BASIS 
Mr. Deputy -Speaker: The House

will now resume further discussion of 
the Resolution moved by Shri Bibhutl 
Mishra on the 19th July, 1957, regard
ing discontinuance of the grant of 
scholarships to students on community 
basis

Out of 2 hours allotted for the dis
cussion of the Resolution, one minute 
has already been taken up and 1 hour 
and 59 minutes are left for its fur
ther discussion today.

Shn Bibhuti Mishra may continue 
his speech.

sft sRrrnr ^  fcr Ppm $ ^
sqpT £t jp'ttt* £ 1 srarw #

* *  | fa r*gttPT *
I  R n v r  i f  W W J T « f  ^

sflr * t  sjrfiRr w? f  a w  tft
1 v t f  ^

srrspft f t , ^  farcr t  aff
m t  f t , sn t fa *  ^

•il*itil fti ^  »ilRi TF ft*
a? ^  w-fcrcr S*

HTcTT I  %  TRT 4 *1

^ ̂  s?r vm  ̂ r r  =arTf̂  1
ot*  t  fsRffr ifi f  xft* 
fsraffl- TO R t v t tfr *r5 ?T f t  Tfr fc,
# *»ft vntn eqH *ftt W!T
^  f  f a  fft» ft  *  3f t  * r ^ f .

wf'm t | fw r am? 1
^  | fa fatft
*  fa?ft a r?  It f e n  \
^  «n^ff VT *1?T «FT HflSW 
i R t {POT* %rf*r«fN*t

^swft m  ^  % farr
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[«fr ftrfjfcT faw]
Pwnr #  f q  arrfoff * r |

%ft* ^  * Hrqfcwi firsr | i #  
s^f «Pffn ft? 3*n?t <rrr fljw^Ftrn 

•t 3f qr $ sft sfffenw tff ’strr
i*im ffm ^farcerr 

% fe* ?rff v ’Rn $ \
q fw  *  ^  qfr $ ft? ftnr'ft
snwrc q fafcsrcr #  |  *rc »rc *p<h

fat*, OT*rf girrft « r  fen  sm?, f ^ ’ft 
V ’C f e n  STTtr HT J j f t  V K  f^ q r ^  1 

*rewrc 3RCT ffT f t  3%, farFTT *ft *«*(
I ,  w r i  w?pc f*?, * ?  $t^ jff

'tft IR T f 4  *?>, ^
»f fcrSTT H?t JT T^, 3T*r ’331* 1

Iff ST5T #>*3T7 q tfOt'TT q 1 *  ^RtS 
ww ^ f^rtxfjpr̂ rOpqr |  %fk

*  ■wr̂ crr g fa? *rc*nr 
qfra «ftr fror* fT ^ r  ’TnfTf

TTRT V T F ff Sitfl?5 
% apt *flT f*ar# T'nftPT Tt

ftra?ft gftrarq tc f t  v k  *n*ft I ,  s^rtft 
«p: I, fsRpft

v&tk *r srfcrerr * t  v *  I ,  * *  >
<n?3 ?̂ r% mq ft  m *  t  ^  *P^r 
^TfST £ ft? spr* *TH<fw S* wier
«Pt fllWIT «rtfr Pf f 8| ^  ’TJf ^  H? 
qq; |  ftiq v  qflsft | .  fa *  ^ 
« k t  ftronHt | ,  aft ^  v  «nn* ?  «ri 
*Tff «TRt, afr ^  *rm w n  *nrm  
v^r f i r f t r s r  ^
«p̂  >t smrrfr f̂t fvqT 

r̂Tf̂ l i t ,!>T??rr^ftr^pnVT^ra',n: 
?ft^ sfa  vnr ^  *rw^ #  f95

«fk ?m fWTRT | ft?
«rc ^  nft T t̂ » tftgpr f w r  ^ 

vir 4hr <̂ t v r  t  w nvt 
f w H  r t  i ^=h  < t im re in R TT  ^  | « 

m<R h itfp t 5*irtt « w tt v r ^rm

Student* on Community But*

3JT TrfNf «ift fifr JTjf r̂nrr $
sftfr «p  q f  11  v f  4 r w  $ 
ft? ^  «ft #««?*£ "fwrf’ T̂ r | « fa  t  ’ ft 
ft+ T  f  *ftr ??r% «F5T Kft ftrwr vr 
>tPTW | i

OT *T VTT% *TTT# *rft^H «PT 
V r ib lR r  ? « ;  T5PTT <TfrTT f  t

ftraT t  •. • .
*ft w fa  (*̂ 5 ft^TT— tf^ra-— *P£- 

«f^cr ^rTfcW) • aft qrrrfhr ?rew  
v ?  f  w 5? ^ rr ftv  eft n%

^r¥t qr ̂ TTT ̂ sft^TfT MT̂ ' \

«it >ft ^  f̂ nrr
sntnrr i

t  wn% 'm fzw  ^  cn^
3TT T?>f *TT I tpT*T firm  ̂  :—

“The State shall strive to pro
mote the welfare of the people by 
securing and protecting as effec
tively as it may a social order in 
which justice, social, economic 
and political, shall inform all the 
institutions of the national life".

q’ 9W TT J ft? 5*T ITlHVPT % 
jjerrftw 3ft s t tt? ?  ejto:, 
jr^afr ?jqT l*rq^ Trrftrff % q i f  | 
t  ftR  % smr qi? | *frc ftnr % 
xfv, »rN t m*r t o r k
mfbr^r % ftr^r % tr^*nr wmr *p̂  
ifrx ^t%  % ^ft 5Ft ar̂ %
q?T eWT ftTSHTTT ^ t f*TSR *PT ST«T?T 
«P̂  »

?̂rt 5iT? ?r >ntld^ | U <fo A 
q ^ r  sitt^t ^ t r t  ^ i^ t  jj ••—

The State shall promote with 
special care the eucational and 
economic interests at the weaker



Motions of the people, end, in 
particular, of the Scheduled Castes 
and the Scheduled Tribes, and 
shall protect them from social, 
injustice and all forms of exploita
tion".

vfs* wtot
VRCT sftT styjjri *TT f̂ TT T̂ETT  ̂
?rf»PT fosr* spr ?fr
fam tot fs sftr «p?t tot % fa  s^ptt *ft 
Kwr?  jetzttct T#»ft i fanr snftwt -pt 

fspTH #  fa *  w  t
f -35 ifr 3n%irr f  snfa %z 

*li I  ?rk W*TC *f 4  q'T «TfT 
| 3ft »pfor t  ^  ‘ ’Tr’T t*
«rra t i  a^r <t*ht tfr ̂ i??r t

^r?3T g Op tfi srgTvTr
^  1

*rm  w  % fsrtrsr? w 
$  fa  f»T Wtrft «Ft ¥teua, J ^ tfa V  
r& qtfaf&^a 3ife?T t*T iftt sr«r cftifr 
^  ̂  ^  ^  fa  # imr
*re fw  1 ^  ‘HT̂ drr 5 fa  aw *k+tc 
f s j  an fir %  ^ f t  «pt ^ n r i w  ^  T f t  t  
t it  ?stt arrfa % 5ft*rt * t  ift, farc arrfoft 

% 5 f t » r f a ^ ^ ^ ^ » n T t >
^^pkit ^ 1 A *t? ^ r r  j  fa  
t o r  fa ff  ^  %*rr«ft f̂taisr Htf f  
i f k ^ ^ a f t v ^ R R r r i r r i R T f i m  s f r ^ ,  
■gsT^r *«?r ^ r r  s p ?  *  1 gsR Pt  
ifRsor $<t % xftz *«rt
%■ irftwr vr j t  i r t « ?rfasi 5*r> <r? *r 
A *5  *t ^ t t  f  fa  «ftr arrfaft % ^  
tft»r aft * r fa r  f ,  <rc ^  <tfFcr | ,  v&n 

f  ira tar Aft t; i t  »i$ 
¥ # r  JT̂ t & isfta «rro% £  grot *ft 
f m r  q?* % fa«S faxfUr, s^twt % 

*ft ,rwiT f^RTftrr % 1 v s  % 
f a n  W W <  f a * R  v t  v t  
1 ^ 1  ’Tft t  ^  ^  <n»r «fk

6659 Resolution re.

* s r  w  fa *  favr t  <pnst 
f̂ainpsj | gs|% w w r

nrtsrt vt t<rr m«r
smr irt 1 1

Shrl Manay (Bombay City Central 
—Reserved—Sch Castes): On a point 
of order The hon Member, while 
moving his Resolution, has worded it 
m such a way that there is necessity 
for amending the Constitution Now 
m his speech he has just said that 
there is no necessity to amend the 
Constitution

Mr. Deputy-Speaker: He has said m 
his Resolution that if necessary the 
Constitution should be amended So 
he can take up both positions 

Shri Manay: He says specifically 
now that the Constitution need not be 
amended, because he wants that the 
facilities for the Scheduled Castes, 
Scheduled Tribes and backward 
classes be continued Not only that; 
he goes further and says that the' 
facilities should be extended.

Mr. Deputy-Speaker: What is the
point of order?

Shri Manay: It is that the Resolu
tion that he has moved and the 
speech he is making contravene each 
other

Mr. Deputy-Speaker: There is no
point of order; nor has the hon. Mem
ber contravened the Resolution that 
he has moved.

f<Wfa fa *  Vfltt *TFRhT
?TT$ 5T aft $ 3[ I  3FVT 3
ir? 5HTRTT £ fa ^ 5t?f “«TTC” % *TR *T#
*nm f  i

* ottwjw *5tfn  i p r a r R T v t ^  
wprcqw r sr£r £, stft iRsft avflpc 

srrct i
*1 fcfJTfa fa *  • *  4?  ^  T$r «IT

fa  yiftrea  «frc % tRhhr 
fRwrc writ Jt, fa r  m  ftns ^  

fawrr irrr t , 1 1 ^
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[«ft '.ir^Sr f*ra]
H<WC Tt Vfissnt ^TT MMf ^ tfl 
fatTH *t Wt *5*IT 3fT Ŝ RTT | I fN n
*t *T *ra^ ^  ’Tfr I  fa  3*
TTTp ff «Pt fa *T  V t  Sgfa«T?T f*T5l X f t  | ,  

a»wt 9$f*nrcr «t fa% i gswft 
eft fa ^ n r f t  ^ f f f lr  i f ? w  *[«■ « n f  

q^rmr f[ft 11 ^rfa* #  fir mt^tt 
fj fa fai«r nfra ■*TT5Jl> t t  far. ^  
t, 35*% *rr*r *t ? jnr ft  i n  ^Tf?rr jf %  
fin w r » p m w  * h  #  g t't f ^ ^ f r  ^, 

^rvt ^t »n?? ^  i
**#¥  ?f tritf ^T ’TTCTI’T *TT*iT ^  

frra #  3ft f^i ^ ft#  fa*TT fc, ^ f #  
*tm t 'T̂ PT ^THT T̂̂ TT g —

“In England, a man employed at 
a far-off place on a poor salary 
wanted to write a letter to his 
sister once a month. As he was 
too poor to purchase card, he used 
to write a not-paid-letter once a 
month and the Bister used to 
understand that her brother was 
all right. When one Member of 
Parliament came to know of it, 
he raised the matter in Parlia
ment and helped to bring down 
the cost of the post card to be 
within the easy reach of the 
poor.”

SI# 1 1

«sr'f T«mfn' ftw  qfr >rt JT̂ t ?  i 
V$fc j? tp? TKfa srnrtft frra r̂ fa  
«TRT <ThFCT7Tr ?TP f* I^ H  %
«rr, m  an^ *  q ifa u rq ? : %  r &  

v t  m rfw  j u t  ? ft a ^ rr *r$  * t t* h t  

aifr vt •fifayw #  w r  sftr 'P' t 
5 *? ^ i *r w n  g fa

*t aTf f»rtt #  ?ft *rcNf % 
firrq ffrT ^rrffq i $  ’snftrr i  fa 

f*nt c$r vw ft fV«w>t fa  
?r *b  %  ^  f* ra  * n f

f*nrt s t o p : fawrsft jttrhw

*  srt*p

$ V ^ ^ ^ f^ r T T ^ fq T f t ^ T J f fR
<mr <t*rr f t  *ftr factm  ^rr *jsjrftw 

f l, % i q f *qpr wsgt fW t 4  
r̂rfcTT ^ sjpft ^

?Tf fW r tft *r*f s fft w f ^  % spff st
•Rfffa *r^F VT ^  *T3rf»T fiWRT 

nft^t % * fk  fe?  ftaT, synr f w  
5IT<r I f3RH Vt nft^r ^  f  tr^ 

ft  *rsif3r w k «ra f ’lm  ̂ *rf |
»rdafr sfcc 4  gqwqT g  f% fR
5ft»T 3ft trspR^ tlTJPT f  w k ’Sgm  51? 
ifiT ?TR t  sfrc 5f<raT H f#  qfr
^3fr ft, 5ft JTf f»T m  SPT «lv# sift *W»T 
ft  3TRTT % fa  ■sft f  tff?  fasm  fT  
9$m fw  ST̂ t t  iflft =ft »lft?t %■ 

T O  TO Jf̂ t «TT% f ,
?T?5T % 9T*H c5ftS' *fî  I HYflW It 

’STW f*n^ STETPT <TTt JTftW *ft3J5  

f  f5»?ft# fa  rf ĝ WW Tt
S*Tf «fi %ftT #  f*T #
FaRmr ^ t ^«Tt #  v k  1%î rr «rr, f»r 
^ t^  f  fa ststpt *nft *rfts[«r f̂t 
h t r  # ?fk  i»f f*p >Rt?t % s«rnr
ft  IA  >Tf STft̂ T̂ffTT I  fa  3ft fJTT̂ - ffV̂ VT 
m W W  T5TRRT % VTt f  3WT 
^t TO»T #  fa^ft Wt *P*ft ft  %faT 
*Tf ’̂ TfaT f  fa  3ft tftr 
5TR*ft t  m«r ?ft ft i

Mr. Depaty-Speaker: Resolution
moved:

“This House is of opinion that 
Central Government scholarships 
should not be awarded exclusive
ly to any particular community 
only but they should be thrown 
open to the poor and deserving 
students of all Communities and 
to this end Government should, if 
necessary, bring forward suitable 
legislation to amend the Con
stitution.”

■PiscoirttnwaiMw o f €66at
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Two hours 'have been allotted to 
•.his Resolution and the House had 
approved of it Now, it is 3*15 and 
one hour and forty-five minutes more 
The fym Minister would take about 
20 minutes So, I think, 10 minutes 
would suffice for each hon Member

Shri Jaipal Singh (Ranchi West— 
Reserved—Sch Tribes) May I humb
ly submit that the House has in the 
past—recently—more than once de
parted from its previous decision 
This Resolution is of an order where, 
I think, many would like to partici
pate May I suggest that the House 
do extend its sitting by another hour 
and sit till 6 o'clock to enable more 
Members to take part in the debate7 
It looks innocuous the way it is put 
but it is even more important than 
the Mover of the Resolution himself 
thinks

Mr Deputy-Speaker: There is one 
difficulty that I have got Just now 
this House has approved the Report 
of the Committee on Private Mem
bers’ Bills and Resolutions and no
body stood up or took objection to it

Shri Jaipal Singh It is an after
thought, Sir

Mr. Deputy-Speaker. Then, I will 
also see after some time whether it 
should be extended

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr K. L Shri mail): In that
case I may also be allowed half an 
hour, Sir

Mr Depaty-Speaker Yes, Shri 
B S Murthy

Shri Bangshi Thakur (Tripura—
Reserved—Sch Tribes) rose

Mr Depaty-Speaker: What does the 
hon Member want I can’t hear him

Shri Bangshi Thakor: Sir, I am a 
new Member, I could not follow the 
procedure So, I would like to say 
that we want to say something with 
xegard to tins and 1 want to know 
when we shall be given an oppor
tunity

Students on Community Basts
Mr Depaty-Speaker. The hon

Member is not probably sware that 
every Member has to try to catch the 
eye of the Chairman or the Presiding 
Officer, whoever he may be Besides 
that, he can send in a chit The hon 
Speaker announced this mormng that 
there are printed forms available at 
the Table and any Member who wants 
to speak may express his desire by 
sending that chit

Shri Murthy
Shri B. S. Murthy (Ka kin a da—Re

served—Sch Castes) Mr Deputy- 
Speaker, Sir, this is a very significant 
Resolution and a Resolution which 
will indicate how the mind of the 
Caste Hindu is now being agitated be
cause of a certain moiety of a conces
sion being enjoyed by certain com
munities which have been, for ages, 
submerged under the sm of untouch- 
sbility

This is a question which must be 
given the deepest consideration be
cause, some time ago, you must be 
aware that there was satyagraha in 
Banaras about the entry into Viswa- 
nath temple by Harijans, and the so- 
called orthodoxy opposing that temple 
entry Very recently, you must have 
also read in the papers how 
harassment had gone on unhampered 
in Orissa where thousands and thou
sands of Harijans have been kept in 
concentration camps as it were

Several Hon. Members: Where’

Shri B S Murthy: Well, I have
read in the papers I will come to it 
if hon Members are patient

Then, there are certain Govern
ments which are now trying to 
remove the concessions that were 
given to them by the British Gov
ernment All this indicates that there 
is a change of attitude of the 
society towards certain other com
munities which were unfnr»ift»«i^y 
backward and depressed m society

In this connection, I would like to 
s>ay 1 am not opposed to any poor 
student being given governmental 
help I welcome it because every



« 66S ftê oivtion re. 2 AUGUST 1987

[Shri B. S. Murthy]
student whether he belongs to this or 
•that community is entitled to have the 
maximum benefit from our Govern
ment and also because he belongs to 
the State and he is an asset to the 
nation. In the case of certain com* 
tnumties, it is not mere poverty that 
stands in the way. There are other 
sociological conditions that have de
pressed them for centuries. It is 
because of this that Mahatma Gandhi, 
After his epic fast, created one or two 
organisations for the service of Han- 
jans and later on for the service of 
tne adtm jathx brethren. If you have 
tune to read his writings, Sir, you 
will find that he has indicated that 
these communities should be given 
special preference by the Independent 
India so that the security and safety 
o f the nation will be stabilised. Then, 
there is the question of social justice. 
A poor student of the Brahmin com
munity to which my hon. fnend 
belongs and a poor student of the 
Hanjan community to which I have 
the honour to belong, cannot be on a 
par simply because they happen to 
be poor. I do not think that it is 
social justice done to the Hanjan 
community.

It is a very difficult question and 
my mind is agitated. Therefore, I 
am struggling for expression 
Thoughts are deeper than words and 
feelings are deeper than thoughts. 
You cannot imagine what a Haryan 
feels like even in this independent 
India of today. Is he being treated 
as a human being? Please come with 
me and I will show not only in 
Andhra but in other parts of India 
what the Hanjan feels today Even 
today he is an untouchable, a social 
leper What is being done? How 
long do you want to dilly-dally with 
the question concerning sixty million 
people? Don’t you think that they 
have a heart, a mind or a brain? After 
Gandhiji had given us a conscience 
and a mind and a vigour, I do not 
think it is possible for any society or 
any Government to rule the roost and 
call a Harijan a Harijan. We do not 
want to be called Harijans; we do not

want to remain untouchables, We 
want to merge ourselves into the body 
politic of Hindu society but you are 
not allowing us to do so or you do 
not create opportunities for us to 
come and merge ourselves into that 
bigger ocean of Hindu polity. This 
is nothing but another disruptive atti
tude which has been the ruin of our 
country. I shall not be wrong if I 
say that the day when you outcasted 
the Harijan and called him an un
touchable and sent him out of the 
village and asked him to live away 
the dragon seed of Partition of India 
has been sown and we had to reap 
the consequences in 1947. Do you 
want the repetition of it? So, it is 
high time that this community should 
be given all the possible help in 
order that it may take advantage and 
educate itself and merge itself into 
the greater community of Indian na
tionhood That is the desire of every
one. Therefore, I appeal not only to 
Mr. Mlshra my good fnend but other 
caste Hindu fnends also. They should 
not have this feeling that the Hari
jan is stealing a march over them 
and create bitterness in the minds of 
Hanjan young men Then, it would 
become a very live vulcano and 
things may be beyond our control 

Shri Supakar (Sambalpur): Sir, on 
a point of information. The hon. 
Member just spoke about a thousand 
in Orissa being put in some sort of 
a concentration camp. This is a 
on which we should like to know 
greater details.

Mr. Deputy-Speaker: There are
some amendments notice of which had 
been received from some hon. Mem
bers Are they moving it?

Shri Kamble (Kopargaon): Sir, I 
beg to move:

(l) That in the resolution,— 
for the words, “not be awarded 
exclusively to any particular com
munity only but they should be 
thrown open to the poor and de
serving students of all communi* 
ties”, the following be substitut
ed namely:—

“be awarded to such poor and 
deserving students onl^ whose

DiMontfMKBc* » / 6666
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paren ts/gua rdian 's income does 
not exceed rupee* three hun
dred per month from all sources 
and further the parents/guar
dians and the student concern
ed file alongwith the applica
tion for scholarship a declara
tion duly affirmed in the pres
cribed manner to the effect that 
the parents/guardian/student 
belong to a faith not recognising 
any caste or community"

(li) That in the resolution,— 
after the words "all communi
ties" the words “except the most 
advanced community in education 
for whom a certain quota of 
scholarships be set aside in pro
portion to its population” be 
inserted.
Shri B. K. Gaikwad (Nasik) Sir, I 

beg to move:
(1) That w the resolution,— 

the words “not be awarded ex
clusively to any particular com
munity only but they should” be 
omttted

(ii) That in the resolution,— 
the words" and to this end Gov
ernment should, if necessary, 
bring forward suitable legislation 
to amend the Constitution'* occur
ring at the end be omttted
Shri Thimmaiab (Kolar—Reserved 

—Sch Castes) Sir, I beg to move:
That in the resolution,—

(i) after the word “community” 
the words “except the Scheduled 
Castes and the Scheduled Tribes” 
be inserted, and

(u) the word “only” be omttted.
Mr. Deputy-Speaker: Ail these

amendments are bofore the House 
Shri Frank Anthony (Nominated— 

Anglo-Indians): Mr Deputy-Speaker,
I rise to support the first part of Reso
lution which reads:

"except in the case of the 
Scheduled Castes and the Schedul

ed Tribes students Central Gov
ernment scholarships should not 

.be awarded exclusively to any 
community and these should be 
thrown open to the poor and 
deserving students of all com
munities.”

May I sa'y in passing that I feel the 
hon. the previous speaker has com
pletely misconceived the purport o f 
this Resolution? It specifically ex
cepts the Scheduled Castes and 
Scheduled Tribes. I do not think that 
any unnecessary or unjustified attack 
should be made on the hon. Mover. 
Like all of us, he appreciates the 
special position of the Scheduled! 
Tribes and Scheduled Castes. Nobody 
wants to encroach on that position.

I have attempted to take part in 
this discussion because I wish to give 
the House the benefit of my personal 
experience with regard to what I 
regard as utterly unsatisfactory work
ing of the present arbitrary way in 
which the Central and the State Gov
ernments classify or force people into 
these classifications. The whole policy 
is misconceived and not only wrong 
but it creates a wrong psychology. I 
say this without qualification today 
because of this misconceived policy 
on the part of the Central and State 
Governments, there is a literal scram
ble to be included m the backward 
classes. People today feel that it is 
not only an economic advantage; more- 
than that it is a political prise to be 
classified among the backward 
Once people are included therein, it 
takes the character of a vested politi
cal interest

I will give the House this wnnnpif 
Normally, I do not like to refer to 
matters of sectarian or communal, 
character. But, I want to nnifcrtfa* 
the grievous psychological injury 
is being done by this kind of a policy. 
There is a class of people known a» 
farangis m Kerala. These people have- 
been classified as backward in the * 
past Nobody grudges that I have 
no doubt that they are backward ■«»it 
largely without education. But, fairly
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recently, some people perhaps attract
ed by some of the special safe
guards given to the Anglo-Indian 
community sought also to be classified 
as Anglo-Indians. When the rest of 
jay  community heard of this, they 
were, I think quite rightly, indignant. 
They said: “We have, in the Anglo- 
Indian community poor people, des
perately poor people but is that any 
reason to abandon your self-respect?” 
Is that any reason to claim to be 
classified as backward and get some 
-of the concessions that are given to 
backward people? What has happen
ed now? The spokesmen of these 
Farangis say that the leaders of the 
Anglo-Indian community are depriv
ing the community of glittering 
political prizes. This is not only a 
perverse psychology; to me, it is a 
revolting psychology. And, what does 
the Kerala Government do? The 
Kerala Government immediately en
courages this process, which I regard 
as a process of degradation.

I always thought that the policy 
implicit m this process of recognising 
people as backward was to uplift 
them, to encourage them to shed this 
feeling of consciousness of backward
ness. But, today, instead of shedding 
this consciousness of backwardness, 
because of the Government’s policy, 
this consciousness, this word “back- 
waid” is now becoming a vested 
interest. Wealthy people belonging 
to the so-called backward classes 
insist on being classified as backward.

As I say, what has the Kerala Gov
ernment done9 In order to get the 
votes of these Farangis, the Kerala 
“Government now insists on branding 
my community in Kerala as back
ward. I use the word “branding” 
-deliberately. I regard it as a brand 
of shame Why should ypu brand 
people, who throughout their history 
have nerver been classified as back
ward7 That is why I say that this 
whole policy is misconceived.

If a community is self-respecting 
•and refuses to be classified as back
ward then the poorest sections in that

community are penalised. That is 
why I say that the Only test for giv
ing—I don’t think you should even 
use the word “backward”—people 
some kind of relief—I am excluding 
Scheduled Castes and Scheduled 
Tribes—should be a “means test". 
Why should a person, merely because 
he is bom a Brahmin, Parsi or Anglo- 
Indian, though he may be desparately 
poor be deprived of getting assistance 
from the Government? That is what 
your present policy allows.

I think this “means test” should be 
imaginatively conceived; it should not 
be a sort of flat rate, say, for people 
getting below Rs 100 It the Gov
ernment is disposed to change its 
policy, I think everyone irrespective 
of caste, creed or community should 
agree to a “means test”—I do not 
know whether you should classify 
them as backward; yotl may refer to 
them as “Jess fortunate”—and they 
should all be eligible to get this 
assistance.

Another evil consequence of the 
Government’s present policy is this. 
Small communities cannot get any 
aamlssions into universities and col
leges In Madras a member of my 
community cannot get a seat. Why? 
Because, the Madras State has a high 
percentage of reservations for back
ward classes

Now, look at this position. In the 
Atiglo-Indian community in Kerala 
you may have a person who is a 
lakhpathi. He is branded as back
ward. He can afford to send his child 
to any institution m Europe. Because 
the Kerala Government has chosen to 
brand that community as backward 
he can send his child to Madras and 
get a seat, whereas in Madras itself, 
where the community is not stigmatis
ed as backward, an able boy from a 
very poor family cannot get in be
cause there are no seats left. The 
Madras Government says that there is 
a high percentage for backward 
classes and for other communities on 
the basis of numerical strength with



the result that my community cannot 
bob seal

I appeal to them to seriously con
sider revising this whole policy, be
cause, I say, psychologically it has a 
corrosive effect and in practice it does 
-operate harshly on the really poor 
sections of communities which do not 
happen to get into this backward 
•classes classification.

Shrl Thlmmatah: Mr. Deputy-
Speaker, Sir, Shri Bibhuti Mishra’s 
resolution, though well-intentioned, 
does not suit the existing circum
stances in this country. I do not ques
tion the motive of my hon. friend who 
has just moved the resolution, but in 
his speech he himself has admitted 
that the Scheduled Castes and 
Scheduled Tribes should invariably be 
given scholarships. So, Shri Bibhuti 
Mishra has admitted that to some ex
tent caste has to be recognised in the 
matter of award of scholarships.

Sir, castes exist in this country and 
it will take some years to completely 
eradicate casteism in this country. The 
victims of casteism particularly in this 
country are the Scheduled Castes and 
Scheduled Tribes. There are also 
other castes who are victimised by 
this casteism, of course in a lesser 
degree than the Scheduled Castes and 
Scheduled Tribes.

We have no objection if the students 
of other poor sections are also includ
ed in the award of scholarships. We 
do not say that they should not be 
given scholarships. The difficulty 
arises here because of the limited 
finance and resources of the country. 
Therefore, we have to categorise cer
tain sections of people as backward. 
Certain sections of the people are 
suppressed and depressed, and are 
educationally backward.

In this back ground I think the Con- 
stitution-makers have made a provi
sion ip the Constitution that the States 
should take particular care of the 
Scheduled Castes end Scheduled 
Tribes, and also weaker sections of 
the people, in matter of Education.

jfK/jX Resolution re:

My learned friend, Shri Frank 
Anthony, was just referring to the 
backward classes. Though 1 repre
sent the Scheduled Castes people, as a 
layman I can speak about the back* 
ward classes. As we all know, the 
majority of the people in this country 
are illiterate. Education advancement 
of the people in this country is vary 
poor. In the Constitution also the 
framers of the Constitution recognise 
that certain sections of the people are 
oppressed and suppressed, and there 
are certain sections who are educa
tionally and socially backward.

Therefore, there is a provision in 
the Constitution that the President 
should appoint a Backward Classes 
Commission to go into the question 
and find out which are the sections 
of the people that are educationally 
and socially backward. In accordan
ce with that provision recently the 
Backward Classes Commission was 
appointed and they also published a 
report. Therein they have recom
mended certain sections of the people 
who qre entitled for scholarships and 
educational encouragement.

If we really want to encourage the 
weaker sections of the people to get 
education, certainly we will have to 
say that such and such sections of the 
people are backward, such and such 
sections are Scheduled Castes and 
Scheduled Tribes and so on. This 
is the practical way of doing things 
towards bringing about advancement 
of certain sections of the people in 
this country. I do not object to other 
poor boys from advanced sections of 
the society being given scholarships.

On hearing the speech of Shri 
Bibhuti Mishra I feel that he is igno
rant of certain facts. He said that 
even poor boys in the backward 
classes and Scheduled Castes are not 
getting scholarships.. Scholarships are 
distributed only on the basis vt 
poverty and merit among the back
ward classes. Only for Scheduled 
Castes and Scheduled Tribes scholsr- 
ships are given without Considering 
their merit or poverty because Uvey 
are generally very poor.
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and the number is also very limited.
Under the Central scholarship 

scheme this year I found that more 
than 5,000 students belonging to the 
backward classes are going without 
scholarships, because their number 
is very big and our finances are limit
ed. Shri Bibhuti Mishra wanted to 
know whether scholarship is given on 
the basis of poverty. I want to submit 
that here also it is given purely on 
the basis of poverty. If my friend 
looks into the application forms, the 
Education Ministry has noted down 
persons getting Rs. 150, persons get
ting Rs. 300 and those getting above 
Rs. 400. Those who get above Rs. 400 
are not entitled for scholarship. 
Therefore, these scholarships are en
tirely given on the basis of poverty. 
Therefore, Shri Bibhuti Mishra’s ob
jection that even in the backward 
classes and the Scheduled Castes and 
Scheduled Tribes, the poor boys are 
not getting scholarships does not, I 
think, hold any water at all.

Shri Bibhuti Mishra: I do. not
object to anybody getting Scholarship.

Shri Thimmaiab: There is one more 
point, Sir. There are other scholar
ships which are given not on a com
munal basis. There are merit scholar
ships, public school scholarships, 
research scholarships in humanities, 
scholarships for higher studies, etc. 
All these are not given on communal 
basis, and they are given only on the 
basis of merit. I do not think any 
scheduled Caste boy or a tribal boy 
is getting these scholarships at any 
time, because they are not given on 
the basis of poverty. There are some 
other scholarships also such as modi
fied overseas scholarships, central 
scholarships for foreign languages, 
etc. Like this, there are 40 scholar
ships now under the Education Minis
try. They are given not on a com
munal basis but they are entirely 
given on merit basis. Therefore, I 
submit that the Government’s policy 
regarding the allotment of scholarship 
Is entirely practical and is entirely 
justified They are entirely justified

in awarding scholarships on the basis 
of caste and certain other scholarships 
on the basis of merit because, one 
must think in a practical way and 
one should also think of the back
ground in which these backward 
classes exist today. I

If dofnocracy were to be successful 
in this country, I think, the majority 
of the people who. are illiterates are 
to be educated. Of course, I do not 
object again that the poorer boys of 
the higher castes, the advanced 
sections of the people, so to say, 
should not get scholarships, but 1 
have no objection if the Education 
Ministry says, if it has got sufficient 
funds, "I am prepared to give scholar
ships to all the poor students in this 
country.” Then, I shall be the first 
man to be very happy.

Shri Bibhuti Mishra also admits 
that the finances of this country are 
limited. Therefore, I think that at 
least for some years to come, and till 
these backward classes ceme up to 
the level of others, educational and 
social, these scholarships are to be 
awarded on communal basis. It does 
not mean that we are communal- 
minded. I am speaking particularly 
about the Scheduled Castes and Sche
duled Tribes. They are the victims 
of communalism; they are the victims 
of casteism. I think it is not at all 
communalistic on their part if they 
claim scholarship on communal basis, 
because, in the interests of the coun
try and in the interests of democracy, 
I think these scholarships are to be 
continued for some years at least on 
the communal basis, so that the whole 
country can get educated and come up 
to the level of the educated, advanced 
rcrtions of the people in the country.

Shri Jalpal Singh: jjtlr. Deputy*
Speaker Sir, as I said on an earlier 

occasion, on the face of it 
this resolution appears W  be very 

innocuous, but when we go to examine 
the financial implications of this reso
lution. it is not so innocuous 
as the mover has tried to make
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it out Normally, a resolution lika 
would prirna facie get my sup

port because we are pledged to be a 
welfare State where every section of 
the Indian community has to be 
looked upon with respect and where 
we do not have to think of water
tight compartments But mv hon 
friend, the Member from Bagaha has 
to realise why the Constitution- 
makers provided certain safeguards 
in the Constitution It was a mathe
matical problem This country is a 
vast one and there are various ins
tances in the Indian community of 
utter helplessness, more especially 
among the Scheduled Castes and 
Scheduled Tribes in particular

Sir, you will remember that when 
the Central Government first appoin
t s  the Central Scholarships Com
mittee, the funds were set apart only 
for the two groups—the Scheduled 
Castes and the Scheduled Tribes— 
but the great and noble soul, Thakar 
Bapa, appeared on the scene and 
brought in a third very numerical 
group of the Indian community, 
namely, the other backward classes 
Onginally, these were not meant to 
be included The amount that was 
sanctioned by the Government re
mained the same, but instead of the 
original amount being shared only 
between Scheduled Castes and the 
Scheduled Tribes, these two sche
duled classes had to be deprived of 
a certain amount of it, so that the 
other backward classes could be 
given something

Now, we have to examine this and 
analyse the position We have no 
objection whatever if any rich man 
gets a scholarship, and we have no 
objection whatever if the finances of 
the country can stand it But the 
whole question is, first things should 
come first, I think we had better 
look at it from that point of view 
Take the question of the Scheduled 
Tribes I hope the House will forgive 
me if I speak specifically about the 
Scheduled Tribes When the Consti

tution was made, what was their 
number9 248 lakhs Then the Presi
dent's Order came iti, and the 248 
lakhs became 169 lakhs Nearly a 
crore of them disappeared by some 
President’s Order What has hap
pened’  The people of the Scheduled 
Castes and the Scheduled Tribes that 
were scheduled previously got pre
cluded from the schedule and were 
thrown into this quagmire of the 
other backward classes, with the 
result that today they get nothing 

I have to point out this because 
people thmk that every applicant 
from the Scheduled Tribes is get
ting a scholarship That is not true. 
Go to Assam Now, all the Sche
duled Tribes people who migrated to 
Assam tea gardens from Chattisgaxb 
and Orissa and South Bihar are other 
backward classes among the general 
population there So, if they 
go and settle there, it means they are 
deprived of the spirit of the safe
guards of the Constitution That is 
a very important factor 

Dr K L Shrimali: I would like to 
correct the hon Member As far as 
the Central Government scholarships 
are concerned, during all these years, 
there has not been a single student 
who was eligible to get the scholar
ship and who has been refused 

Shri Jaipal Singh: I am afraid the 
hon Minister is grievously wrong in 
his statement What I have been 
trying to point out is the mischief 
that the re-scheduling has^done, and 
it has put out of reach millions of 
Scheduled Tribes I am talking not 
of the Scheduled Tribes now, but of 
the tribes who have been put out of 
the schedule and who, technically 
and constitutionally, were among the 
Scheduled Tribes, have now become 
part of the other backward classes, 
as in the case of Assam Why are 
there not so many reserved seats in 
Assam7 Look at the tribal figures 
there They are out of the schedule 
and there are no reserved seats for 
tribal people m the tea gardens It 
is a mathematical problem. Some «f
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these things have been done deliber
ately.

In my own State, in the State of 
Bihar, in 1941, there were 51 lakhs ' 
of Scheduled Tribes. What is that 
figure today7 Let the hon. Minister 
find it out for himself. What is hap
pening or what has happened to the 
others? Have they died out? Whpt 
hue happened to them? How" TSre 
they getting these educational facili
ties? I have no objection whatever 
if the Scheduled Castes and the Sche
duled Tribes in no way get lesser 
safeguards than they are getting 
now. If that is the position, I would 
go all out in support of my hon. 
friend, the Member from Bagaha. 
But, if the House accepts the financial 
implications of this scheme, it means 
that it >3 going to cripple the safe
guards that the Scheduled Tribes are 
getting at the present moment, and 
for the matter of that, the other 
backward classes who have been 
brought within this reach. It is on 
that score I feel that I must oppose 
this resolution, because it is a ques
tion of degree. There are backward 
people in every community. There 
are backward Kashmiris. So, should 
the Scheduled Tribes get less? There 
are backward pandits. So, the Sche
duled Tribes shou’d get less! Is that 
the argument that my hon. friend,« 
the Member from Bagaha, is trying 
to propound?

Sbri Raaga (Tenali) Bhagat?
Shri Jalpal 81ngh: I am sorry that 

my hon. friend Shri Ranga does not 
know the geography of Bihar. Shri 
Bibhuti Mishra is an hon. Member 
duly elected by the electorate of 
Bagaha in the State of Bihar. I 
would like to assist my hon. friend 
from Bagaha in his project, if he 
will spport me in the counsel I wish 
to give boldly to the Treasury 
Benches, that are mostly empty s' 
the present moment I am sorry the 
hon. Leader of the House is not pre
sent. There is one way of solving 
this very big problem in 
this country and that is to make

prohibition and temperance a purely 
central subject, to lift prohibition 
throughout the country and use that 
revenue for giving scholarships.

Shrl Narashimhan (Krishnagiri): 
Is the hon. Member in order in mov
ing out of his seat while speaking?

Shrl Jalpal Singh: I have not
followed the hon. Member's interrup
tion.

Mr. Deputy-Speaker: The interrup
tion that does not reach the Member 
speaking is not intended for him; he 
should not mind that.I

Shri Jaipal Singh: I thought I would 
be benefited by his humour. The hon. 
Leader of the House has himself said 
again and ag*in that prohibition will 
not work in the tribal areas in parti
cular. It is not working anywhere.. . .

Shri Achar (Mangalore): On a point 
of order, Sir, Is a discussion on prohi
bition relevant to the debate?

Mr Deputy speaker: Where is the 
point of order? The hon. Member 
was making out a point that if prohi
bition is removed, that revenue may 
be made available for scholarships.

Shri Jaipal Singh: I am prepared
to lend weight to this resolution by 
providing the wherewithal with which 
the idea may be implemented. In case 
our opposition to the resolution should 
be misunderstood, let it be clear in 
the minds of others that we do not 
want to stand in the way of other 
people also going ahead. That is not 
the issue. I agree that the real thing 
should be to have a means test even 
in the case of Scheduled Castes and 
Scheduled Tribes.. . .

An Hon. Member: Among themsel
ves.

Shrl Jalpal Singh: That is not being 
done at the present moment J know 
it for a fact that there have been many 
many instances where scholarships 
need not have been awarded. I aay 
that as one who has set his own exa
mple. I had been a member of the 
scholarship committee for several 
years. My son would have got a 
scholarship, but X would not take It
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But what is happening today? Blindly 
the Education Ministry i» awarding 

That money could go
much further.

Lastly, I would say that this resolu- 
tion can be accepted hy us only il t o  
hon. Member convinces us, or the 
Treasury Benches can tell w, that 

funds will be provided for 
this particular purpose so that others 
may also toe included and so that the 
present recipients of the benefits wiU 
in no way be hampered in the benefits 
they are getting.

Shri Ayyafcannu (Nagapattinam— 
Reserved—Sch. Castes): Mr. Deputy- 
Speaker, if scholarships are to be 
awarded to the Scheduled Castes only 
through open competition, I am afraid 
that they will never be able to get 
any scholarships at all, because since 
time immemorial they have been •up- 
pressed. Their dwelling places are so 
bad and the environments and cir
cumstances m which they live are 
preventing them from learning any
thing.

Apart from that, I believe In the 
matter of intelligence inheritance is 
one of the main factors. If inheri
tance is accepted as one of the main 
factors, I am afraid the Scheduled 
Castes students cannot inherit any
thing from their poor parents. They 
are horn in a poor family, brought 
in a ckeri and say so. In these cir
cumstances, naturally these students 
cannot compete with other students 
from advanced communities.

I want to bring to the notice of the 
House that the Scheduled Castes pefl- 
ple as a whole are very poor people. 
Even in the backward communities 
in India, we can find samindars, big 
business magnates and landlords, but 
unfortunately, in the Scheduled 
Castes community, except late Dr. B. 
R. Ambedkar, who left Rs. 5 lakhs 
behind him, nobody is having so 
much fortune. So, the community as 
a whole can be considered a poor 
community and they may be given 
scholarships. If it is left to open com
petition, I an afraid they cannot at 
all come forward.

In every field of activity, flu 
Scheduled Castes are not at all com
ing forward. Only in the edttcatlwial 
field and in Government services, just 
now they are coming up, because of 
the special protection and special con* 
cession given to them. In these at 
Jeast, they just on the onward march 
In the field of business, industries and 
other fields, I believe they have not 
made any progress; I can boldly say 
that the progress is zero. When that 
is the case, I believe that this conces
sion should be continued. As a spe
cial case, the Scheduled Castes peo
ple should be given special protection. 
All the students belonging to this 
community should be given this con
cession for some more time. This 
concession should be continued until 
they come on a par with the other 
advanced communities.

Shri Sangaana (Koraput—Reserv
ed—Sch. Tribes): When the whole 
country is anxious to uplift the Hari- 
jans and adivasis, I think this resolu
tion cannot withstand the force of such 
public opinion. Education is a re
deeming factor in the socio-economic 
conditions of the adivasis and Hait
ians. Unless the Government at the 
Centre and the States give further 
amounts for the education of these 
people, they cannot be lifted up. In 
the absence of education, no amount 
of efforts will be fruitful. Unless the 
adivasis and Harijans are economical
ly sound, they cannot uplift them
selves to the higher plane of society.

In the tribal areas, the people are 
so backward that in certain regions 
they move about naked.- People look
ing at them will form ad impression 
that those people are the true speci
mens of the primitive and prehistoric 
age. When such is the position, I 
think education must be given to 
them. Education means nowadays 
money. Unless money is available, 
no amount of efforts will enable the 
advasi students received education In 
the proper way.

Besides scholarships and othes 
things, mid-day meals are also given. 
Because {he adivasis are so backward,
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m order to bring them forward into 
the civilised fray of life, even sweet
meats and other attractive things are 
served at the schools When such is 
the position, I am under the impres
sion that this resolution has no place 
I think this resolution is the outcome 
of a sense of frustration, envy and 
what not This resolution must be 
rejected with all the force that the 
House can command

In the absense of education, som^ 
other social evils are also prevalent 
in the adivasi community On account 
of their uncivilised and primitive life 
there was human sacrifice also The 
practice of human sacrifice was so 
much prevanlent that the British
Government had to take drastic mea
sures to control it Even now m some 
tribal aieas there are animal sacri
fices The animals are sacrificed even 
whin thcv aic moving and running 
about When that is the position, I 
think this resolution will be hitting 
a hard blow at the very root of the 
schemes of civilisation

When the Government of India is 
giving so much money for the uplift 
of the Adivasis and Hanjans, it is 
only education that would help the 
implementation of the schemes In 
the absence of education, no amount 
of money will be able to make the 
people enlightened
16 hours

In the present system of Govern
ment, education plays an important 
part What, after all, is democracy? 
Democracy, will thrive on persuasion, 
discussion and conviction Unless a 
man has got sufficient education and 
enlightenment he will not be in a 
position to sit across the table, dis
cuss problems and come to any set
tlement If Shn Bibhuti Mishra’s 
Resolution were accepted, all these 
schemes which the Government of 
India and the State Governments are 
formulating for the uplift of the Adi- 
vasis and Hanjans will have to be 
kept in cold storage In these circums
tances this Resolution cannot be ac
cepted by the House

Moreover, unless educational faci
lities are forthcoming, I am afraid, 
the Adivasis and Harijans who are 
in a tight corner, will have to adopt 
some other means to make themselves 
enlightened It is a matter of perso
nal experience that wherever these 
people are living by themselves in 
their natural way, they are most back
ward The moment they become 
Buddhists or Chnstians, they become 
enlightened The people in the 
N EFA  area, as a matter of fact, 
must be living m an uncivilised way 
Most of them are Christians and so 
they are better If this Resolution 
is accepted, I fear, the Adivasis and 
Hanjans will be driven to the neces
sity of adopting some other religion 
which is not quite germane to the 
well being of the Union of India

Education makes the people more 
enlightened so that they could not be 
exploited in any way economically 
In the abscnce of education in the 
Tribal areas people are so much ex
ploited by the people of the plains 
Unless these Adivasis are educated, 
they will not be in a position to 
move with the other plains people and 
woik hand in hand and shoulder to 
shoulder with them

Government should give not only 
scholarships at the present level, but 
increasing amounts of scholarships 
The condition of the people is so 
backward that not only have they to 
be enlightened educationally, they 
have also to be educated socially 
Owing to the absence of education, in 
the social field also their position is 
bad. In every way, the Resolution 
cannot be accepted The level of 
scholarship which is now being given 
to the Adivasis and Hanjans for edu
cation must be raised to a very great 
extent so that they can ccsne up to 
the level of the other sections of the 
community

«rt*w (favrr*r^) A kr

"T flPTT I  T O
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(Shkx Fran k  A nthony in  th e C h air]
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Mr Chairman: Shri Barman

Shri B K Gaikwad: On a point of 
information Generally speaking, the 
procedure which is observed in every 
House is that the Mover is allowed 
to speak first and then those who 
propose amendments are allowed to 
move the amendments and speak and 
explain why they have proposed the 
amendments Other speakers can 
support or oppose the amendments 
But here I see that those have tabled 
the amendments are not allowed to 
speak and others are allowed to speak 
without having heard what the movers 
of the amendment have to say. It 
would have been better if this pro
cedure had been adopted which is 
followed everywhere.

Mr Chairman: Whatever the proce
dure may have been in other House*, 
we more or less subscribe to the con-*' 
vention here that the amendments 
are taken as moved,1 and merely be
cause somebody has submitted an 
amendment, it does not give him any 
priority in the matter of catching the 
Speaker’s eye.

Shri Barman: The resolution moved 
by Shri Bibhuti Mishra gave us the 
indication that he was for discontinu
ing the grant of scholarships to stu

dents community-wise, but while 
moving his resolution and speaking 
on it he has clearly stated that so far 
as the Constitution is concerned, he 
has no objection to give the scholar
ships or the advantages of stipends to 
the Scheduled Castes, Scheduled Tri
bes or the backward classes. There
fore, he contradicts himself again 
when be says that if for that purpose 
an amendment of the Constitution is 
necessary, that also should be done. 
Since he says that all the scholarships 
or advantages that are now being 
given to the Scheduled Tribes. Sche
duled Castes and backward classes 
should be given and he has no 
objection to that, where is the neces
sity of amending the Constitution. 
From all this, the contradiction bet
ween his resolution and his statement 
before the House I presume that Shri 
Mishra’s idea was to give scholarships 
to all poor boys who are not entitled 
or eligible to scholarships under the 
present scheme If that be so, cer
tainly every Member of this House 
will give him full sympathy, provided 
the Minister in charge of Finance has 
got sympathy for his resolution.

After hearing some of the Member*
I thought I should say a few words. 
Shri B S Murthy in his speech has 
cast a reflection on the Hindu com
munity I think in his exasperation 
arising out of many circumstances 
and all this past history he has said 
something which he did not really 
mean We realise we are enjoying 
these advantages not because the 
Members of the presexlt Parliament 
have provided them, but because it 
has been provided in the Constitu
tion itself, and that Constitution has 
been framed by the people of this 
country, the intelligentsia of this 
country and those who devoted their 
lives for the freedom fight So, un
less the country, unless the intelli
gentsia, unless the leaders of the 
country were sympathetic towards 
the Scheduled Castes, Scheduled tri
bes and the backward *1t o t .  
who are below, such a 
could not have been framed. A ^| *tn 
now we have seen that so I k  as the 
finances of the country permit, the last



6689 Resolution re: 2 AUGUST 1987 Dkcontinttenet of 6690
Grants of Scholarships to

Students on Community Basis
[Shri Barman]

Parliament and also this Parliament 
has granted more and more money 
for these people. Therefore, to make 
such an accusation or impute such a 
motive is not fair.

As regards the Mover, as I have 
just now said, he has some other idea, 
but he did not frame his resolution 
accordingly.

There is only one other thing I 
want to mention. Perhaps Members 
may think that in the course of these 
few years after .independence, the 
Scheduled Castes, the Scheduled Tri
bes and the backward classes have 
madf so much progress that perhaps 
there is no necessity to give this sort 
of scholarships to them in this liberal 
manner. In order to dissabuse the 
mind of any hon. Member who might 
have such a misconception, I simply 
read out one or two figures from the 
Government brochure that I hold in 
my hand. Prior to 1955, it 
was found that though the 
scholarships were given liberally 
to the Scheduled Castes and 
to the Scheduled Tribes, it was not 
possible for many of the students to 
get admission in the colleges, after 
they had matriculated, because of 
their proverty. A boy may be meri
torious, but he cannot seek admission 
in a college and pay the admission 
fees and other things, because of this 
apprehension that if he does not get 
the scholarship, he may have to dis
continue his studies. After getting 
the facts, the then Secretary to the 
Ministry, Shri Humayun Kabir writes 
in the preface to the third edition of 
*1955—Brochure on scholarships’:

“I am glad to report that as early 
as in the middle of July, 1955, Gov
ernment was in a position to announce 
that they undertook to award scholar
ships to all eligible Scheduled Caste 
and Scheduled Tribe candidates.”

So, Government themselves had 
found that owing to the poverty of 
these two classes, even meritorious 
Students dM not seek admission in the

colleges, unless their getting {he scho
larships was very sure. In the last 
line of the preface, Shri Humayun 
Kabir adds:

“This, 1 am sure, has helped a large 
number of students belonging to those 
classes in securing admission to insti
tutions.”

So, we find that a liberal treatment 
to the Scheduled Castes and Scheduled 

- Tribes was found necessary even as 
late as 1955.

Today, in the year 1957, it is quite 
unintelligible to us how one can think 
of withdrawing any of the concessions 
that had been conceded just a year 
back. And what are the figures? 
According to the 1951 censsus, out of 
36 crores of people, the Scheduled 
Castes formed more than 5 crores, and 
the Scheduled Tribes formed about
2 crores. I am not counting those
who have been left out now, as has 
just now been stated by my hon. 
friend. From the number of students 
that got scholarship in 1955, you can 
realise how far they have advanced 
in education. I am referring to post
graduate studies, and post-matricula
tion studies that is, college education. 
In 1954-55, the total number of 
scholarships, that was granted to the 
Scheduled Castes was 25,000; out of 
that, 16,000 were fresh ones, and 
about 8,800 renewals. As regards the 
Scheduled Tribes, the total number 
was about 6,000; about 4,000 were 
fresh, and about 2,000 renewals. So, 
in the whole of India, out of a popu
lation of more than 7 crores, only 
about 30,000 students were there, who 
could get post-matriculation educa
tion. Is that any indication at all 
that these communities have, in the 
course of these few years, advanced 
to such a stage that there should be a 
change in this liberal method of grant
ing scholarships to them? I am sure 
any hon. Member can say that nothing 
has happened or nothing has been 
done which can induce us to make 
any change in the process of giving 
liberal scholarships to thesa two 
classes.
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As regards the backward class**, it 
ta only th« students who secure a first 
division, who are getting scholarships 
now, not all the students who are poor 
are given scholarships. If this can be 
liberalised to a greater extent, that 
would be better, but that depends 
upon the financial position.

I submit that my hon. friend, the 
mover of the resolution, has contra
dicted himself while making his 
speech,; he has contradicted what he 
has stated in his resolution. I hope 
he will withdraw his resolution, be
cause he has not substantiated what 
he has written in his resolution, in his 
speech.

Shri B. K. Gaikwad: I have moved 
two amendments to the resolution, 
moved by Shri Bibhuti Mishra. I have 
listened to the speech of my hon. 
friend very carefully. When I heard 
his speech, I was of the opinion that 
he could not be the mover of this 
resolution, that Shri Bibhuti Mishra 
and the drafter of the Resolution must 
be. two different persons. For, in his 
speech, he has clearly stated that he 
is in iavour of scholarships being 
given to Scheduled Castes and 
Scheduled Tribes and to other back
ward classes too. He now wants the 
concessions to be given to other poor 
people in order that they might be en
abled to proceed with their education. 
But if you read his resolution, you 
will find that it has the effect of tak
ing away the concessions which are 
already being given to the Scheduled 
Castes, Scheduled Tribes and other 
backward classes.

That is the reason why I have mov
ed these two amendments. After 
hearing the speech of my hon. friend, 
the mover, I feel that he can conven
iently accept the amendments moved 
by me; if the amendments are accept
ed, then there will be nothing more 
to be said about it.

In this connection, I want to point 
out a few things. Every speaker has 
said that whatever concessions and 
facilities are given to the Scheduled 
Castes and Scheduled Tribes should 
be continue*9 I would like to draw

your attention to the provisions made 
in the Constitution in this regard by 
Baba Saheb Dr. Axnbedkar, namely 
that the Scheduled Castes and 
Scheduled Tribes should be given 
certain concessions and facilities* so 
far as education and other things are 
concerned.
16. 29 hrs.
—  I S h r i  B a r m a n  in  the Chair]

Now, why were these provisions 
made in the Constitution?

There is some history behind it.
It 1 not only because that they were 

treated as untouchables and hence 
these concessions were given, nor 
becau^c they come from the Hindu 
fold. The history behind it is this. 
According to our puranas and shastras, 
those who are treated as Scheduled 
Castes today were treated as Atishud- 
ras or chandalas in the past If you 
refer to the Manusmriti and some of 
the puranas of the Hindu religion, 
you will find that there are certain 
provisions made to the effect that no 
chandaia or atishudra should be given 
a n y  education; there was no equality 
of a n y  sort. Besides, they were 
debarred also from getting education. 
Owing to the short time at my dis
posal, I am not in a position to quote 
the slokas of the Manusmriti, but it 
is stated there that if any atishudra 
or chandala learns anything, his 
tongue should be cut. In this way, 
there are several other punishments 
given there. I do not want to men
tion them here.

I do not want to find fault with 
anybody or with any religion now. 
But the thing is this, that for cen
turies together these communities 
were put down. You will find that 
the drafter of the Constitution, Sr.

, Babasaheb Ambedkar, when he was 
receiving his secondary education, 
he was not allowed to learn, sanskrit, 
at Satara. The Shastri, the class 
teacher did not teach him Sanskrit 
only because Babasaheb had come 
from a Scheduled Caste family.

Even in these day* you will lad  
the same thing. If Scheduled Cut*
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man goes in any village, the Bhataji 
or Brahmin priest oi the village, If 
he has been reading tome religious 
puranas, and Ji he see* him, will cease 
reading Why? Only due to the fket 
that the Manu Smnti has said that 
these people should not be given any 
kind of education What is there in 
these puranas, we know very welL 
This is the mentality of the people 
in villages

Of course, there is no complaint as 
regards people residing in cities But 
you will find that in the villages, 
where 80 per cent of the people are 
residing, their mentality is such 
For centuries together these com
munities—Scheduled Castes, Schedul
ed Tribes and backward classes and 
people living in hilly tracts—have
not been cared by anybody for their 
uplift That is why, in order to com
pensate for this, these concessions 
were given to them, and it was said 
that these concessions would continue 
till they come to the level of the other 
communities

Now, the question before us is as to 
whether these communities have now 
come up to the level of the other com
munities Many people say that the 
Scheduled Castes and Scheduled Tri
bes people have received concessions 
and many of them are educated. But 
you will find from the Report of the 
Commissioner for Scheduled Castes 
and Scheduled Tribes that whenever 
there is a question of appointing 
candidates belonging to these com
munities to Government posts, it is 
said that no statable candidates from 
these communities are coming forth.
So no posts were filled in by these 
candidates Why is this so? Because 
these communities are still backward 
Why are they backward? Because 
they have not come up to the level of 
the other communities

So it is the bounden duty of the 
Government to see that these people 
come up to the level of the other com
munities. For that, the educational 
facilities should be continued.

If you go through this 
you will find that it says that (he 
concessions which are given to the 
Scheduled Castes, Scheduled Tribes 
and gackward classes should be 
away and everybody should be treated 
on an equal footing, and hence ffqVw 
who come from poor communities 
should be awarded free studentship* 
etc I have nothing to say if Govern
ment are in a position to provide 
scholarships to all those who come 
from poor families Of courie, Gov- 
eminent should provide it We have 
got a soft comer for them We will 
support it But if you just read my 
amendment, you will find that I seek 
to take out that portion of the Reso
lution which asks Government to 
amend the Constitution If Govern
ment are prepared to accept the 
Resolution in the amended form and 
give scholarships to all those who 
come from poor communities, I have /  
nothing to say, but the constitutional 
provisions m favour of the Scheduled 
Castes and Scheduled Tribes should 
not be touched That is the intention 
of my amendment

Since there is not much time, I will 
just conclude But before concluding;
I will again say that this is the posi
tion and this House should reject the 
Resolution as it is worded But if Shri 
Verma accepts my amendment. .

An Ron Member: Shri Mishra

Shri B. K Gaikwad: Shri Mishra 
from U P (An Hon Member: From 
Bihar)—I come from Maharashtra; 
that is why it is difficult to pronounce 
his name—if Shri Mishra from Bihar 
accepts my amendment, I will have 
nothing to say against it

Before 1 sit down, I will malr̂ > one 
request to many friends of ours who 
are sitting opposite They call the 
Scheduled Castes people as Harijans, 
They were considered untouchables.
If you call them Harijans, it 
'sons of God*. Hiey are sons of God, 
but they were treated as untouchables 
So you have polluted the won! 
‘Harijan'.
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Shri Thhnmajah: Suggest 1 better 
name

Shri b. K- Gaikwad: It you want to 
remove untouchabllity, the better 
course is not by giving sweet names 
If you want to solve this problem, 
do not call these people by sweet 
names only They are treated as 
slaves If it is so then tell a slave 
he is slave and he will revolt

Mr Chairman: The discussion began 
at 15-00 hours There are just about 
25 minutes left

Shrl Jalpal Singh: I had the im
pression that the Deputy-Speaker w m  
having after thoughts about time 
allocation

Shrl B C Kamble: We support
what Shn Jaipal Singh says There 
should be extension of time

Mr Chairman: So I ask the House 
This is the position Unless the House 
agrees to extension of time We cannot 
sit beyond 1730 hours

Shrl Jalpal Singh: I move for exten
sion of the sitting till 18 00 hours

Mr Chairman: Is that the desire
of the House9

Some Hon. Members: Yes
Mr Chairman: Then it is extended 

upto 18 00 hours

Shrl Mahanty (Dhenkanal). When 
will the next Resolution on the Order 
Paper taken up, Sir9 Does it mean 
that that Resolution will not be taken 
up today?

Mr Chairman: How can it be taken
up today7

Shrl Mahanty: I want to know
what is the position

Mr Chairman: If we continue till 
1800 hours with this Resolution, then 
we exhaust the whole time But if 
the House desires, the next Resolu
tion can just be moved That will 
depend

The Prime Minister and Minister «t 
■sternal Affairs (Shrl Jawaharlal 
Nehrn): This Resolution is really in

charge of my colleague who, no 
doubt, will speak on it at the end of 
the debate As apparently you are 
extending the time, if the House so 
desires, naturally we have no objec 
tion to that Bat I thought that 
perhaps it might be worthwhile for 
me to state right at the outset what 
the Government's view is in regard 
to this Resolution

I have no doubt that the hon 
Member who has brought forward 
this Resolution meant welL But I have 
also no doubt that this Resolution, 
as it is framed, is wholly unacceptable 
to Government, unacceptable for a 
variety of reasons, because, firstly, it 
indirectly does touch on certain pro
visions of the Constitution—and it is 
not right to do so directly or indirect 
ly Secondly, it does, directly oz 
indirectly, tend to limit perhaps the 
special amenities or privileges—call 
them what vou like—which have 
been provided in the Constitution and 
by other legislation for the Scheduled 
Castes

Now, on no account are we prepar
ed to tamper with those provisions 
a& they are, Whatever legislation we 
may bring forward for others, that is 
another matter We recognise fully 
and completely that there are many 
people m this country who deserve 
help for education or other purposes 
But however that may be and how
ever that may be dealt with in other 
ways, we do not wish to deal with 
it by limiting in the slightest the 
degree'•the special amenities provided 
m the Constitution to the Scheduled 
Castes

Therefore, we are unable to accept 1 
this Resolution Indeed, I would ask 
the hon Member who has moved it 
not to press it

Shrl Shree Narayan Das" (Dai- 
bhanga). May 1 submit that it has not 
so far been supported in the speeches 
that have been made and I  ftinV 
there is no necessity for spending 
time

Mr Chairman: Hon. Membext have 
to express their views Thera arc so 
many names with me. The Housa hat 
already decided to extend the
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Shri Manay: In view of what the 
Prime Minister has said, please as
certain from the hon Member 
whether he intends to press his 
Resolution

Shri Supakar: If the mover with
draws, then, there will be no necessity 
to prolong the discussion

SRTwfer *r JTJfta in n  *Tr
v n  *r*irr t

fcft fim  A Tpsfr 
wt<t vt Tr?r ^  gi
Mr Chairman. First of aU, I have 

to put the amendments to the House
Shrl Supakar Jf the origtnal Reso 

lution itself is withdrawn7

fa«r =T*p-’fa  m ?? 
iJfT 3T̂ T9 <?*T V l5n» TT̂ - f w
r̂rî tr i
Mr Chairman: According to our

Rules, when amendments have been 
moved they have to be put to the 
House before fhe mam resolution is 
put

An Hon Member Has leave of the 
Hjuse been given to withdraw the 
resolution’

Mr Chairman* We are ascertaining 
the wishes of the House

Shri B C. Kamble So far as the
amendments are concerned, thos~ 
who have tabled them had not the 
opportunity to say anything Fnei e- 
fore if their amendments are put to 
the vote, they will be put before their 
points of view are placed before the 
House

Mr. Chairman. It is not possible 
that every hon Member who has 
tabled an amendment could &e given 
tune to speak on it That is not 
possible.

Shrl B C Kamble. Can there be 
putting of an amendment to the vote 
wjuoh has not been discussed7

Mr. Chairman: If the hon. Member 
doe* not want to press his amendment

he can ask the permission of the 
House to withdraw it Now, I mil pvt 
all the amendments to the Resolu
tion

Shri Naushir Bharucha (East Khan- 
desh) My submission is that the 

,  procedure should be as laid down 
m Rule 180(2)

“A member who has moved a 
resolution of amendment to a 
resolution shall not withdraw 
the same except by leave of the 
House ”

I take it, Sir, that the intention of 
the Mover i«, to withdraw the .'esolu- 
tion That has to be put to the 
House

Mr Chairman It is for the mover 
o f  the amendment to say

Shri Naushir Bharucha: As the
Movci of the Resolution he has to 
say

Shri B K. Gaik wad: Unless and
until we know what is in the mind of 
the Mover of the resolution, how can 
we withdraw our amendments7

Shn Jawaharlal Nehru The posi
tion is this The mover has said that 
he wishes to withdraw his resolution 
The wishes of the House may be as
certained If the resolution goes, the 
amendments also go

Shrimati Rena Chakravartty (Basir- 
hat) According to our Rules, there 
is a peculiar position Our Rule 
clearly says that with the consent of 
the House any motion can be with
drawn but there is a proviso.

‘ Provided that if an amendment 
has been proposed to a motion, 
the original motion shall not be 
withdrawn until the amendment 
has been disposed o f"
Shri Naushir Bharucha: That relates 

to motions only and not to resolu
tions

Mr. Chairman: Order, ordar.
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Shri K. U. Parmsr: (Ahraedabad— 
Reserved—Sch Castes)* Why should 
we bar the people who have moved 
amendments to withdraw them if it is 
their intention7

Mr. Chairman: Anyhow I will put 
all the amendments that have been 
moved

Shri Thimmaiah: Sir, some of us are 
withdrawing our amendments

Shri B. K. Gaikwad: If the mover 
m going to withdraw his resolution 
we may withdraw our amendments

Mr. Chairman: Order, order, I pro- 
Dose this course

Shri Jaipal Singh: Let the mover of 
the resolution just have 5 minutes for 
his say He has asked for it After 
all this criticism let him have his say 
After that those who have moved the 
amendments may withdraw them

Mr. Chairman: Order, order I am 
not going to allow further discussion 
I will a&k Shri Mishia to make hib 
leply

Shn Jaipal Singh. Before he rises to 
have his say, I want to say something 
which is very relevant to the posi
tion which has been created The 
mover of the amendment has just 
now tried to convey that if he gets an 
assurance from the hon Member from 
Bagaha that he would withdraw his 
resolution, he would withdraw his 
amendment That is material That 
changes the situation altogether

Mr. Chairman. Is that the view of 
the hon Member Shn Gaikwad7

Shri B. K. Gaikwad* Yes, that is 
what I have said just now

Shri B. C. Kamble. In one single 
<entence my submission is that the 
mover of the resolution may make a 
formal motion to withdraw it

Mr. Chairman. That he is doing

*sft farfcr snnr, <r
% »mpft *  *irr t  f r  »r*t arrfa % sftft %

1957 Dwccmttnuanefe of 6700 
Grants of Scholarships to 
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^rf^T 1

“It would be well if the Back
ward Classes remember that 
whatever good they find in the 
Constitution and the liberal policy 
of our Government is the result 
of the awakening we find in the 
upper classes themselves What
ever the Government is doing is 
readily accepted by them and by 
the nation as a whole Let it 
not be forgotten that the upper 
classes have contributed their 
share in formulating the policy 
of the Government m removing 
untouchability, equality and social 
justice Whatever concessions the 
Backward Classes and others de
mand find a place m the Constitu
tion without a single dissentient 
voice from the upper classes"

3T3T 5*T < rm  apT 4T&X+
vsrrfm frtfts ^ w  «n?r * t  

srfipr ftnrr nm % fa  wrfinr 
5T *sr gfarer3 srrrc q?r % 1

f  I 3R  *Ft€ m vfr ft* ft 
•FT HM ^T3T ^ (ViD
w  qf^rr c*itt ^Trtr r̂cr 
st sttctt t  sfte fewer
sW tlh  *>fr fa
r a r  ht ’Ft «jr»r-

StfR tfsnsstT ffasw  
Htnt v t ftwsfr i*nfgqf ftPT ftr 
fa *  * f t  fasrr t  aft fSnfa f .  
sft tojtt t  Srfar ?r»n*r v
ts  % 1 tptt ^
«pt m f  ’FtRn t o t  ft *nHr
«rr^ ^  ^  «qirr «rrar t  sw f t  
fa  slsajvs apt fan
3TTT» wtT *>t ?T fir# I
*tt% vt ’pr ’̂ rot ffrw ffr fa*r nrwft 
I  fa  wrcr vt ftrafar arort t  
*w fa ^»rft 3nfr f̂t *r̂ t
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[*ft flnjfir flwr] 
finrcfr | ftr w* w  «nftr lit farwtr *!$?
T O T t I
C ,_ _ -  ^  --------------------_______ __ n. .. ^  ___
rp t w  « n rc  §row r 5W  w m s  

utoflftn um< <rcftrmr 11
W  WVft aftftf qf*TT WTfWI #PIr 

% fw w  A, *rWt % «srw q f 
«mnr fc * n r  <nmr * ift r

fSnw fc i
Slurl Manay: On a point of order, 

Sir. The hon. Member is trying to 
justify his resolution. He was given 
an opportunity to withdraw the reso
lution whereas he is replying to the 
debate.

«ft w f f  *
VfT I  ftr «w w.aT vr 3P* «fk  ^  
ipfb* ftwrf fcrr| 1 fltrrcrt « « h h i 
wrfOT jr ft? arrftf *rmT sfcft jt j  
ijfir fcfr for &ft i ftranfl” itwtt
$»ft, «Nfr #  vrcr ffcn f qfcfr 1
*  ^Tftrr ft* i r ?
% i w f  *it ^rcf qgfwwf
«ft air 7 ^  | grsrt irR v 8f f w  flns 1

yF  ^ farcvr A sn*r ^hai
£ x«® m  fa *  f w  1 1 A

#  j *  *r i^nrr f t  «p£tt
%  * n ft  * i f  * n  % f t r

untff it  w m  M if^ * t f
»fr w  *t f c p j ?  «r$f vrar | 1

*  jiwft ipfr <fl frer unfr
p i w tf srarpr vt nrPrer #?tt £ 1

Shrl B. K. Gaikwad: Sir, I withdraw 
my amendments.

Shri Thtmmafah: I also withdraw
my amendment. '

Shri B. C. Kamble: I also withdrew 
my amendments.

Sir. Chairman: Have the hon. Mem
bers leave of the House to withdraw 
their amendments?

TJve amendments were, by leave,
4 withdrawn.

tdr. Chairman: Now, has the hon. 
Mover leave of the House to with
draw his Resolution?
T\e Resolution was, by leave, with

drawn.
An Hon. Member: Will the House 

si\ till 6 P.M. today?
JMr. Chairman: There is no necessity

new; we will conclude at 5-30. Now, 
we will take up the next item.

RESOLUTION HE: APPOINTMENT
O f A COMMITTEE TO EXAMINE 
TgE REGIONAL DISPARITY IN 
AVERAGE PER CAPITA INCOME
Shri Mahanty (Dhenkanal): Sir, 1 

b&g to move:
“This House is of opinion that ft 

Committee of experts be appoint
ed to study and investigate into 
the regional disparity in the 
Indian Union in the average per 
capita income and in the stages of 
development, and to recommend 
ways and means for bringing up 
the regions that lag behind to the 
standard of other advanced 
regions.”
This Resolution is so urgent in its 

implication and so innocuous in its 
intentions that the House will need 
vgry little persuasion on my part to 
accept it  It suggests the appoint
ment of a committee of experts to 
study the existing pattern of regional 
disparity in the Indian Union and 
suggest ways and means for bringing 
up the States that lag far behind, to 
tHe level of other advanced States.

I can well .anticipate the critics to 
Point out that the Planning Commis
sion and the Government are no less 
concerned about this problem, end 
that the Planning Commission in their 
Second Plan had considered the 
ibatter at some length and also the 
ifcatter was considered in the National 
I>evelopmsnt Council Iran time to
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h<m  Wc will perhaps be told that 
ibis Is a continuing process and there
fore the Resolution need not be con
sidered at this stage.

In spite of that, if X am moving this 
Resolution it is only because of the 
fact that the Planning Commission 
had diagnosed the disease but pres
cribed no remedy. The Commission 
merely touched the fringe of the 
problem. The Commission have said 
in chapter 2 on page 37 of their report 
on the Second Plan, that greater 
attention should be given to this 
problem in the Plans to come. In the 
First Plan this matter was not con
sidered at all. In the Second Plan, 
the under-deveioped areas have mere
ly been assured that their case will be 
considered in the Plans to come. 
Moreover the Planning Commission 
have considered this matter in a 
vicious circle. There can be no doubt 
or controversy as the Planning Com
mission has observed that the solution 
of this problem has to depend upon 
the availability of resources. As 
developed States are mere accidents 
more and more resources are available 
the benefits of investment will flow 
into these under-developed areas. But 
the fact has to be borne in mind that 
as the development goes on expanding 
the disparity goes on widening.

I will substantiate what I have 
stated just now with facts and figures 
from the review of the First Plan a 
report on which was circulat
ed to us. Before I do that, I want to 
invite the attention of the House to 
the fact, that the under-developed or 
developed States are mere accidents 
of history. It is a well-known fact that 
the British developed India as a 
colony for their own commercial pur
pose. The British had their com
mercial centres and built their fac
tories in three coastal towns in Cal
cutta around Fort Williams, in Madras 
around Fort Saint George and the 
Bombay around Fort St. George. The 
entfre attention of the British Empire 
was concentrated on these three port 
towns and the rest of India was ex
ploited as a -hinterland for the pros
perity of these three towns. It pains
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me to find that the same pattern still 
continues even today.
16.58 hrs.

[Mr. Smcakcr in the Chair]
It will be evident if you look at the 

history of the Indian railways. In the 
late nineties of the 19th century for 
military reasons it was considered 
necessary to link up Calcutta and 
Madras by a railway. That is how a 
skeleton railway line passes through 
the coastal strip of Orissa. Since then 
not a single mile of railway track 
was added to the railways there. It 
is so about Assam. When we come to 
Madhya Pradesh, another huge 
sprawtfng area with mountains and 
forests, not a single mile has been 
added. Yet, during the discussion on 
the Hallway Budget, the Railway 
Minister spoke of electrification of the 
railways in certain sectors. While in 
these areas people are grouping in 
darkness and are suffering a great 
deal for lack of communications, no 
railway lines are opened, yet, electri
fication of railways is taken up in 
certain particular sectors, served by a 
net-work of railways.
17 hrs.

What I was just saying was that the 
developed States and under-develop
ed States of the Indian Uniat were 
mere accidents of Indian history. It 
has to be remembered that planning 
does not mean abject surrender to 
certain blind, socio-political forces. 
Planning means controlling these 
force for the balanced development at 
a country effectively.

But the Planning Commission do not 
seem to have appreciated that feet? 
We find that the targets of the First 
Five Year Plan were formulated on 
one basis, namely, the capacity of the 
State Governments to bear the strain 
end stress of developmental expendi
tures. If the Commission had in view 
this question of regional disparity 
then, certainly, some other standard 
should have been evolved, Ibis 
basis of formulating targets according 
to thfc capacity of State Governments 
to p*y would have been rejected.
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[Shri Mahanty]
In the First Five Year Plan we find 

that central assistance to the under
developed States has been the mini
mum I will quote some figures to 
substantiate this West Bengal receiv
ed central assistance from the Gov
ernment of India to the tune of 
Rs 26 S crores Bombay, another 
prosperous State, received central 
assistance to the extent of Rs 16 cro
res Madras received central assist
ance to the extent of Rs 19 4 crores 
When we come to Qrissa it goes down 
to Rs 10 crorep. When we come to 
Travancore-Cochm, where probably 
the pressure of population of land is 
the highest and poverty is also bitter
est, central assistance was to the ex
tent of only Rs 7 crores To Rajas
than, another huge under-developed 
State, it amounted to Rs 9 crores

I am not considering for the moment 
the capacity of the State Governments 
to bear the developmental expenses 
out of their current revenues I am 
considering only the extent of central 
assistance which has been rendered to 
the various States of the Indian Union 
during the First Five Year Plan I 
would like to know, and the under
developed States of the Indian Union 
also expect to be told, on what objec
tive basis Quantum of these contri
butions were determined, and why the 
under-developed States recenod much 
less than what the highly developed 
States received

It will also be found from the bud
getary position of the States which I 
have just named—Bombay, Madras 
and West Bengal—than they were 
able to mobilise substantial resource 
out of their own current revenue, for 
the execution of the First Five Year 
Plan, whereas States like Orissa, 
Assam and others could not even find 
the means to carry on their day-to- 
day administration

Therefore, in the face of all these, we 
would like to be told,—if the Govern
ment is not paymg only lip-sympathy 
to the concepts of removal of regional
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disparity.—-why States like Bombay, 
Madras and West Bengal received 
Central assistance much more, than 
the under-developed States like Orissa, 
Kerala, Saurashtra, Rajasthan and 
others

As a result of this imbalance, we 
find that per capita expenditure under 
the First Five Year Plan was the 
highest in States like Bombay and 
West Bengal, while it was the lowest 
m States like Orissa I have not got 
the figures for Kerala, Madhya Pra
desh and Assam, I have got the figur
es here only for Bombay, West Ben
gal, Madras and Orissa The per 
capita expenditure under the First 
Five Year Plan in the State of Bom
bay was Rs 44 8, in West Bengal it 
was Rs 31 3, m Madras it was Rs 25 
artd in Orissa it was only 13 1 There
fore as the development goes on ex
panding this regional disparity, also 
goes on expanding 

Therefore, even if after 20 years the 
national per capita income would be 
doubled, we would have been con
fronted with a situation where in some 
States the per capita income would 
be double whereas other States would 
be lagging behind the national aver
age in the matter of per capita income 
If it is not the intention of the House 
that in a socialistic India certain sec
tions of the people

Shri Naushir Bharucha (East Khan- 
de&h) Sir, may I point out that there 
is no quorum in the House’

Mr. Speaker: Therefore, we will
have to adjourn is it so’  The bell is 
being rung—Now there is quorum 
The hon Member, Shri Mahanty, may 
cont nue

Shri Mahanty. Sir, before I was, 
unforl unately, interrupted by the ir
responsibility of the Treasury Benches,
I was trying to point out to the 
House

Mr Speaker: Hon Members also,
whoever tabjes a resolution, should 
get their friends here

Shrl B. K. GaikwaA (Nauk): His
friends are with him
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|hri Mahanty: It is the responsi
bility of the Treasury Benches to 

quorum; it is not my busi
ness to collect my friends to listen to 
me; it is not a mutual admiration 
society; Sir. .

What I was trying to submit is, as 
the development expenditure goes 
on expanding the regional disparity 
also goes on widening. I tried to sub
stantiate that by quoting some figures 
of per capita expenditure under the 
First Five Year Flan.

It is said that the national per 
capita income is Rs. 281 in the Indian 
Union in the beginning of the Second 
Five Year Plan. But there are States 
like West Bengal where it has been 
recently calculated that the per capita 
income is of the order of Es. 350. I do 
not know what the figure for Bombay 
is. I do recognise that there are some 
States where the per capita income is 
higher than the national average, but 
there are others like Orissa where the 
per capita income is below Rs. 100.

It Is no surprise when I say that the 
per capita income in Orissa is less than 
Rs. 100. It is because of the fact that 
85 per cent of the people in Orissa 
have to depend on agriculture. Even 
though the First Five Year Plan is 
over and one year of the Second Five 
Year Plan has also been completed, 
the occupational structure in Orissa, 
has undergone no appreciable change 
to bring away persons on the land to 
the secondary or tertiary sectors at 
our economy. . As days, months and * 
years roll on more and more people 
become dependent on lands where the 
law of diminishing returns has start
ed its operation. Therefore, there can 
be very little controversy about the 
fact that the per capita income in 
States like Orissa and Assam is much 
below the national average of per 
capita income. It is in this context,
I said that, the Planning Commission 
had approached the subject in a 
vicious circle.

When we come to the impact at all 
these in the execution of the Plan, 
what do we find? X will quote some

figures which I have tried to calculate 
from the Review of the First Five 
Year Plan which has been circulated 
to us. I shall give the figures only for 
Bombay, West Bengal, Madras and 
Orissa. In some cases, the figures for 
Bihar also will be given. Now, let us 
take the case of agriculture. It is 
known that there are some States 
which are predominantly agricultural 
States and other States which are pre
dominantly industrial States. The in
dustrial States like West Bengal or 
Bombay are constantly in food defi
cit. The agricultural States like 
Orissa or Madhya Pradesh have to 
supply foodgrains to those industrial 
States at a cheap price, where the 
people enjoy a much higher per capita 
income. Therefore, in the interests of 
social justice and economic justice as 
well, it has to be seen that there has 
to be a parity in the income between 
the people of those industrial States 
with a higher per capita income and 
the people of the agricultural States 
with a lower per capita income.

It has also to be seen that political 
equity demands that there should be 
a parity in the development of these 
industrial States and the agricultural 
States. What pattern has emerged out 
of the first Five Year Plan? I will 
give you the figures for agriculture. 
Bombay has spent during the first 
Five Year Plan Rs. 1,3616 lakhs. For 
Madras, it is Rs. 694.8 lakhs, whereas 
for Orissa it is Rs. 97.1 lakhs. Yet 
Orissa has been considered not rightly 
though, not only in the course of the 
post-election period but during the 
post-Independence period also, as the 
granary of India. Whenever there has 
been famine, the peasants and the 
farmers of Orissa have been asked to 
starve and to give away their grains 
and their rice to the rest of India at a 
price which is even much below flu 
market price that is ruling in India 
today.

I am speaking in no spirit of frust
ration. I am making no grievance, 
but the fact has to be remembered 
that even though Andhra is not re
leasing its rice stocks to Kerala, the 
Ghovenunent of India have purchased 
the entire ,rice of Orissa at a prioe
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[Shri Mahanty ] .
which has created resentment to a 
section of the people. In spite of all 
this, what have we gained? Three- 
fourths of Orissa is thirsting to-day 
for lack of irrigation facilities. We 
should have spent more on agricul
tural States like Orissa, so that they 
might have been enabled to produce 
more, not in their own parochial in
terests but in the national interests of 
India. We have spent only Rs. 97 
lakhs for Orissa whereas for Bombay 
we have spent Rs. 1,361.6 lakhs in the 
matter of agriculture.

When we take co-operation, we find 
that in Bombay, we spent Rs. 74.3 
lakhs; for Bihar, it was Rs. 27*1 lakhs; 
for Orissa it was only 2‘8 lakhs.

For rural development, for a highly 
industrialised State like Bombay we 
spent Rs. 58*3 lakhs; in Bihar we 
jpent Rs. 79'3 lakhs; for Madras, it 
was Rs. 34 lakhs. For Orissa, we 
spent nil. At least that is the figure 
given in the review of the first Five 
Year Plan. I doubt that. It cannot 
be nil. Something must have been 
spent. But it has been shown as nii

For local development works, for 
Bombay, the figure is Rs. 196 lakhs; 
for Bihar it is Rs. 153 lakhs; for Mad
ras, it is Rs. 335 lakhs; for Orissa, it 
is Rs. 99 lakhs. These agricultural 
States should have been given greater 
facilities not for big irrigation pro* 
jects only but for small and minor 
irrigation projects so that these 
States would have been able 
to produce more and that 
too not in their own interests but 
in the interests of the entire Indian 
Union. But then what did our Plan
ning Commission do? The expendi
ture which was earmarked for these 
two predominantly agricultural 
States, Orissa and Madhya Pradesh, 
Was much leas than what was allotted 
to West Bengal or Bombay. The 
expenditure which was incurred tor 
Bombay was Rs. 1,645'2 lakhs; for 
West Bengal, it was Rs. 1,045* 5 lakhs; 
for Madras, it was Rs. 1,494:9 lakhs; 
for OHssb it was only Rs. 196:9 lakhs.
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Then I take up village and small- 
scale industries. When we come to 
this item, I do not lay much store by 
these village and small-scale indus
tries, They are not going to solve 
the problem or change our occupa
tional structure very much. The 
problem is now to mechanise *nd 
improve the technology in the village 
And small scale industries, in which 
sector a large number of people are 
depending on prehistoric modes of 
production. We naturally would ex
pect that, some attention should have 
been paid to States where there have 
been no large-scale industries. But 
the Planning Commission, in their 
wisdom, decreed otherwise.

Far village and small-scale indus
tries, Bombay State which, according 
to the report of small-scale indus
tries corporation, is one of the highly 
industrial States of India, where there 
is the greatest concentration of small 
scale industries received Rs. 46.7 lakhs 
whereas for Orissa it was Rs. 21.8 
lakhs; for West Bengal it was Rs. 4S.9 
lakhs—another highly industrial State. 
For Madras, it was Rs. 48 lakhs
and for Bihar it was Rs. 2S.1
lakhs. Similar is the case with regard 
to education, public health etc.

What I am trying to bring out by 
quoting these figures at length is that 
the first Five Year Plan was conceiv
ed with no long-term socio-political 
objective. It was just a catalogue of 
some programmes which were packed 
together. In formulating various pri
orities and the targets, no attention 
was paid to the question of under
developed States. In the Second Five
Year Plan, even though the Planning 
Commission accept that the regional 
disparity is there and that pattern 
must change, they have not touched 
even the fringe of that problem. They 
have merely diagnosed the disease, 
but have prescribed no remedy. There
fore, 1 have suggested that a commit
tee must be appointed to investigate 
this question. *

This is not a question lor politicians 
like us, or Ministers or Secretarial or
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lor the bureaucrats It is a question 
to be studied in its technological as
pects For instance, we cannot re
move this regional disparity until we 
cfrnwg* the occupational structure In 
countries like the United States of 
America, it has taken them about 30 
years to bring about any change in the 
occupational structure In Japan, 
Germany and other countries, it has 
taken about 20 to 30 years to change 
the occupational structure there So, 
unless we change the occupational 
structure we cannot remove the 
regional disparity prevalent in our 
country today

For instance in India, more than 
80 per cent of people are dependent 
on agriculture This has brought 
another problem in its wake Is it 
being suggested that these agricul
turists, who are depending on agri
culture, will be howers of wood and 
drawers of water9 How many times 
is the difference between what a vil
lage farm worker gets and the income 
received by a factory worker’  Our 
philosophersThave consoled us by the 
concept of fate Similarly, the leaders 
of Government have consoled us by 
saying that agriculture is a way of 
life, and therefore agriculture cannot 
be compared with industry The way 
of life is to put up with starvation, 
the way of life is to put up with all 
kinds of privations, the way of life 
is to burn m the implacable lire of 
human desperation That is not the 
right approach Because, planning 
does not mean abject surrender to the 
existing conditions which are out
moded and antiquated Planning 
means taking control of these factors 
and directing all effort towards an 
overall balanced development of the 
country, and society We find that 80 
per cent of the-jpeople are dependent 
on agriculture This kind of concen
tration on 'agriculture, you will find 
only in certain States like Onssa, 
Assam and Madhya Pradesh Unless 
the occupational pattern is changed, if 
is n^ponshine to talk of removing the 
regional disparity

But the Planning Commission have 
said 09 page 37 that this question m il
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receive attention in the Plans to come. 
It has been stated that

‘ These considerations have been 
kept in mind while formulating 
the second five year plan, but 
fhey aie certain to claim even 
greater attention in the plans to 
come ”

But no attention has been paid to 
this problem in the Second Plan It 
any attention had been paid to this, 
if the Planning Commission had re
commended any tangible remedy, 
probably, I would not have tired the 
House with this Resolution But in 
the absence of it, what this House ic 
going to promise to the under-deve~ 
loped States9 Are th«>se States to be 
left in the existing condition, to bear 
the burdens of niflation, deficit 
financing and all that, and suffer 
from the further extension of regional 
disparity9 No 

The hon Minister will excuse me, 
I question the very bona fidet of the 
Government so far as their intention 
for removing regional disparity is 
concerned Let me take the case of 
the oil refinery in Assam In the 
Second Plan on page 37 it has been 
rtated

‘ Secondly it has been suggest
ed that m the location of new en
terprises whether public or pri
vate, consideration should be given 
to the need for developing a bal
anced economy for different parts 
of the country”

Therefore, the location of new 
enterprises m the public sector 
should be guided by one considera
tion and one consideration alone and 
that should be to bring up the under
developed States on a par with the 
other developed States There may 
be other considerations as well Buft, 
this should be the overriding consi
deration What do we find in the case 
of the oil refinery m Assam9 The 
Government has maintained an at
titude which does not encourage us, 
those who come from the under
developed States, to hope for any 
better future under the existing state 
of affairs It pains me to say that
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[Shri Mahuty] 
such matters have been caught up in 
overall political questions that axe 
prevalent in the country.

I have, therefore, suggested that a 
committee of experts be appointed to 
suggest ways and means for removing 
this regional disparity This morning, 
1 was surprised to see in the Press 
that the Congress Party, without hear
ing me, has decided to hang me They 
have decided to oppose this Resolu
tion as if some one is asking for the 
moon through this Resolution We 
are not asking for the moon 
We are merely suggesting to appoint 
a committee of experts, of those 
who have a grasp on the subject, 
of those who have experience of this 
problem, to study, investigate and 
suggest ways and means I believe 
in all humility, that this Resolution 
which is so innocuous in its intention 
and which is so urgent in its implica
tion, will commend itself to all sec
tions of the House and will be pas
sed

Mr Speaker* Resolution moved

“This House is of opinion that 
a Committee of experts be ap
pointed to study and investigate 
into the regional disparity in the 
Indian Union in the average per 
capita income ,and in the stages of 
development, and to recommend 
ways and means for bringing up 
the regions that lag behind to the 
standard of other advanced re
gions H

Dr. K. B. Menon (Badagara) Mr 
Speaker, I thank the Mover of the 
Resolution for bringing a problem 
which is so vital and important, to' 
the fore and giving this House an 
opportunity to express its opinion

The problem'' of the States has been 
haunting us for some time Even 
during the Brilfch days we had been 
complaining about the disparity bet
ween the States in various ways, and 
we had been saying that that was due 
to the fact that the States w ere allo w -
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ed to grow up without any guidance 
whatsoever.

After we gained independence, the 
problem again came up, and the iasm 
was forced by Andhra After that 
the Prime Minuter was driven to the 
logical necessity of appointing a Sta
tes Reorganisation Commission, and 
on the basis of the report of that 
Commission, the country has now been 
reorganised a linguistic basis

If I am asked my personal opinion, 
I would say that the regrouping 0f 
States on a linguistic basis has not 
solved any problems. From this 
particular point of view of the reso
lution, it has only emphasized one as
pect of the problem, I am speaking 
from my personal experience of my 
own State, Kerala

The regrouping of State on a lingu
istic basis has shelved Kerala to the 
position of the smallest State in the 
Union TJiere was Vidarbha, but it 
has now been absorded in Bombay 
State Kerala with her* heavy popu
lation of over 14 millions is now hud
dled up in 14,000 and odd square 
miles She is now confronted with 
the problem of living space, apart 
from the other numerous problems 
that she is facing and will have to 
face

There is the problem of unemploy
ment, chronic unemployment because 
of the fact that industries have not 
been developed in that State Kerala 
has been fortunate from the point of 
view of literacy. In the past there
fore the children of Kerala could go 
abroad and take appointments in 
various parts of India, but that posi
tion also is going to be difficult be
cause the States are divided on the 
basis of language Each State is go
ing to build up a cordon sanitaire 
around her, and those who are not 
proficient in the language of the State 
are not going to get appointments. 
That means, the people of Kerala who 
have been going outside or seeking 
employment outside will be driven 
back home without employment else
where.
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Kerala then is going to faoe tine ' 
serious problem of earning a living. 
Even as it is, income of Kerala as 
compared to the income of other Sta
tes is very low. St we draw a graph, 
we will get a steep gradient graph 
from the income point of view from 
Northern India to the South, liven 
if it be an income graph for the South 
alone, Kerala, I think, will be at the 
bottom. The per capita income of 
Kerala is only half of that of Tamil 
Nad or Andhra.

Of the States as regrouped by the 
States Reorganisation Commission, I 
feel that the only States that is sound 
economically is Andhra. Tamil Nad 
may become, but it will be difficult 
for her because of her smallness in 
size. This disparity in income is only 
a consequence. I take it to be only the 
result of other factors, and when we 
are talking of disparity between Sta
tes, we should also take into consi
deration the political repercussions of 
this disparity.

When we have small and large 
States in the Union, the citizens of 
the smaller States are driven to the 
position of inferior citizenship. After 
all, democracy means counting of 
heads, and in a House of 805, how can 
the voice of Kerala which has only
18 Members be heard unless those 18 
cry at the top of their voice?

Regional Disparity in average 
per capita income 

Apart from this, there are other 
political repercussions which are very 
serious.

Perhaps, it may be out of the scope 
of the resolution, if I were to deal 
with that aspect oi the problem. I 
would say that in a Union, unless the 
States are all at equal sice, the poli
tical reactions and the political results 
from it are not going to be very fav
ourable. Take, for instance, the case 
of the Union of the United States or 
the Soviet Union.

In the United States, tor example, 
there are small States like Maryland, 
as compared to big States like Texas 
or CalifomU. But to balance the dis
crepancy of political rights in the 
States, there is the Senate which has 
two representatives from each State 
irrespective of the population.

Mr. Speaker: The hon. Member
may continue his speech on the next 
day.

17-SI hn.

The Lofe Sabha then adjourned tiU 
Eleven of the Clock on Saturday, the 
3rd August, 1957.
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5.Q
No

C o lu m n s

6515^46
Subject

570 Metalic Alloy and Stain
less Steel 

Coal Deposits 
Unauthorised structures 

on Government lands 
Air Force Officers 
Advisory Committee tor 

Income Tax Com
missioners 

Loars
Credit from Soviet 

Union
Indian Writers’ Dele

gation to China 
Brass Tv o-anna coirs 
Hindi Movement m the 

Punjab 
Central Sales Tax Act 
Sugar

571
57a
573

'575

576
577
578

579 
«8o

6515— 18
65*9-20

6520—22
6522-25

6525— 27
6527-31

6532— 35

6535-37••537-̂ 0
£540—436U3-44
6545-46

WRITTEN ANSWERS TO 
QUESTIONS 6546-71

S.Q .
No

j74 Durgapur Steel Plant • 6546-47 
5S3 huropean Commnr

Market Scheme 6547
584 Bharat Darshan Yatra’ 6547-48 
58s India’s Sterling Assets 6548 
«86 Marine Steel Industrj 6548-49 
587 India’s Flora and F^una 6549 
5S8 Foreign Sweepstakes and

Lotteries . 6549-50
-*189 Mineral Productior 6<;5o
590 Centre for I. A S hx-

amination 6550
<91 Foreign Natal Person

nel under Training 6550-51
592 Team on the working

of Community Projects 65SI
593 Secondary Education

in Union Territories 6552
594 Bauxite 'Deposits m

Kolhapur District 6552-5^
595 Wagon allotments to

Collieries 6553
596 Indian School ot Mining

and Applied Geolostv 6553-54
597 Sarva Seva Sangh 6544-5*
598 Free and Compulsory

Education 6555
599 Retirement Age Limit 6556
600 All-India Council tor

Elementary Education 6556
601 “ Vishwabharati ”  6557
602 Increase m the price of

coal 6557-58
603 Aircraft Carrier 6558
604 State Homes and Dis

trict Shelters 6558-59
605 Coal-beanng areas 6559
*o<> Technical assistance

from Finland 6559-60

6 fi*

COLIMNS
TOWRITTEN ANSWERS QUESTIONS—route#.

VSQ
No.

443 Central Scholarships to
U P. Students 6360

444 Tour expenditures on
Ministers 6560-67

44?  Life Insurance Corpo
ration 6561

446 Development ot La-
tadive Islands 6561-62

447 High Power Coal
Council 6562

445 "■ 7 onal Councils 6562
449 kx-Servicemen’s Post

war Reeonstrucuor
Fund 6562-63

4so Samath 6563
451 Soft dnnks centres in

Delhi 6563-64
452 Delhi Police 6564
453 Sahitya Akademi 6564
454 Museums m states 6564-65
455 All India Service Offi

cers’ History 6565
4$6 Vnquiry into the death of

Dr Ambedkar 6565-66
457 Go\ eminent employees

of Tripura 6566
4<$ Umakanta Academ>

High School Board
ing House, Agartala 6566-67

459 Army and Air Force
Canteens 6567

460 Political sufferers. m
Manipur 6567

461 Mo\crrent of Coal 6568
462 Tour Programmes ot .

Ministers 6568
* 463 Assistance to Scientists 6568

464 Pasture land ar Ujjsin 6569
465 Madras High Court 6569-70
466 Class III emplojics 6«7C-7I
467 Allotment of Cemcrt

and Steel to Collieries 6571
PAPERS LAID ON +HE 

TABLE 6571-72
The following papers were laid 

on the Table
(1) A copy ot the Hjder 

dbad State bank
(Compensation) Rules, 
t9<6. published in the 
Notification No S R O
2274, dated the 
ber, 1956

4th Octo-

(2) A copy of the statement 
containing further infor
mation on the Supplemen
ta ry  to Starred Ques
tion No I34> answered
on the 18th July, 1957
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C olum ns

REPORT OF BUSINESS AD
VISORY^ COMMITTEE 
PRESENTED 6572
Fifth Report nas presented.

CALLING’ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE 6572—74
Shn Tangamani called the 

attention ot the Minister ol 
Railways to the
explosion of a Railway 
wagon at Asansol Railway 
station on the 31st July,
*957 The Minister of 
Railways (Shn Taigivan 
Rami made a statement in 
regard ihereti

DFMANDS FOR GRANTS 6574—6655
Discission on Dcmandb for 

Grants in respect ot the 
Ministry of Law c>m 
menced The Demands 
were voted in full 
Discussion on Demai ds for 
Grants in aspect of the 
Ministry of Transport 
and Communications
commenced The dis 
cussion was not onclu 
dcd

REPOR1 OF COMMITTEE 
ON PRIVATE MEMBERS*
BILLS AND RESOLI - 
TIONS ADOPTED 6655

I hird Rep >rt was adopted

Columns

6720

PRIVA-re MEMBER’S RESO
LUTION WITHDRAWN 6656-6702
Shri Bibhuti Mishra moved 

a resolution regarding dis
continuance of the grant 
of scholarships t1' 
s udents on community 
basis After discussion 
the resolution was with
drawn b> leave ofLok 
Sahha

PRIVATE MEMBERS RESO
LUTION UNDER CON
SIDERATION 670

Shri Mahant) moved a reso
lution regarding appoint 
ment of a committee to 
examine the regional dis
parity n  average per 
capita income The dis
cussion was not concluded

AGENDA FOR SATURDAY, 
<rd AUGUST, 1957—
Further discussion on the 

Demands for Grants m 
respect of the Ministrj of 
Transport and Commu 
nica 10ns and discussion on 
the motion for adjourn* 
meat regarding sweepers’ 
strike and police firing 
tn New Delhi on the *ist 
Jul>. 1957.
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